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LEGISLATIVE ASSEMBLY. 

Monday, gl,l February, 19SJ7. 

The Assemblv ~  in the Assembly Chamber nt Eleven of the Clock, 
Mr. President i~ the Ohllir. 

MEMBERS SWORN:· 

The Right Honourahle V. S. Srinivnsa. Sastri, P.C., M.L.A. (Madras: 
Nominated Non-Official): 

Nawab Sir Zulfiqar Ali Khan, Kt., C.S.I., M.L.A. (East 
Punjab: Muhammadan), and 

Mr. Albert Melville Hayman. O.B.E., M.L.A. (Railway 
Nominated Official). 

QUESTIONS AND ANSWERS. 

TRE PANAMA hrMJGltATION LAW • 

Central 

Board: 

_ .... 

.525. "Mr. Ga,a Prasad Smgh: (a) Is it a fact that the Panama 
Immigration Law has been passed by the Legislature of the Panama 
Republic, on the 26th October, 1926, whereby Indians, along with some 
other coloured nationalities, are forbidden to immigrate in future to the 
Re u~li , and those who are already domiciled in the RepUblic will not 
be allowed. adrvittance if after the enforcement of this law they even tem-
porarily leave the territory of the RepUblic, or happen to be away before 
the enactment of this measure? 

(b) Is it not a fact that the total number -of Indians in Panama is 
about 10.000, a large number of whom have been resident there for several 
generations? 

(c) Will the Government kindly state if the Panama Immigration Act 
has yet to receive the assent of His Majesty's Govemment? 

Kr. :1:. B. Bowell: (a) Yes, Sir. 
(b) Government are obtaining definite information. According to that 

already in their possession there exists in Panama and Colon what is 
described as •• a fair-sized colony of Indian merchants almost all of whom 
are from Hyderabad in Sind". 
(0) :No, Sir. The legisla.tion of a Foreign State does not require the 

Bssent of His Majesty's Government. • 

NUMBER OF' POSTS IX STA1'E-MANAGED RAILWAYS ON MORE 'IRAN Rs. 200 
A MONTH ~:  BY INDIANS, ANGT,O-INlIlAt\S AND OTHERS. 

526. *Mr. Jlukhtar Singh: Will Government be pleased to state tha 
number of posts carrying a salary of more than 200 rupees a month held in 

! 1035 ) .A. 

• 
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the years 1924, 1925 and 1926 by (a) Indians (Anglo. Indians not included). 
(b) Anglo-Indians and (0) others in the diffefent Railways managed by the 
Government? 

AMOUNT OI!' MON,"Y rRAWN IN SAJ.lltlRS BY INOIAN, W- ~bl  ~  

OTHl!:lt E\:PJ.ouI':S DR.,WING MORE THAN Rs. 200 A M,ONTH IN 

• STATE RAIT,W A YS • 

527. *1Ir. Mukhtar SlDp.: Will Government be pleased to s.\.ate the 
I'mount of money drawn in salaries by the employees geUiDg more than 
200 rupees 1\ month ic the Governmenb Railways in the respective yeam 
1924, 1925, 1926 by (a) Indians (Anglo. Indians not included), (b) Anglo-
~di  and (0) otlwlra? " 

, 
P.BltCENTAGE OF J \DI INS, ANr.Ln-INDlANS AND OTHER EMPLOYEFS GETTING 

MOllE THAN RI'l. 21)0 A MONIII ON SrATE-JlAN'AGED RAlI,W,\ Y>I 
iN THE y,fARS I 92.J., H)25 AND 1926. 

528. *1Ir. lIukhtar Singh: Will ve e ~ be pleased to s\ate the 
percentage of (a) dia ~ (Anglo-Indians not included), (b) Anglo.Indians 
and: (0) other employees' getting more than 200 ru ~  a month in the 
Government Railways in the years 1924,  1925. 1926 respectively? 

1Ir. A. A. L. ParlOD8: I propose, with your permission, Sir, to answer 
Questions NOE:. 526 to 528 together. ' 

The Honoura.ble Member will find IlJl the information we have in 
• Appendix F of Volume 1 of the Repon of the Ho.i1wo.y Board on Indian 
Railways for 1925-26. WEI take Rs. 250. and not RI!I. 200 as the· pay limit 
for our statistios, and we do not show Anglo-Indians separately from other 
classes of sta.tutory Indians who are not Hindus or MusJims. 

\ 

CUSTOMS DuTY (IN SUGARCANE TIOILING PA.NS. 

529. *lIr. lIukhtar Sbgh: Is it a fact thQt sugarcaDe boiling pans. 
are charged with customs du:''y when the.v are imported into the country? 
J f the answer be in the affirmative will ,Government be pleased to state 
their reasons for so doing and not treating them 8S agricultural implements 
free from duty? 

The Honourable Sir ...u Blackett: Sugarcane boilinj;( pans are liable 
to duty at 15 per cent. ad valorem. The question of including them in 
the Jist of !lg'ricnltural implements that AJ'e free of duty under the tariff 
is engaging t.he (lonsiderlltion of t.he Government of Indio.. 

~  OFFICERS EMl'J,OYED IN THl!: ' ~  01' THE RHr.WA'Y 

POARD AT DY-T.HI. 

, 530. *J[aulvi Kuhamm" Yakub: What is the total st.rength of the 
officers wtlrking at the mnin office of the Rnilway Board nt Delhi and how 
many of them are Musnlmnns? 

The Honouf".ble SIr Oharles Innes: The total number of officers in the 
office of tho Railway Board is 17 and none of t.hem is at. present (l, Musnl-
man. ,,.. 
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l R J ~' OFPIOJUtS IUH'I.unn IX" '1'ItEl OFF'WI" OF TltE FIN'Al«)1!l 

• DEPAlt'l'MENI OP THE ('10VJo;1tNMEN1' OF hm A, 

581. *Jlaulvl Muhammad Yakub: What is the total strength of the 
permnnent Indian officers' working at the main office of the Finance e ar ~ 

ment of the dovernment of India and how many of them are Musalmana? 

The Honourable Sir Basil Blackett: 'fhe total strength of the pennlMlent. 
Indian gazetted officers is 7. or whom one is a Musalman. 

UHllAL TENUltE OF AN OllFICER ON SPECIAL DULY AT 1RFl HIMI1QU.iRT£Rl8 

• OF TUB GOVERN)IEN'r OF INDIA. 

532. *Jlaulvl :Muhammad Yakub: What is ·the u u~l ~e ure of an 
offioer on,apecial duty at the headquarters of the Government of India? . 

The HOllour.blt Sir Alexander Kuddlman: No genera.l rule Has been:' 
presoribed or is required, as the t,ellUre of SlWh all officer depends upon 
the na.ture of the special work to be undertf.l.ken and the time it will take 
to complete it, 

OJ'FICHRS EUPI.OYED ON SUCl\!. Dun POlt LONG l'llatIODii IN :rill 

OFFICI!: or TUIi DIIIECTOIl GENERAl. OF POSTS AND 'l'El.JtG RA PHS. 

533. *:MaulVl :Muhammad Yakub: Is· there allY officer on special du~y 
in the office of the Director-General of Posts and Telegraphs b()lding his 
present appointment for a considerably long period? What are his special 
qualifications for holding the present post and what ill his substantive 
r.ppointment? 

The Honourable Sir Bhupendra Hath :Mitra: 'fbere are foul' officers ~ 

special duty in the office of ~ Direct-or General, Posts and Telegraphs, 
whose.appointments date from the 1st December, 1924, 27th November, 
1925 and tpe 6th and 9th August, 1926, resppctively. They art' considered 
the most suitab'e officers for their special duties . 

• 
NUMBElt OF MUSALMANS .nrrt.oYrD AS SUrElUNTENIlENTS OF POST OPFIOES 

534, *Jlaulvi :Muhammad Yakub: How many Superintendenti of ~ 

Offices were reCTuited directly and how many were promoted from the ·De. 
partment during the year H126? How many of them are Musalmans? 

TheJlonourable Sir Bhupendra. Hath llitra: In 1926. one offioer was 
direotly recruited as /I. probationary Superintendent and another officer was 
promoted from the e l~r e  Neither was 8 Mus6lman. 

SPEECHES DELIVERED BY THB lIhUAu.AJA OF 8UItDWAN IS' ENGl.AND, 

535. *:Maulvi :Muhammad Yakub: (II) Will Government be pleased t·t) 
state in what capacity the Maharaja. of Burdwan attended the Imperial 
Conference? 

• 
(b) Are Government aware that there is a great. disappointment in 

f.his country tlt the speeches delivered by the Maharaja in England? 
The Honourable Sir AJex&Dder :Muddlman: (a) A" a repreR!'Iltlltive of 

lndia, 

(b) No, .. 
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Itr. OJaamlD Lal1: Is it a. fact tha.t the Maharaja of Burdwan has 
been described as the chorus girl of the Empire? 

The Honourable Sir Alexander lIuddiman! I Leg the Honourable Mem-
be~'  pardon, I did not hear the questioll, 

AGENTS AI'l'OINTE!J Hi OTHJ<:1l COUNTllll£S ('NlJ};R SJ<.;\JTION 7 OF I'll ~ INDIAN 
1 H,I11GRATION ACT, J9:l2. 

536. *lIr. II. S. Alley: (<1-) Will Government be plea.sed to state in 
what States of Asia, America. and Africa and the self-governing Colonies as 
well as Crown' Colonifs in the British Empire in which Indian emigrants 
have settled, the Governor General in Council has appointed agents under 
tho tenns of e i~  7 of the Indian Emigration Act of 1922? 

{t) If there are countries or Colonies, in which Indian emigrants have 
settled, without any Agent of the Governor General in Council, will Govem-
ment give'the reasons for not making any appointment of such agents? 

Kr. J. W. Bhore: (a) Agents have been a.ppointed in Ceylon and 
British Mala.va only undpr the provisions of section 7 of the Indian Emigra--
tion Act, VII of 1922, 

(b) If the Honourable Mt1mber will refer to the tenns of section 7 
he will see that the purpose of appointing an Agent is to safeguard the 
interests of emigrants. The answer to his question therefore depends in 
each case upon a variety of circumstances including the number of the 
emigrants, the conditions under which they live and the necessity of 
special arrangements to safeguard their interests, In some cases the ques-
tion of appointing an Agent is under consideration. 

IIr. II. S. Aney: Does ~ Gov6mment want this House to assume 
that in those countrieR wlwre the condition of thee:rnigr8.tl.ts is satisfactory, 
agents are not appointed? And if not, why does not the Government 
appoint them? 

Kr. J. W. Bhore: '1'be cO,Dcluding portion of my reply i di ~ e  that 
in some cases the question of a.ppointing an agent is under considera.tion. 

Mr. II. S. Alley: Will the Honourable Member give tis the names of 
those countries where the luestion of appointing an agent is under con-
sideration? 

Kr. J. W. Bllen: I would be glad if the Honourable Member would 
refrain from asking that question to-day. 

1Ir. II. S. hey: Will the Honourable Member consider the advisability 
of rooommending to Government the necessity of having British Consulates 
instead of agents, to look after these men? 

Itr. 1. W. Bhore: I am afra.id I have nothing to do with British Con-
sulates, 

,~L REPORTS OF THE AGENTS IN CEYJ.ON AND THE MALAY STATES 

REGARDING THE MORAL AND MATERIAl, PROGRESS OF INDIAN 

EMIORAN"S. 

537.' "'lIr. II. S. Aney: ((I.) Will Government be pleased to state 
whether the ~er e  of India reMives annual reports from the a~e e 

in Ceylon and the Malay States giving-detailed information regarding the 
moral and material progress of the Indian emigrants permanently or tem-
P01l'lrily settled there? 
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-. . 
(b) If so, do Government propose to publish for the information of this 

House at least important extracts from these annual reports of the agents 
in the aforesaid two countries bearing on the moral, eoonomio and politioal 
condition 0"£ the Indians there for the years ~ and 1925·26? 

(c) Will the Government be pleased to explain why the e e e~  the 
two aforeaaid agencies in Ceylon nnd Malay includIng the establiihmept 
charges have suddenly risen from Rs. 80,000 in 1923·24 to more than 
Rs. 65,000, since 1924·25? 

Xr. 1. W. Bhore: (a) Yes. , 

(,b) 'l'he Annual Reports received from the Agents for the year ~  

including financial statements for the year av~ been pftbhshed and copies, 
are available in the Library of the House. Govemment do not lde~, 

it worth while to print up and pub!ish ;-xtractR .from the Re ~  for ~~  
but if the Honourable Member deSires mforma.tlOn on any particular pOint, 
regarding the condition of Indians in those Colonies during this period, 
it can btl supplied to him. 

(c) The chief reason is that the AgentE< were appointed from 1st Septem. 
ber 1923 and the f'xpellditure incurred in ]923·24 is for 7 months only 
while the' expenditure in 1924·25 and eubsequent ;vearf! is for the whole. 
financial year. 

fiSS ..... r .•. S. Aney: (a) Will Government be pleased to explain why' 
n Bum amounting to Rs. 12,000 or thereabouts is annuR.JI'y deducted from 
the postal receipts under money order commission and shown as refunds 
of money order commission? 

~b) To wha.t acoounts is the sum so deduoted from postal reoeipts being 
a ua ll~ r~i ed ? . . 
(c) Will ~r e  give the details that go to make up the total 

amount of Rs. 12,000, for annual refunds under money order oommiesion? 

The Honourable Sir Bhupendra Ifath )(1tra: (a) to (c). The Bum 
deducted from postal receipts and shown in the accounta 88 "RefWlds of 
money order commission" represents the commission paid on money orders 
tha.t owing to errors for which the Pos\; Rnd rrelegraph Department accepts 
responsibility are not discharged and the amounts of which have to be 
returned, with the commission, to the senders. The actual refunds on 
this account are, from their very nature, subject to considerable variation 
from year to 'year. In the budget estimat·es for the year. 1925.26 a provi. 
sion of Rs. 12,000 was made for Buch refunds, the actuals in 1928.24 
having been Rs. 11,852. 'rho actual refunds in ~  however amount. 
ed to only Rs. 2,176. 

• LACK OF PROPJCIl ARRANGEMENTS lOll ORO!iBIliW THIl RAlJ,w.4.Y LINE AT 

HArUR ST \'TlON ON Till EAST INDIAN RAJI,WAY. 

589. "'Mr, Kukhtar linCh: (a) Are Government aware that the in. 
habitants of the adjoining villageR of the East Indian Railway station, 
Hapur, Distriot Meerut, crose the railway line near the plaHoml BS ~ia 
is the shortest out to go on the other side? 
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" {b) Are GoVernment aware that an undertaking wall given by the then 
Collector of Meerut when the original Meerut Hapur Read. was diverted 
from its original position to about a mile towards the west that proper 
arrangements for the tr08sing of the railway would be made at or near the 
place of the original metalled road? If 80, will Government be pleased to 
la ~ a oopy of the undertaking on the table for the information of the 
:House? 

(0) Are Government'aware that on account of the above undcrta.kUlg 
referred to in part (0) the inhabitants are crossing the railway line from onc, 
side to another? ' 

(d) Are Govemment M/ara that no arrangements for building a cr,: ssing 
bridge over the railway line has so far been made for the convenience of 
iihe public? 

(e) Will Government be pleased to state the number of accidents that 
have happened' during the last five yean at the Hapur station on acoount 
of the want of proper arrangements for crossing the railway line at this 
place? 

(f) Are Government contemplating the building of a crossing bridge 
at Hapur station for the convenience of the public? 

Xr. A.. A.. L. Parsons: Government have no information, but Ilre send· 
ing a copy of the Honourable Member's question to the Agent, East Indian 
Hailway. 

UNDEROl!.OllND BllIDGJlJ .'Olt 'rU.AF.'lC AT TnE RHI.WAY CnmSIXG NEAlL 

MEERUT CITY STATION. 

540. *Kr. Kukhtar Singh: (a) Are Government aware that the whole 
traffic on the Meerut Bagpat metalled road is held up sometime for ~ re 

than an hour continuously at the crossing of the railway Jine. ncar the 
Meerut City st,ll.tion and is It great inconvenience to the public in genera1? 

-(b) Have Government receivad any complaints in this matter? If so, 
what steps have GovernmenL taken to remove thi .. existing complaint? 

(c) Are Government prepared to take immediate steps to construct an 
underground bridge for the traffic? 

Mr. A. A.. L. Parsons: Government have no information and have 
received no eomplaints. They suggest that the matter be referred to the 
Agent of thH Railway concerned through the Local Advisory Commit.tee. 

, ~'  N r A Nr'E 01' THE rim OF OIL-CLOTH Rl ~  TN Jr.:'rRltMEl'llAT! 
Cuss COMPAttTMESTS 0 ... THill EMIT INDIAN ... NIl NoUTH-WI'8TER," 

R.n·w,\YII. 

Ml "'Mr. Mukhtar Singh: (a-) Will Govprnment, be pleased to say since 
when ~il l  has been discontinued far the cushions of benches supplied 
in the compl\rtments meant for intermediate class paBsengers on the :ga.st 
Indian and North·Western Railways? 

(b) Will Government be pleased to .. tnte the ditlerenoe of COlt between 
the price of the oil·cloth thai was used previously and the east of canvas 
used now for the purpose? 
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• i 
(c) Has the attention of Government been drawn to the fact that the 

iOUlVas oushion now used becomes dirty very soon an.d presents a dilllust-
ing look to the passengers? 

. Cd) D& Government propose to consider the advi."bility of either using 
oil-cloth for the purpose or discontinuing the use of cushions altogether in 
the intennediate class compartments Imd making the benches more com-
fortable in other ways? •  • 

Kr. A . .A,..L. ParIODI: ~' e Government have no infonnation and do 
not propose to take any action. The matter is one Which should be brought 
to the notice of the Rai)way Administrations through their Local Advisory 
Committees. • 
EXCI.USION' OF INDIAS SE.urEN FROM THtr UNITEO STATES Oil AAfERIOl 

u~ R Till( NEW AMERICAN IMMIGJhTION Bu;t. 

542. *:r.tr. Oaya Prasad Singh: (a) Is it a fact that a new Immigra-
tion Bill has already passed the Senate, United States, which would 
exclude from American ports all foreign ships employing seamen of other 
countries, who are ineligible to enter the United States as immigrants? 

(b) Is it a fact that under the above law, lascars would be prohibited 
fr6m coming to America on any vessel, except one flying the flag of India? 

(c) Do Government propose to make any inquiry into the above matter, 
.and state how far the Bill, if passed into law, will affect the position of 
Indian semnen proeeeding to the United States? 

The Honourable Sir Charles Innes: Government have seen reports in· 
the Press to the effect that Q new Immigmtion Bill has already paised the 
Senate of the United Sttttes of America which would exclude from erir~a  

ports nil foreign ships employing seamen of other countries, who are ineligible 
~ enter the United States I1S immigrants. Enquiries have been made, 
hut ~ offICial confirmation has yet been received . 

• R Rlll ~ ~  FOR THE INDIAN ARMY IIItOM BIHAR ~  ORISSA. 

043. ·Xr. Oaya Prasad Singh: Will Government kindly give a st.ate-
ment, showing separately the number of  persons recruited in th$ Indian 
Army from various Districts of the Province of Bihar and briua, during 
t.he last 5 yeal'R? 

Mr. O. M. Young: I Bm afraid I cannot give my Honourable friend 
the information he desires because, as stated by Mr. Burdon on the 22nd 
Febnlll.r.v, HJ26, in fltlSWE'l' to starred questions NOR. 1)131 ILnd OH2. our 
' a i ,i~  do not show tlH' numbers recruited by Districts, but by Pr, ,vinces. 
'The total numbers recruited from the Province of Bihar and Orissa during 
the period nre contRined in the statement which I laid. on the table on the 
27th ,January in answer to sturred question No. 25. . 

• 
R J 'l' ~ OF 'rRE LOA:" ADVANCED TO THE Auyy CA\'l·E!tN' Ro.m/) 

BY THE IMrl<.\llAl. IhsK OF hiDlA. 

, 544. "':Mr •. Oa)'a Prasad Singh: (a) Is it not Q fact that the Army 
,canteen Board has now' been dissolved? If 80, what Bre its assets and 
1i&bilities.? .. 
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" ... (b) Is it a tact that a loan was advanced to the Army Canteen  Board 
by' Government, or the Imperial Bank of India? If so, how much? Has 
\be money been realized; and if not, what steps are in contemplation ·to 
realize the money? 

. Mr. G. M. Young: (a) The Army! Canteen Board is in r e ~ of liquida-
tion, as waR announced in a press communique, dated the 8rd of this 
~  The second half of the question does not arise. 

b~ Yes, Sir, by both. For the amounts advanced frem time to time 
the Honourable Member is referred to the anilWEl1'8 given to the following 
questions among many others : 

Unstarred questions Nos. 29 and 88 on the ~ d January, 1925. 
lTnstarred quesiion No. '120 on the 9th February, 1925. 

Unstarred questions Nos. 141 and 142 on the 23rd February, 1925. 

Starred questions Nss. 1148 to 1150 on the 6th March, 1925. 
Starred questions Nos, 91 and 144 on the 21st and the 26th January, 

1926. 

l'hemoney advanced by Government has been recovered with interest, 
11S WIl.8 stated in reply to unstarred question No. 33 on the 22nd January, 
Hl25. The steps taken to realize, as far as possible, the advances made to 
the Board by the Imperial-Bank on the guarantee of the Government of 
India, cOliRist of the protleRR of liquidation to which I have just referred. , 

R L ~R  OF POLITICAl. DE1'ENUS 15 BENOAI. 

545. *Ilr. Gaya Pruad Singh: Will Government kindly state what 
steps they have taken to give effect to the Resolution pas&'ed by this House 
recently regarding the release of political detenus in Bengal? 

The Bpnourable Sir Ale:u.ndar lIudd1man: I would refer the Honour-
able Member to the reply given by me to the short notice question on \'hia. 
subject on thp. 9th February. 

DECIU. IN llA88!NOP.R TRAFFIC ~ THtr. "BOMBAY, BARODA' .n'D CKNTIUJ, 

~  A"D OTlJ)lR RAII.WAYS. 

MS. *Sir Purahotamdal Thakurdu: (a) Are Government aware a~ 

the Chairmcm of the Bombay, Baroda and Central India Railway Local 
Advisory Committee said that the passenger traffic on that Railway 
showed that in spite of the reductions in fares. which had been intrcduced 
with effect from 1st April, 1926, there hQ.d been a decrease of over Ii 
miInons in the number of passengers carried over the whole system in· 
eluding the local section for the first seven months of the year? 

: (b) Will Government be pleased to state the reQ.son of this decline. and 
place on the table of the Assembly corresponding information regarding 
other Railway systems? 

(c) Will Government be pleased to state the amount of loss of reveou. 
to the Railw8Ys in India by this falling off in passenger traffic despite lower-
ing of ratel? 

Mr. A. A. L ParlOD8: (a) Yes. 

(b) The decline in number of passengers is possibly due to leIS trad. 
activity than in the previoul year and also to serious bresches 00 the liDe 

u 
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in Adgust and September. I am sending the Honourable Member" a. 
statement giving corresponding information f01'l the first 8 months Qf the· 
financial year for the principal railways. 

(c) In Ute first 8 months of the financial year the earnings from 
passenger traffic were less by some 67 lakhs than in the corresponding 
period IQs.t year, as compared with the estimated loss of Rs. 78 lakl1s for' 
the full financial year owing to reduotion in fares. 

• NUMBER OF REPRESENTATIOS8 R~  IN COXNEtTIQN' WITH THrt: 

EX.CHANGE RATfO. 

• • 
547. *SIr Pul'Ihotamdu Thakurdu: Win" Government be pleased to· 

place on the table a statement giving a tist of representations received by 
them by letter and by telegram from ri ~ individuals and· Chairmen of 
public meetings in connection with the exchange ratio. stating simultane-
ously the opinionR thus conveyed to Government either for aD 1Sd. ratio or 
a 16d. ratio as the case may be? 

The Honourable Sir BasU Blackett: The infomlation is not available 
BS in a large number of cases, particu1ary when the representations  came 
from private individuals, the telegrams and letters have been treated by me 
as personal and ha.ve not been preserved in the records of the Finance 
Department. The list circulated with my answer on the 7th insta.nt con-
tained all the protests against the lB-6d. ratio received from commercial and 
public bodies. A la.rge number of protests have also been received from 
public meetings held in various parts of the country, 

:aal Bahadur Tult BhUS&D Roy: How many of such representations 
have come from Bengal? 

T¥ HODourable Sir Bun Blackett ~ 1: am afraid the answer to that ii; 
that the illformation is not available . 

• . 
• 

Cllap STOREKEl'J'EltA OR PmtCHI8I:>"(l OFFtCEHR OF STATE RAILWAYS. 

548. *][r. Jamnadu K. Kehta: Will Government be pleased to state: 

(a) The names of the chief storekeepers or purchasing officers·, of : 
State Railways? 

(b) How many of theRe have been appointed during the last three· 
years to their place? 

(c) In filling up these post,R have Government made an attempt to 
secure the services of IndiaDs? 

(d) What these steps were if any. and what il'l the nature of difficul-
ties experienced in ~ uri  Indians to fill these posts? 

The BloDourable Sir Gharles Innes: (a) The names of existing ipcum-
bents a1'8 Messrl'l. C. F. Langer, G. A, Meade, A. E. B. Forbes and G. W. 
Bum. 
(b) Two. 

(0) and (d). Appointments to theBe posts are made by selectioD, irrespec, 
tive of llatioDality. .. 
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RE!>'EWAL or LocOMO'!-'lVE BOlu;ns. 

~  ~  lamnadu II. lIehta: Will Government be pleased to state: 
.(a) If tbey bave adopted the recommendations of the! Raven Com-
. mittee to renew locomotive boilers after seventeen yean 
. instead of twenty-five years? 

,(b) How will this affect the number of boilers to be renewed duriilg 
the next five years? ' 

'(0) In view of this very large number of boilers have GovernmeQt 
thougbt of finding a firm of boiler makers to put down a plant 
in India? 

. (d) Have· they in'" the alternative decided to manufacture boilers iu 
the State workshops? 

'(e) Whether they propose to call for estimates and a report on the 
subject? . 

JIr. A. A. L. Parsons: (a) Government oonsider that there is much to 
be said in favour of the view of the Raven Committee. but they have laid 
.town no hard find fast rule that looomotive boilers should be renewed after 
17 years. 'l'hey have decided that when repairs are neoessary to boilers 
which have attained that age Railway Administrations should carry out 
a speoial investigation regarding the estimated cost of such repairs with-a 
view to deciding whether it is eoonomical to retain the boiler in service. 

'(b) As it is not proposed to renew boilers on an age factor only, Govern· 
ment are unahle to sale. 

(c) No, as practically all the material for their construction ~ uld have 
:1;0 be imported. 

(d) No, for the reasons stated against paragraph (c) of the question. 

(e) GOvernment do not propose to cR:ll for ... report on the subject. 
Lleut.-Oolone! B. A. J. Gidney: Will the HonourBble( Member kindly 

inform the House whether it would not be possible to make boilers ill the 
workshops attached to the Railways? I 

Kr. A. A. L. Parson,: I think, I can best answer that by saying 'that 
a representative 6f the Tatu Iron and Steel Company, in his evidence before 
-the Tariff Board. sta.ted· that tbey would not be able to make the 
steel for boiler plates for some time. 'He sait! they might make it eventually, 
but. tnat there was no immE-diate prospect of it. 

.' 

UN STARRED QUESTIONS AND ANS\VERS. 

'PAY OF 'rnE SlTBOltDINATE STAr" 01' THE OFFICE OF THE DIRECTOR GI!N1IIIAL, 

POSTS AND TET.ltGRAPHf;. 

102. Mr. Alnar Hath Dutt: Ie it n fact: 

•. (a) that in dealing with a petition from Babu B. B. Bose, la.te a 
clerk in t,he office of the Director·General, Posts and Telegraphil, 
praying for the removal of atI anomaly in the fixation of his 
pay in 1921, ~ r  Brayne, the then Financial Adviser, at para· 
graph 2 of his notes dated the 1st May, 1923, had admitted 
certain facta, t,he ignoring or omission of whiDh at the outlet 
had resulted in an injmt,ice done to three clerb of that office? 



• 
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(b) that the same injustice was then plMed before the then Honour-
able Member in charge of the Department and the grievances 
of the officials in question were removed? 

'(0) that the anomalies or the .. adversely affected cases" I\B they 
are called were remedied only in respect of a few fortunate A 
cadre clerks of that office bv the offioer who was lQleciallv 
deputed in 1921 for the purPose of giving effect to the ~v  
emment sanction on the fixation of pay of the subordinate 
staff of the Director·General's office based on the Booth Com· 
mittee recommendations? • 

(d) that the most important and be e i~ial part of the Booth Com· 
mittee recommendations at paragraph 72-of Chapter III of 
their Report and vital to a few sehior clerks WI\B ignored by 
the then Publio WC'rks Department, thereby placing the senior 
clerks on the same footing with the juniors when transferred 
from B to A cadre? 

(8) that the effect of giving transfers to those senior clerks from 
B to A WI\B long deJayed (till March 1922), though the working 
arrangement of the office under the Booth Committee recom· 
mendations was given efff'ct to from April, 1921? 

<I) That these !.enior clerks transferred from B to A were also denied 
the benefit of counting their acting allowance in their old 
grade!'! townrns the fixnt.ioD of their pay in the t·ime-scale-the 
benefit which their colleagues in the old A cadre were allowed 
to enjoy? 

,(g) that ulthough the Booth Committee recommendations referred to 
at (d) were evidently made to obviate the nece!.sity of count· 
ing the acting illlowance towards increments in respect of 
those senior clerks tranRferred from B to A neither of these 

•  -benefits were given in cnse of the unfortunate few clerks? 

'The BonouJable Sir Bhupencira Bath KitJ'a: The informa.tion is being 
·collected and will be furnished to the Honourable Member in due course . 

• 

PAY OF THE l~ '  S'rAFF OF THE OI'PICF. OF TilE DIRECTOR GBNERU, 

POSTS AND 'l'EJ.EGltAl'JlS • 

. 103. !tIr. Amar Bath Dutt: Is it. a fact: 

.(a) that as drawn up in the Memornndum submitting a proposal to 
.the Honourable Member in charge of the Department for reo 
jecting an appeal from a clerk in the office of t,hc Director· 
. General , Posts Iilld 'J'clegraphs, to the Government of India, 
,claiming his legitima,te dues. by Jla.vin¥ ~  a ~ allowance 
counted to,}'urds fixatIon of hIS pay' In 1921, the Dlrector·Gen-
('ral's office noted in September ~ , that "if Bflbu A. N. 
Bose is allowed to count his pel'Centage increase Oll old J'ay 
Re. 40 plus war allowance Rs. 5 plus Bcting allowance Rs. 10 
the same concession will have to be given to a l~ number 
of clerks (viz., those shown at slip J, 88 well as to many of 
t.he B cadre clerks who got promotions to the A Cadre from 1st 
March, Hl22), or in ot.her words paragraph 6 of t.he Pilblic 
Works Department letter No. 417·P. W., dated the 16th 

• 

• 
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(1) 

September, 1921, would have to be modified so as to' allow 
percentage increase over salary (not pay) plu8 war allow-
ance "? 

(b) if the answers to a.bove are in the affirmatve, will. the Govern-
ment be pleased to state-, 

(1) whether ar~~a  5 of the said Government sanction was. 
strictly applied in all cases of the A cadre clerks of that 
office and in no case absolutely was any departure made; 

(2) if really any departure was made in any individual or collac-. 
tive oases the reasons for the s'ame; 

(8) do ~ e ~er e  propO&'8 to extend the same con-
cession to the anomalous csses of those B cadre 
clerks' who were drawing acting allowance for 6 months-
or more before the time-scale of pay was introduced, 8S those 
"adversely affected" in the sense tbat they were placed on 
the Same footing with others far junior in service; 

(4) is it a fact that although the principle of cOl1Bting acting allow-
ance towards increments has been adopted throughout the 
whole Posts and Telegraphs Department, by modifying Gov-
ernment sanction of 1920, when the Civil Service Regula-
tion was in force and also in the cases of a fi!w A cadre 
clerks of the Director.General's offiee itself wlien the Funda.-
mental Rule came into being, that on no legitimate grounds 
or any definite rules or rulings the cases of tho clerks referred 
ito in (a) were shelved; and 

(5) whether any com,ideration or attempt was or is being, made to-
remedy their longfelt grievances 7 

(0) Will the Government be pleased to furnish to the House a state-
ment showing in detail in the following form (i) the names of 
each clerk still in the B cadre who was drawing. acting allow-
ance for 6 months or more in his old grade of pay in February 
1921 and (ii)others corre6pondingly of the ~e category but 
were transfelTf'd from B to A cadre in March : ~ 

• 

(2) (8) (4) (5) 

--._---

Name. Service in Pay Pay to be thed in Pny ' uall~ bed in 
of f'ebrunry with the' time RealeR by i Mal'eh 1 21 and 
olerk •. 1921. allowances. counting acting , percentage of increlllfl 

allowance nn 1st i granted on (8). 
March, 1921. 

. The Removable Sir ~ dra ]lath Klua: The information is being 
collected and will be furnished to the Honourable Member in due course· 

PAY OJII.TH£ SUBORDINATE STAFF 0' THE OPFICE OF THE DIRECT.:>R GENERAL, 

POSTS laND Tlfl.lI:ORAPH8. 

104. 1Ir, Amar Bath Dutt: Will the Government be pleased to say whe-
ther: 

(a) when the scales of pal' of th, e subordinate staff of the i ~ of the-
Director· General , :r ~~~ ~d Telegraphs, were revised m ~  
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'tbeir pay was fixed in the time-fi'Cale (i) under any Article Sf 
Chapter VII of the Civil Service Regulations, or (ii) under any 
regulations specially laid down by Government? 

(b) the pay of the whole of the subordinate staff of the PostEl and 
·Telegrllphs Department having been revised in 1920, when 
t.he Civil Service Regulations was in force, their pay was 
fixed uncler specinl regulations laid down by Government onlf 
not under Rny Article of the Civil Service Regulations? 

(c) later on the principle of cOllnting acting allowance toward e.' incre-
ments under Article 155 of the Civil Sehice Regulations or 
Fundamental Rule 32, was specially defined and adopted in 
the CBse of the Depart,mental stoff ~ e  iA the case of the 
B cadre clerks of the Director-General's office? 

'the HODourable 811' Bhupendra lfath' Kitra: (a) Under special orders 
issued by Government. . 

~) The revisions of pay Cif 1920 were introduced under the specific orders 
of Government. 

(0) The orders of Government made no referenoe eit4er to Artiole 
155, C. S. R., or to F. R. 82. With respect to the 'B' class clerks of the 
Director-General's office, the Honourable Member's attenti1ln is drawn to 
part (d) of his starred question No. 684 which was replied to on the 8rd 
September 1925.' 

RBCOVRRIES FItOH THE TRAVEJ.l.1NG AJ.l,oWANC'E Bn,J.R OF CEI1TAIN CLERXB 
IN THB OFFICKOP THE DIRECTOR GENElIAI., POSTS AND TI'1LI!.GRArHS. 

105. JIr. Amar lfath Dutt: b it a fact: 

(a) that an Audit objection in Deputy Accountant-General, Posts and 
• Telegraph's Audit Memorandum No P. A. C. 'dated Calcutta, 

• 1297-H. M. 
~e 9th July, 1923, was received by the Director-General, 
Post, and Telegraphs, in which certain retrenchments were 
proposed from the travelling allowance bills of certain clerks 
of the Director-General's office? , 

(b) that the Audit objection was received after 8 months of the dis-
bursement of the bills of the officials concerned? 

(0) that although the travelling allowance bills of the officials con-
cerned were scrutinised in office before payment in October 
1922, the recoveries of certain sums in certain cases were 
made, in contravention of rules 156 (4) (1), 157 (b) and 774 of 
the Audit Code and despite the following clear rulings of the 
Financial Adviser, Mr. Ebden. which were endorsed by the 
then Honourable Member in charge of the Department, only 
on the ground that the amounts were overdrawn: 

"The principle to be applied is that in paragraph 157 (b)lof the 
Alidit Code, ViII., that if a man in good faith received money 
and has retained it unchallenged (either by Audit or adm!-
nistrative warning) for six months, it is to be held .that thIS 
money ha&' been absorbed into his general expenditure and 
he must not be required to refund"? .. 
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\ (d). if tbe ~wer  to ab.ove are in the affirmative, will the Govern-
ment be pleased to say' why the same Audit objection was not 
challenged by the Director-General in spite of the appeals with 
adequate explanations from the officials. concerned and why 
those officials were thus ma.de to suffer for no fault of their 
own? 

te) that the Audit objection in question was not placed before the 
Aqditor General for having the retrenchments waived under 
proper rule 156 (4) of the Audit Code? and 

(f) that the. a.p,eals in this oonneotion from the officials concerned 
were rejected on the ground that if in one or two cases the 
re r~ l e  ,were wa.ived there weJTe other calles in connec-
tion with which the same Q(,tinD. should have tabe token? 

~, HQDPW.,bl., Sir u ~ Jr-atll ¥ttl.,: The .imonn"ti.on i .. b~ 
collected and will be furnished to the Honourable Member in due .. ooU186. 

Paoouuu REt.ATtN6 TO THE SOltUTINY AND COHPU<.'TlON BY AUDIT O'FICEIl& 
OF THE AUDIT OF PosT-AroIT BILl.S. 

lori.-Xr.Alnar Jratb Dlltt: Will the Government he pleased to .ay. 
whether:' 

r ~re is any rule in the Audit Code u.nd8l'which there is 8.cenaia 
time limit within which the Audit officers should scrutinise 
and complete the audit of the post-audit bills? 

(b) there are certain provisions under which the Audit officers have 
been v8!.ted to use their discretions to waive anyretrenoh-
ments arising out of the audit of the post-Rudit bills? 

(0) objections and observations arising out of the audit should be 
communicated at the elU'liest opportunity and that within 0. 
certain time limit after which all recoveries should be wai~ed 
with the Auditor General's orders? • 

(d) il the Audit objections are found' improper aIfd not subject 
to any rule of the Audit Code. the Depariments concerned can 
challenge such Audit objections? 

(e) there is any such rule in the Audit Code under which on any 
retrenchment before being enforced, an explanation of the 
Government servant l'p.trenched must he obtained by the 
Audit officers concerned which may cause the recovery to be 
dispens'ed with? 

(f) unless an explanation of the Government servant proposed to be 
retrenched is obtained the retrenchment order of the Account-
~ - e eral cnnno·t be enforced by the office in which such 
a Government servant is working? and 

(g). if such a retrenchment is enforoed without giving-the Govern-
. ment servant concerned an opportunity to e:x;pltl.in thnt Gov-
ernment servant is entitled to appeal to the Auditor General? 

'!he Honourable Sir Basil Blackett: J Rhall be ~lad to arrange to lend 
the Honourable Member copies of the Audit and Civil Account Codes so 
thatthe can study these questions for himself. 
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DISTINCTIONS BETWEEN CH,ECK;ElUI OF THEINLAND &C'flON. AND. PAJRltns . .ol 
•. THE PAIRING SEcnON. 

107· ~  AII.1M lIJath Dutt.: (a) Is it a fact that. the checkers of the 
~a  e i~  ~ve bf;len placed in the Upper Division? . 

(b) Is it a fact that the ~rer  of the Pairing Sec.tion have been. ~e  
in the Lower Division?, ' • .. 

(c) Will Government please state whether pairing is more import-
ant than checking? If the answer be in. the a~r a iv l  do Government 
Jlropose to remove the distinction at an early date? If not, why not? 

DllfrllkCTION8 BETWEEN THE REGISTRATION AND RIEQUISITl(tN CI,ERK.8 or TBI" 
MHSSAGE ROOM. • 

108. Mr. Amar .ath Dutt: (a) Is it a fact that the Registra.tion ler~  

oithe Message room has been l ~d ill the Upper DiViSion? . 

(b) Is it 0. fact that the Requisition clerk of the Message room has been 
placed in the Lower Division? 

(e) If .sq. wiil Government ,please state the reasoDs for this diifel8ntiatiODo 
between Hegistration and Hequisition work? 

DISTINCTIONS BETWEEN THE REQUISITION AND REGISTRATION CLEIlKS OF TH .. 

REFUND SECTION. 

100. 111'. Amar Nath Dutt: (a) Is it It fact a~ the Requisition clerk 
of the Refund section has been placed in the Upper Division? 
(b) Is it a fact that the Hegistration clerk of the Refund flection has been 

placed in the Lower Division? 

(c) Do Government propol'e to remove the distinction? If Dot, why not? 
• 
R ~ L .TREATMENT OF TltACERS or THfI! MESSAOI ROOK .AND THII 

• CO,PI.ETING CT.ERKS OF THE PAlltING SECTION. 

110. Mr. Amar Hath Dutt: Is it a fact that the tracers of the M/,!ssage 
Iwom are placed in the Lower Division with a scaJe of Rs. 40 to 80 while 
the completing clerks of the Pairing section enjoy the upper divigion seale?' 
If so, what is the reason for this differential' treatment? 

PAY OF RnERENCE L ~  

111. Mr. Amar Hath Dutt: (a) Do Government propose t.o grant the 
SRma scale of pay to the reference clerks which they have sanctione.l for 
that class in other audit offices? 

(b) If not, why net? 

~ BY-TWEEN R"QrISITIO:oq REGISTERING CUlRKS OF THE ~  
ROOll AND SUPERVISOIIR OF ,'llE St:n-SECTION OF 1'llE MESSAGE Rooll •• 

112. Mr. Amar Hath Dutt: (1I) Is it n fact t,hnt tho Re lli~i i  reg.ist,er-
ing clerks of the Mf'SsMe Room are placed in the Lower DiviH!on: while 
the supervisors of the Sub-scction of the Message Room are ~J yl  the-
upper division SCIlle? .. 
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(b) H 80, do Government propose to remove the distinction at an early 
·date. If not, why not? -

'!'he JIoDourable Sir Basil Blackett.: I propose to reply to questions 
'Nos. 107 to 112 together. The Government do not proposeb to call for 
information on the points raised by the Honourable Member as the results 
-are ~li ely to be commensurate with the labour. involved. 

~  LAID ON THE TABLE. 

NAMES OF DETENUf IN J ~ UNDER THE BENGAL CRIMINAL LAW AMBNDfllBN'T 

. Am. 

The Honourable Sir AleDDder JluddimaD (Home Member): Sir, I lay 
.. on the table R stat'ement of .detenu8 in jail under the Bengal Criminal Law 
Amendment Act, 1925, on 4th February, 1927 . 

.. 8Nt_tmt of detfflu, in iail ._-tAe 'lJMgal on_iflll! IA.ID .Am",dmtlflt .Act, 19!16, 
on 4tA Febrttary, 1927. 

Name. 

Panchanan Chakrabartti 

Manindra Nath Sen Gupta 

K.betra Mohan Singh 

Pratul Chandl'a Bhattaoharji 

Kilhiti.h Chandra BanaTji • 

N ripendra N ath Mazumdar 

'Parnananda Daa Gupta 

.• Jogellh Chandra Chattarji 

Abdul RallChid 

Ajit Kumar »aitra 

J itesh Chandra Lahili 

l' eurendre. Mohan Ghosh 

t Trailakbya Chllran Chakrabartti 

1'MadanMohan-Bhaumik • 

t BariKumar Chakrabartti 

·t Satyendra Chaudra MitTa 

Date of ccmmitment to 
jail UDder the liengal 
Cl'iminlll Law 
Amendment 

Act. 

26-10·24, 

2[)·10-24 

2G·I0·24, 

26·10·24. 

21)·10·24, 

26·10.21 

2&·10·24. 

25·10·24. 

8-11-24, 

17-11·24, 

10·12·24, 

10·1·25 
21)-1024.-

19-1·25 
28·11:-24 
19·1.25_ 
2')-10-24. 

19·1-2& 
i-i ~:r 

1()"1-21) 
~ ) l i  
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JStoteiMnt Of utCl1fa,", jail 'dade,. tie Bengal Criminal Law Amendml'nt Act, 1926, 

• 

o,.4ti.FtJ""uarI1927-cOIltd. 

Name, 

t Subhaa ell/mdt'a Basu .  • 

t Angshu Pra'lwih ;Banal'ji . 

·t Anukul Clumtfra Mukharji 

t Ranajit u '~l' Banarji 

t Ganesh Chandra Ghoah 

llSachind!'a Nath 8anYlli 

Sushil l a~ Banal'ji 

Nsgendl'a Nath Sen 

Rameah Chandra Acharji . 

Ashuto8h Kahali 

Chal.u BiklUlh Da.tta 

'Shyama Kumal' ObOllh 

t ~ aretdra N ath Sen 

Gitija a~al' Chaudhmi • 

·Jatindra Nath Daa , 

.Niranjan Sen Gupta 

Panna Lal Mllkhal'ji 

-Bibhuti Bhu.an Chatarji • 

Bajendl'" Kumar Du Gupta 
Nalini Ranjan Sill' , 

.Bachindra Nath I utta 

G08tha Behari Mukharji • 

Santo.h Kumar Gnnguli • 

Khagenru'a Nath Chatarji 

Bimal Chand! .. BanAJ'ji , 

Chaitanya Deb Chatarji • 

Bhumeah Chan4ra Chatarji 

llankim Chandra Chatarji 

Date of commitment to 
jail unde!' the Bengal 
Criminal Law 
Amendment 

.Act, 

19-1-26 
~  

• 

• 19-).26 W 8.8 . in domicile 
2&-10-24. abottt·6 month. 

19-1-21'> 
e1nol!; I!p'88t. 

~i -  

19-1-25 
25-16:240 

19-1-26 
26-10-2' 

26-2,26 

2u .. 9-9O I· 

27-8-26 

81·8·25 

8·6-25 

Ifl-8-16 

20·8-26 

10-10-25 
19-9-25 
240·.11·26 Was in domicile 

about 6 montba 
.ince am.t. 

25-11·26 

7-12-26 

8·1·26 

30-12·21'> 

- ~  

10-6-26 
19·6·26 
19·6·26 

19-6·26 

19·626 

19·6·26 
26-6-26 

26·6·26 
19-6-26 

• .. 



.. 
[21sT FEB. 1927. 

8tatt"'lftt of d,ter.u, ira jail 111ItiM' tAl' ~ ll arm.iMl LCIft} AfM1IUlflHflt Act. J~  
on #1 F,bruary, W~ l , 

N.me. 

.hhutOlh ~ar i 

Nirmal ChabdTa Sen • 

J .. bada Raapn ChakraJ>artti • 
Bilwabath ]I ukhuji 

" DlUreiIc1rr. ,Chandra }f nkbarji • 

J og .. h Chudra De 

8urja Kumar Sen • 

lIanmatha Kumar &rkar 

K.bitish Chandra Cbakrabartti 

Siba PrOlad Mukharji 

Nal'endra Nath DRs. 

Pmfulla Kumar Cbakrabal'tti • 

Sllrendra Moban. Kar 

Anil Kumar Guba . 

Jatindra Nath Bhattacharji 

pr:tap Chandt-a R .. k.hit 
Prabiu Chandta Barua 

.. 

Date of commit.ment to 
jail under the Bengal 
Criminal Law 
Amendment. 
Ao:t. 

26·6-26-

- ~ 

29-7·26 

168-26-

- ~ 

16-8·26-

8·10·26 

10·10·2& 

l ~ 

10·10·26 

18·10·28 

~ l  

,~r, l  

12-12·26 

19·12·26 

40·1·27 
1)·1·27 

·Under trial prisoner held ooncurtently'under Bengal Criminal Law Amendment Act. 
tFormedy State prisoners. Date of arrest under Regulation .Ill il noted below 

date of detention order under Bengal Crimina.l Law Amendment Aot. ' 
:::Convict prisoner beld ooncurrently under Bengal ,Criminal Law Amendmeat Act. 
No.e.-Thia statement does not include the names of five detenus at present in ~il 

under section 13 of the Bengal Criminal Law Amendment Act. ' 

STATEMENT RE SE'l'TLEMENT REACHED AT 'THE CONFERENCE 
RECENTLY ~ L  IN SOUTH AFRICA. 

JIr, J. W. Bhore (Secretary, Education, Health and Lands): Sir, with 
your permission, I would like to'malre a statement jn regard to the settlement 
which has been reached at the Conference recently held in South Africa. 

1. It was announced i'n April 1926, tha.t ·the Government of India. and 
the Government of the Union of Scmth 'Africa had agreed to hold a Round 
Table Conference to exprore all possibffi methods of settling the Indian 
questioh'in the Union in II. manncr which wOldd salegua.rd the m.aintenance 
of western stand8o'l'ds of life ill. South Africa by just a~d legitima.te means. 
The Conference', assembled at Cape Town on December 17th and .its session 
finished on J 8DUIIJry 12th. There was, in these meetings, a full. and frank 
exohange of view,s ,which has, resulted in a. truer appreciation Of mutua.l 
dtfficulties !lJ1d 0. united undel'Rtanding to co·npE\rate in the solution of a. 
common problem: in a spirit of friendliness and good·will. 
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Both Governments reaffirm their recognition of the right of South Africa 

to ,U8& all just and legitimate means for the maint.f\nance of western stand-
a.MS of life . 

. . 
2. The Union Government recognises that Indians domiciled in the 

Uaion who are prepared to conform to western standards Qi life, ghould 
be enabled to do so. -

8. For those Indians in the Union who may dosire to avail themselves 
.of it, the Union Government will organise a scheme Qf 88sisted emigratiOll 
to India or other countries where western sta.ndllrds a.re not re ui~  Union 
domicile will be lost after 8 years' continuous a~ e e from the U:nion, in 
agreement with the proposed. revision of the law relating \0 domicile which 
will be of general application. Emigrants under the assisted emigration 
scheme who desire to return to the Union within the S years will only be 
allowed to do so on refund to the Union Government of the cost of the 
assistance received by them. 

4. The Government of India recognise their obligation to look after such 
emigrants on their arrival in India. 

5. The admission into the Union of the wives and minor children of 
Indians permanently domiciled in the Union will be regulated by paragraph 
8 of Hellolution XXI of the Imperial Conference of 1918. 

6. In the expectation tha.t the difficulties with which the Union has 
been confronted will be materially lessened by the agreement now happily 
reached between the two Governments, and in order t,hat, the agreement 
may come into operation under the most favourable auspices and have 
a fair trial, the Government of the Union of South Africa have decided not 
to proceed further with the Areas Reservation and Immigration and 
Regis.tration (Further Provision) Bill. ' 

7. Theotw<\Governments have agreed to watch the working of the agree-
me"nt now reached and to exchange views from time to time as to any 
changes that exp@rienoe may suggest. 

8. The Government of the Union of South Africa. have requested the 
Government of India to appoint an agent in order to secure eontinuoua aDd 
effective co-opera.tion between the two Governments. 

I am la.ying on the table of the House a.n annexure to the Mnouncement 
1 have just made. This annexure gives in greater detail the terms of the 
agreement which has now been reached between the Government of India 
a.ild the Government of the Union of South Africa. The following com-
mentll'might help Honourable Members to follow the annexure more easily. 

The first point-and the House will recognise its pe.ramount i ~ r  
Q.Ilce-is the declaration by the Union Government that they fimll.v beheve 
in and adliere to the principle that it is the duty of every civilised Gov-
ernment to devise ways and menns Bnd to tAke all possib]p Atep!! for the 
uplifting of every section of: their permanent ~le i  the full-extent 
of their capacity, snd a ~  the view that, in the provision of ed l~ i l 
and other facilities, the coDsiderllbln nl1ri1hetof Indians who mmll;JD part 
of the. permanent populBtion should not bellllowed to lag ~ebi d other 
flections of the ula ~  This should dispel flny IIppreheTlilton ~a e 

a i e ~ e ·ofwestem standards ofJife" .do('s not include t,he uphltmeM 
. . . ~ 
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[Mr. J..W. Bhore.] 
of the Indian community to those 8tllndards. As earnest of their good.will, 
the Union Government propose (1) to advise the Government of Natal to 
appoint a Commission On Indiun education; (2) to give uttedtion to the 
provision of suitable hostel accommodation for Indians at the College at 
Fort Hare IlDd to consider RympatheticaJly other proposals to inc'l'ease the 
attra.ctiveness of that institution for them; and (3) to investigate the posi. 
tion in rellpect of sanitation and housing in the "peri-Durban" area where 
the problem is l1ndelStood to be acute and, possibly, elsewher£', and to 
conRidor in consultation with local Iluthorities, the lllOtlt appropriate meanll ' 
of dealing with tq.e situatiPn, including (i) the fonHation of advisory COJ:Jl-
mittees ofrepi'eaente.tive Indians; und (ii) the limitation of available muni-, 
cipal laud sold with restrictions under the Durban Land Alienation Ordi. 
nance, No. 14 of 1922, and the Natal Boroughs and Township J,dlDd Ordi-
nance, No.5 of 1923. 'I'hese Ordinances .enable municipalities in .Natal to. 
transfer, with the consent of the Administrator, land belonging to them 
uruierrestrictive conditions of a mcial character as to occupation or owner-
ship. It i8 hoped that, as a result of this invf)Rtigation, the principle of 
consultation between the Indian community and local bodies in matte1'8 
of Iilunioipal administration ail6¢ting the former may be e abli ~d, and 
more municipal land of a suitable nature be made nva.ilable for Indians 
for housing purposes. Industrial laws, like the IndustriBJ Conciliation Act, 
1924, and t.he Wages Act of 1925 will be administered so as to enable' 
Indian employees ilt industry to ta.ke their place on the p'rinciple of equal 
pay for eque.! work. 

The second point is the new scheme of QRsisted emigration which the 
Government propose to organise for those Indians who may desire to avail 
themselves of it. Honourable Members a.re doubtless aware that seotion 
6 of the Union Act, No. 22 of 1914, known liIi the Indians Relief Act, 
provides for the grant of a free passage from any port in the Union tt; any 
port In Tndia. to any Indian who makes s. written request f010 suoh passage 
and signs as a condition of the grant of such request a statement that' he 
abandons on hehalf of himself and his wife and all minot children (if any) 
all rights possessed by' him or them to cnter or reside in any part of the 
Union together with aU rights incidenta.l to his or their domicile therein. 
This is an essential feature of the existing scheme of voluntary repatriation. 
Under the new scheme, Union domicile will not be lost except by three 
years' continuous abl'ence from the Union in conformity with a. proposed 
revision of the law which will be of general application, and an aMistad 
emigrant wishing to return to the Union within the period of three years 
will' ,be a.llowed tn do so on repayment of the bonus and cost of passage 
including railway fares which he may have received on his own behalf a.nd, 
if be bas a family, on behe.:lf of his family. Any ohjection that there might 
be to the existing scheme of voluntary repatriation on the ground that it 
requires of IndianR wishing to availthemselvelil of it an irrevooable surrender 
of their Union domicile is thus removed. Another fea.ture of the new 
arra ~l e  is that each person of 16 yean or over will be free to choose 
for ·himself whether he will or will not a.vail himself of' the Bcheme of 
assisted emigra.tion. At present for purposes of voluntary rp.patriation from 
South Africa.; 21 years is treated as the age of ma.jority and the Union domi-
cile of a. J)er&On -under that age has to be signM awlioY by the fatlier if the 
I_ter wishes to &'VaU himself of a. free passage to India. It will be observed 
that the agreement provIdes for schemes of assisted emigration to be 
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r ~i d .. to India and other oountries ". The phrase is intended to 
cover the emigration of Indians who may return to India from South Africa, 
to the Federated Malay States and to Ceylon under schemes of emigration 
from India-to those countries which are now operative. 

The third point is that in regard to the entry into the Union ?£ ~ 
wives a.nd minor children of Indians resident in the Union, the pnnCl,le 
underlying the Reciprocity Resolution of 1018 will be ma.inta.ined., And that 
the prohibition of the entry of this class of persons after tbe 1st ~u u , 

_ 1930. whichwa:s contemplated in the Areas Reserv,.tiion and lmongratlon 
and Registration (Further Provision) Bill. i8 no longer envit!lssed. 

The fourth point is that, in order to ensure "ffectiveeand continuous cO-
operation between the two Governments, the Government of the Union of' 
South Africa have requested the Government of India to appoint their-
agent in the Union. Direct rplations between the two Governments wilf 
be penllanentl,Y established if the Government of India accept the proposal' 
which is now receiving their earnest. consideration. 

Lastl.v t:o inal1p,'lll'atp nnrler the r ~l  fl1·vourll.bh, Auspices tilt' fl'!rf>emf'nt. 
which hBi' now hAPpil.v hpr'n rl':\ched hetw(wn the Government of India 
and the Government of thf' Fnion. the latter hoW' decidf'd not to proceed'" 
further wit.h the Arf>,./\.s Reservation And i~ra i  and Registration< 
(Furthf'r Provision) Bill. Honourable Memher" who have st.udied the pm-
viRionfi of that men.flure will appreciatp wit.h whllt relief this decision will 
1)(' receIved by the Indian community in South Africa. 

It is unnecessary to attempt an elaborate appreciation of the results of 
thp Conference, of which a brief summury has heen given. HonourabJe-
Members must judge for themselves. In doing so it is hoped they wiU 
hear fully in mind the position as it waR a year ago. The Government of 
India are of opinion that the agreement reached is eminently sat,isfactory, 
andCihe.Y have ratified it. They are confident that the considered judgment 
of the' Indian. Legisla.ture will be in favour of the action they have taken. 
-Tho agreement reflects the utmost crt>Aiit on our delegation which nego. 
tiated it. The ~ ver e  and the people of India owe a great debt of 
gratitude to the whole delegation for the sagacity, skill and expedition with 
which they accomplished a difficult and delicate mission. Nor mU4t we 
forget the services of tht'l Paddison Deputation whOf!e admirable prelimin8ll'Y 
work made a Round Table Conference possible. But it will be readily 
admitted that these satisfactory results could not have been secured unles8 
the Government of South Africa had entered the Conference in Ii spirin 
of friendliness and good-will. In the rerp,ption whioh they gave to our 
delegates to th£1 Conference, and in the C()urageO\lR and sympathetic Rtotes-
manship which their represent,ativeR brought to bear on the solution of the 
Indian problem in South Africa, we hR-ve received IlnmiFltRkeable proof ()f 
the earnest, desire of the Government and people of the Union to 
cultiVB.te friendly rela.tions with the Government and people of 
Indio.. The IWreement which hRR t.o-dav been announced t,o the House is R 
convincing proof of their good-will. T .. ('t UR t.reat it. 9.R such nnd entipII.vour 
to make it the basis of laFlting friendship between India And Routh AlrieA. 
It iR not. RUg'£7est,ed that. all l R di ~ ' e i ~ bet,ween the t.WO cnuntries 
have been solved. But the Government of India are eonfid£1nt t,hllt if tIt., 
spjrit thAt prevailed At the recent Conference at Cape ToW1'l endures. 
Ultimate solution of the Indian problem in Sout.h Africa in It maDner that 
will 1:e satisfactory and honourRble to both countrieR iR Msured. 
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4717luurt eontainiftg ,""'mary 0/ tAe cond".ioA, rNc1r.ed 6y the. Round Table Con/ereace 
Oft t,\, J'Il{iiqn quution in South A/rica. 

-Yo 8eAeme 01 a ~i ed emigration.-(1) Any IndilWl of 16 year. or over ma,1 a,va.il 
himlelf of the scheme. In c.,e of a, family, ihe decwQD of the father;, wiU bmd Ule 
wife and minor children under 16 years. 

~ Each person of 16 ye&l'll of age or o"er will receive a bon1:ltl of £20· and each 
ehila ~ dllr that a~e a 8Um of £10 .. ~ ~ i u  shall be i e~ for .& ~ily  A 
decreptt aduW who II unable to earn hlB bVlng by reason of a. phYSical d18abJllty may, 
p the disoretion of t.he Union authorities, receive a, pension in I[eu of or in addition 
to the bonUR. The pension will be paid through some convenient official agency in 
India out of a fund pNvided by the Union Government. to such amount 88 they "1 
determine. It i. et:pect.ed that the amount required will not exceed £500 per e,JlDum' 
in all. 

III every case tbt! bonus wfil be payable in India on arrival at delltipation or after· 
wards, through some banking institution of repute. 

) ~ yaslI&ge, including railway faree to port e ~ar a i  in So1:lth Africa and 
from port 0 landing in India to destination inland, will also be provided. 

(4) Emigrants will travel to India via Bombay all well 11.8 via Madras. Emigrants 
landing at Bombay will be sent direct from the  ship to their destination at the expense 
-of the Union Government . 

• Survey and certification of ships shall he strictly supervised and conditions on the 
voyage, especially in respect of sanitary arrangements, feeding and medical attendance, 
improved. . 

(5) Before a batch of emigrants loaves the Union, illforml),Won wm be sent to some 
JeRignaled authority in India at ICRRt one month in advance giving (a) a list of intend· 
ing e i~l'a  and their families. (b) their occupat.ion in Routh Africa and the occupation 
-or employment which they would require in India, and (e) the amount of cash 'lnd 
-Qther rcsol\l'ces which each e~ b  On arrival in India emigrlUlts will be (i) adviKed, 
.and.80 far nB possihle, protectl'd against squandering theil' cash or losing it to ndven· 
'turel'S, and (ii) helped, as far as possible, to settle ill oCClupations for which they ari! 
beat suited by their aptitude or th.,ir resources. Any emigrant wislling to participate 
in emigration schemes au ri~ed hy the Government of India will he given th" same 
facilities in J ndia as Indian nationals. 
(6) An assisted emigrant wishing to return to the Union will be allowed to do so 

within three years from the dati! of dnparture from South Africa. As conliition pro· 
,cedent to re-entry, an emigrant shall refund in full to some recognized Ru ~i y in 
India the bonus And cost of passage includinlt railway fares received on hiS own 
behalf and, if he has a family, on behalf of his family. A pro rat(! re u~ i  will, 
howe\!er, be made (i) in resl?llct of a memher of the family who dies in the mtlrim 
or a daughter who marries ID Indiu and doeR not return, and .(ii) in other cases of 
unforeseen hardship, at the discretion of the Minister_ 

(7) After expiry· of three years Union domicile will he lost in agreement. with. the 
proposed revision of the law relating to domicile which will be of general appUcatiO'I. 
The period of three years wiD run from the date of departure from a port in the Uaion 
and expire OU' the last day of the third year. But to prevent the abuse Qf the bonus 

, ~ d fl'ell pass"l/ie hy I?ersons who wish to .pay temporary visits to India or elsewhere, 
.np ~r  Rvatlinlt hImself of the heneflt.s of t,h" scheme will be allowed ta CODle 
'·haek 'to the Union within 18Ms than 0'/11' yenr frmn the date Qf his depal'tuTe. For 
.' )MIrpolieB of re·entry within t.he time limit of three years, the unity of .the ·f.,rni1y groIJp 
, sball be recognised, though in caSe6 of unforeseen hardship the Mmister of tha Interior 
lJIay allow one or more members of the family to Rtay behind. A 80n who goes with 
.. the family I\S a'minor, attains ma,jority :outside t,h" Union, marries there and has issue 
will be allowed to return to South Africa, but only if he comes with the rest of his 
~a~ el,'llJ  ;fa.mily .. In such cases. hll will. be al!owed ~ bring his. wife, /iWd child or 
, ll~ e  With him, But a daulthter who a~rle  ~u ide  the pllwnwdl acquil'o the 
dO!,lIclie Of her husband and wl11 not he admltted mto the Umon unleo88 her hushand 
is MmleH domiciled in the Union. 

. I.T. 'Entry 01 Wil'tS and l u'~ r l,hildr_71.-'1'o 'give effect ~ ~ra ra  3 of the recipro-
clty"Resolution of the Imperial C'.onference or 1918, which mtended that an Indian 
should he enabled to live a happy family lif.in th. country .in which h. is domiciled 
~ee bry . of wives ",nd children .hall be. gov4l'ned by the following principles: . ' 

... iQ) Thf. Govet'1Itm1nt of lndin IIhould r.t'rHfy that each' individual for whom a 
.i rhtht of etltry is olaimed. is th.'lawftil wife or child, aa the case may:be 
r·! of the p'erson WAO makes ,the clNm,' .,' ' 
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.  • (b) Minor children shomel not. be permitted to ~ er the Union unle!ll aocompalted 
by the mother, if alive, provided that .. 

(i) the mother is not already relident in the Union, and 
ii~ the Minister may, in llpeoial cueR, permit the entry of such childreD 
unaccompanied by their mother. . 

'(e) In the event of divorc!'I, no other wife IIhould be permitted to enter the 
Union unless proof of Buch divorce to the satisfaction of the Minister »u 
been submitted. 

(tll The definition of wife and child as given in the Indians Relief Act (No. 22 
of 1914) shall remain in loree. . 

• 
III. rJ li ~  of Indian eommwnit;v.-{l) The Union Government firml, believe 

in and adhere to the principle that it is the duty of /Nery civilised (J()venvnent to 
devise way. and means and to take allpos8ibte .teps tbr the upllifting of everyaeetion 
~  their permaneni ~ ula i  to the fUll extent of their capaoity and opportunitie" 
and accept tilt! view· that in the provision of edu.oation and other faoilities the consider-
able number of Indians who remain part of the pel'manent population should not he 
allowed.to lag hehind other sections of the people. 
(2) It. is difficttlt for the Union Government to take Action, which is considerably 

in advance of public opinion, or to ignore difficulties arising out of the constitutional 
IIjl1tem of the Union under which the functions of Government are diHtributed between 
the Central Executive and the Provincial and minor lo{'-&l authorities. But the Union 
'Government are willing: 

• 
• 

(a) in ~iew of the admittedly grave situafion in l'esPflct of Indian education in 
Natal, to advise the provincial administrAtion to appoint a provincia.! com· 
mission of inquiry and to obtain the aSRistanotl of an educational expert 
from the Government of India for the purpose of such' inquiry; \ 

(b) to oonMider sympath('tically th" question' of improving facilitie!l for higher 
education by providing suitahle hostel accommodation at the South African 
Native Oollege at Fort Hare and otherwise improving the a.ttractiveness 
of the institution for Indians; .  ' 

(c) to take sp(1cial steps under the Public Health Act, fOl' an investigat.ion into 
sanitary and housingoonditions In and around Durban whichwiU include 
the question of 
(i) the appointment of advisory committees of repl'esentative Indians; and 

(ii) the limitation of the sale of municipal land subject to restrictive con· 
•  • ditions. .. 

(3) The princiwe underlyi,!g the du~ rial Conciliation Act (No. 11 of 1924) and 
·thtl 'Wages Act ~  rn of 1925) which enables all employees including Indiana to a~  
their places on the basis of equal pay for equal work will be adhered to. , ,  . 

.. , (4) When the time for the revision of the existing trade Iicensins; aw arri~~, ~ e 
i Unioo Qovernment will give all due consideration to the suggestion made" tiY the 
' ~er llie  of India Delegation. thAt the diAM'etioMry powel'1l of loeal authorities 
might reaaonably be limited in the following w~  : 

(1) The grounds on which a licence may be refused ~ uld be laid down h:v 
.tatlite. 

(2} The rea_ ,for which a licence is re u ~d 6h0111d he, re ~d  
(3) There shOUld be a right of appeal in caseS of first appliCII-tiona and ra er~, 

as well as in cases of rt>nflwals, to the courtK or to some othl'r impartial 
tribunal. 

_ IV. Appointment 01 A(1ent.-If the Government of the Union of Routh Afl·jea 
. ma'ke representations. to ihe Governmebt of India to !APpoint an agent in the Union 
·,in order to lecure oontinllou. and enectiv6 ~ e a i  be~wee  the two Governments, 
the Government of India will be willing to coqsider· such a. request. • 

Pandlt KotUal Behru (Cities of the United Provinces: Non-Muhar:n-
~ lda  Urba.n): May I Ask, Sir, if a day will be ·aJlotted for the discussion 
. -of thisquestiQn 1 .. 
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" The Honourable Sir Aluander Kud.d1man (Home Member): Sir, .it is 
not the intention of Government themselves to put down a Resolution, but 
if any oonsiderable body in this House desires to put down a Resolution, 
then, Sir, I would suggest the following procedure for your concurrence. 
The position is this. We are now getting very c10$6 to the Budget and we 
should desire to bring this on, should it be the desire of any considerable 
Mdy i6. the House to have Ruch II. discussion, on the 1st of March. Thai 
would involve you, Sir, taking a little shorter notice of a. Resolution than. 
is usual. We on our side also would take shorter notice; and I would 
suggest to Members that in rf'turn for that they should come to a decision 
whether tl1ey db desire .00 discuss this matter and, if so, give notice of"' 
any Resolution tll(ly' wish ,to move before the House meets on Thursday 
next. If that proposal meets with general approval then the 1st of March 
would be a convenient date to take it and I am prepared to make it avail· 
able if necessary. 

Sir Karl Singh. Gour (Central Provinces Hindi 'Divisions: Non-Muham-
madan): Sir, may I beg to enquire if facilities will be given by the Govern-
ment to circulate to Honourable Members the statement which has just 
been read out to the House? 

The Honourable Sir Aluander J[uddlman: I understllnd it is being 
handed round at this very moment. 
Sir Hari Singh Gour: It is only the annexure that is being handed round. 

The Honourable Sir .AI.ander Kudd1man: What does the Honourabht 
Member refer to? 
Sir Harl Singh Gour: The statement which has been made hy Mr 

Bhore. 

The Honourable Sir .Alexander Kuclcilman: That will appear in the pro-
ceedings of which my Honourable friend can have copies. 

Sir Karl Singh Gaur: But we shall not get printed copies of thE\ pro-
ceedings before Thursday. .. 

Mr. I. W. Bore: May I say, Sir, that I shaH do my test to mllke 
the statement available to Honourable Members of this House as soon a .. · 
possible. 
Mr. B. Du (Orissa Division: Non-Muhammadan): Ma.y I enquire, Sir, 

if the Government of India have so far taken any action on the statemen; 
which was just read out by Mr. Bhore, or will they wait till this side of the-
House has expressed ~e opinion on the floor of the House? 

Mr. Prelldent: The Honourable Member should have followed the state-
ment: Mr. Bbore made it perfectly clear that so far as the Government 
of India were concerned they had ratified. the agreement. 

MOTION FOR THE ELECTION OF A PANEL FOR THE STANDING 
COMMITrEE TO ADVISE ON SUBJECTS IN 'mE DEPART·· 
MENT OF INDUSTRIES AND LABOl1R.· . . 
The Honourable Sir Bhupendra lfath JIltra (Member for Industries and 

Labour): Sir, I beg to move:" 

.. That this Assembly do proceed to sled in the lI1&nner de.cribedin the rlliel 
~li ed in the Home Department notification No. F .. 49, dated the S2nd Augiut. 
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1922, .as amended by the Home Department notification No. - ~,da ed the ~  
JlUluflry, 1924, a panel consisting of 9 members from which the members of the Stand-
ing Committee to advise on subjects in the Department of Industries and Labo\U", 
will be nominated." .• 

Xr. :I. .• X. Shanmukham Ohetty (Salem and Coimbatore cum North 
Arcot: Non-Muhammada.n Rura.I): Sir, I regret that notice of this motion. 
was not received by us in time to enable us to give the requisite two day8' 
notice of a.ny amendments. I would like to know, Sir, whether you would 
penn it us to 'move an amendment to this Resolution at this stage. 

The Honourable Sir Aluander Xuddlman (Home Member): To meet 
• the Honourable Member's views I will put this iterrt of business down OD' 
another day. Thbt will give him the time  he wants. ' 

Mr. PresIdent: Is it proposed to postpone tbA item? • 
The Honourable Sir £1exander Xuddlman: Yes. 

Ill. President: Does any Member move its postponement? 
The Honourable Sir Alexander Xudd1man: I do. I move that, to meet; 

the point. about short notice, the consideration of this motion be deferred. 

Kr. President: The question iii: 

.. That the consideration of this motion be deferred." 

The motion W8S adopted. 

THE STEEL INDUSTRY (l-ROTECTION) BILL-contd. 

lIIr. President: The Assembly will now resume further diAcussion of the· 
Bill to provide for the continuance of the protection of the steel indu8try 
in British India, 8S reported by the Select Committee. The question iB ~ 

'it That clause 2 do stand part of the Bill." 

JIr. eTaJDilad&8 K. Mehta (Bombay City: Non-Muhammadan Urban): 
Sir .  .  .  .  . 

The Honourtble Sir Oharle. Inne. (Member for Commerce and Rail-
ways): Might I, Sir, before we proceed to Mr. Jamnadas Mehta's amend-
ment, ask what action .you propose to take in regard to these new amend-
ments of which notice was received by me only on Saturday evening? 

Kr. L. Graham (Secretary, Legislative Department): I should like to· 
Bay, Sir, that they were handed in at the office at 1-80 P.M. on S&turday. 

JIr. President: That question does not arise at present. Mr. Ja ada~ 

Mehta. 

Xr • ~ X •• ehta: Sir, I beg to move: 

.. That for sub-clause (1) of clause 2 of the Bill the following be substit.uted : 

11) For 8ub·section (4) of section 3 of the Indian Tarift .Act 1894, the following. 
sub·section shall be substituted, namely: ' 

• (4) If the Governor General in Council is aatisfied, after ~  inquiry 
as he thinks necessar;l', that articles chargeable with duty un<¥!r Part 
VII of the Second Schedule are being imported into Britiah India, 
at sueb a prioe as is likely to rendM ineffective the protection intended' 
to be afforded by such duty to similar artiC'les manufactured in India, 
he may' by notific!Ltion in the Gazette of India incre.se luch duty to.. 
~u  extent as he thinks necesaary.' .. _ 
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~ I wo.uld have moved this amendment without any long. spee6h. 
Even now I propose to be as brief as possible, but since I move my amend· 
:msnt for referenoe baok of this Bill to the Select Committee several obser-
vatious have been made by Sir Charles Innel and my ~rable friend 
Mr. Ji.Q.nah about certain figures and about the conclusions I drew from those 
:.i\gurell; and I therefore feel compelled to take notice of those observations. 
Sir, I am IIOrry that the House did not IilIOcept the reference baok to 

~e  Committee. So long, however, al theprinQjple of Imperial Prefer-
·ence persists in the nm we are determined to fight it inch b~ inch a.nd stEw 
by step; our determination to resist Imperial Preference at every stage is 
WI dying and dea ~le  Sj.r Bhupendra Nath Mitra-who I am sorry ianot 
bere-and my Honourable friend Sir Cha'rles 'fnnes, who is here, contended 
that the protection that was being given under this Bill to the steel industry 
'was adequate and that the apprehensions which I had shown in lWoH had 
proved to be groundless. As & matter of faot I will show by & brief 
reference to the facts that the apprehensions which I had then entertained 
have proved to be absolutely well· founded and that tpe same will be the 
case about this present Bill, nanwly, that it will not give sufficient protec· 
tion to the Tata industr.V. As will be found from paragraph 18, Table III, 
. on page 12 of the Tariff Boa.rd's 'Report, RR I\. result of the sum of HR. 57' 37 
per ton in addition to the workR cost whinh Wa.R nSFmred to the 'rahlS in 
1924 they should have got b;V the end of 192(1·27 on a. production of 927,OCK) 
tons during the course of these 3 years on the basis of the protection guaran· 
teed as aforesaid in addition to the works costs a Bum of Rs. 582 lakhs. As 
a matter of fact they will reulis(;ll only Hs. 4,18,00,000, so the prot.ect.ion 
a.fforded. to the ip.dustry will fil.II short by H8. 1,13,00,000 in the eOlil'Se of 
these ~ years. 'l'he Tariff Board try to minimise that shortage a.nd by various 
steps which are by no means convincing they bring it down to I/o sum of 
\ Rs. 16 lakhs. Even accepting that--I do not accept that for I/o moment 
though-the protection has fallen short by Rs. 16 lakhs only it s'dows 
: that the industry cannot flourish. Sir, in the course of these ,+,l!re.3 years of 
protection, Tatas have paid to the country and to the ~r e  on be~Rl  

.of this. industry nearly Rs. 150 lakhs on, account of eustotns duty, income· 

. tax, raUwa.y freight and othl.·r things on t,heir goods which they have oraered, 
cflnied and sent down the country. (An Honourable Member: "Rail. 
way freight ?") Yes; Tata.R have paid that sum. If my Honourable meud 
wantR the llgures very much in deta.il I hllve no hesitation in giving them to 
.bim, but I thought I might summarise lill the figures; those figurelilshow 
tbat Tatas have paid·in the oourse of three years (I am ta.king the average 
qf the first two years; the third year's .. figures are not yet available) the 
loI;tdUowing S11ms to the country and to the Govemment as a result of the 
. existence of their industry and these figures represent the customs duty, 
income-tax, railway rei~  and other items: the sum is not merely Be. 150 
lakhs, but nearly RF;. 250 lakhs. They have paid Rs. 150 IBkhs as interest on 
the loans which the:\' had borrowed for the purpose of running the industry, 
. and they have paid Rs. 425 lakhs to labourers who are earning their wages 
there. i!-s a result of the investment of a capital of Rs. 15 crorcs or Rs. 11\ 
orores, thia indu$try has paid to the Government a sum of Re. 250 lakhs 
in thi-ee years; to their creditors a sum of Re. 150 lakbs and t.o their wage-
-eamersa sum of Re. 425 lakhs during the same period. As against this, 
wh",t have the owners of that concen) , the people wh,o have invested their 
..money in that concern, got,? That will show.W'bether the industry bas 

<.. 
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;got ·adequate protection. As against Bo total sum of Rs .. 825 lakhs whIoh the 
indUltry wi!! have paid in the COUl"Be of three years to Government, to the 
·.ereditors and to their e l y~ , the owners of the industry ha\1e got in the 
-MUNe of ibeeethree yaara the E'um of Rs. 4,50,000 by way of parliia,l divi-
dend on the first preference shares. On a. capital of Re. 18 crores, Qrml 
Jl>8sets of Rs. 19 crores which tha Tariff Board have written down t.o neuly 
Rs. IS crores, the owners of this industry, the people. who have inveat.ed 
-their money ha.ve got the magnificent sum of Rs. 4,50,000 in the course 
-of ;three years and they might get something more this year. Taking things 
at the maximum 'sum of Rs. 10 lakhs in the course of three ye&l'll over a. 
-capital of Re. 18 C1'ores, it works out at the magnificent percentage of les8 
than ! per' cent. per year. Sir, is this any i du e~e  ? Is there any 
possible attraotion to the investor of money to sink hIS capital more and 
more in an industry which under the Bo-called State protection gets a. 1'&' 
;turn of ! per cent. I have been compelled to go into the figures, beca.uae 
my Honourable friend, Sir Charles Innes, said tha.t I was trying to do too 
much. Here is the fact that in the course of three vears the owners of the 
industry who have put Rs. 13 crores in it will not have got more than Rs. 10 
·lakhs on their investment. If this is too much, I fail to see what is too 
little; and if investors of mQney are attracted to sink their capital at such 
great return on their money I really wish them God.speed. Yet, Sir, we 
have made sacrifices. The people of India have made sacrifices of at least 
thrt!o crores. As a result of three years' working, the owners of the industry 
llave got only Rs. 4,50,000. There is only one more item about this sub-
ject of rchlm on capital that I would like to bring to the notice of the 
HO\lF;e. That reInteR to the writing down of the fixed 8ssets of the Com-• 
pany which the Tariff Board hilS done. By ·certain processcs, into the 
details of which J need not go, they have written down the fixed assets of 
thiR company to Rs. 12t crores. Now, Sir, it is a matt.er of good fort11ne 
that t,he amount which they have written down ha.ppens to baV6 been spent 
out of the depreciation and other reRerves; but if unhappily the "mount 
)Vhich they. have written down was the paid-up capital of the. Com-
pany, then t,o-day the capital of the Tata concern would ha.ve b~  

writt;en down tv something like Rs. 4 or 5 crores, and there would h&"e 
been further, discouragement to any investor to sink his money. in tbe 
Tatas' or any steel inrlllstry. ThBt of CO\U'Re is the clear r.esult. of the ex-
change, for ~v i  mv ~ urR le friend, Sir Oharles Innes, will be verY 
grateful to his friend" on his right; bllt Sf) fIN' M :theinvestor i8' oonoamecl, 
he will have not t,he least inducement where, in r,pite of Btate'protectioD. 
the cupiLal has still t-o be written down to tlie extent of nl, ~ Re. 4 
crores in the course of three yenTS. even whilo the protection ill nmning. 
This is the adequl\.C'y of thc> protection of which my friend Sir Bhupendr/l. 
NlI.t,h Mitrllo made so much and of which the ~rabJe  Sir,Oharles InneR 
talked so much. I am sorry thll.t instea.d. of a weri ~ the$e arguments, Sir 
Charlel'l Innes got into temper and made a sorr'y .exbibition of i l ~l  he is 
old enoll'.:\'h almost to be my fftiher; Ilnn I want'to set him an example in 

r lli ~ his temper, by not abusing him in rctUJ!Il. I am prepared to 
leave the matter at that and thus t,o Rhow that yOung men elln cQjltroJ their 
temper where old ~e  cannot. I sha.JI leave the matter there. 

Then I must refer to my Honourable friend Mr. Jinnah who wile eqllall.v 
emphaticm denouncing ~  In fact he a~ed that r carried a number of 
'books about, with me u d~l' Illy arm. (M,. M. A. Jinnah: II ShAme .... ) 
Very well, Sir; n"is •. perfect shame that any man should read thingFl lwfore 
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talking about them. I am sorry to admit thllot to me. when I, am .ignorallt 
about a particular thing, the only way by which I can obtainlhowledge is 
by carrying books which I must read. To Mr. Jinnah where arguments-
fail, he makes up by gestures and poses. where his head is empty; I do 
not want to follow his met/hod or to imitate hiB example. (Mr. M. A. 
Ji,nna'lt: "You cannot do it".) I do not want to. I ba.ve no poses; no· 
gestures; I ha.ve hard faets which do not enter your brain. But, leaving 
¥r. Jinnah to his gestures and his poses, I must come down to the hard 
realities of the situatjpn, and they are these. I have already shown that . 
the protection given to Tatas is not sufficient and that it will not attraot 
fresh oapital; ~ re the.only way in which you can attract fresh capital 
without penaliaing the consumer is the method on which this a e d e ~ 

will embark the House. Sir, I have a.lready given last week a. detailed. 
statement a.bout the amount of bounty that will be required; the receipts. 
from the protective duties will be more than sufficient to give the bountiell. 
No attempt was made to challenge those figures . 
ft. lIoDOUJ'abJe Sir Ohal'lel 1nDe.: May I rise to a point of information, 

Air? I take it that the Honoura.ble Member is taking all his three' amend-
ments together? 

JIr. Jamnadas K. Kehta: Not a bit. 'Ibis amendment will decide the 
fate of your discriminating duties. If this amendment is passed, it will' show 
that the House is not in favour of discriminating duties and that what the 
House prefers is only uniform duties on all articles. In that case, my other 
a e d ~  will simply be moved and voted upon. 
Ilr. Prllldent: I should like to know what exactly the position is. The 

Honourable Member from Bombay moves his amendment No. 7 on the 
list? 
Mr. Jamnedy II. lIehta.: Yes, Sir. 
Kr. Prealcleut: And he docs not now move his amendments which staud 

as No. 11 and No. 18. If this amendment No. 7 is carried, {1e then prp-
poses, I understand, to move his amendments Nos. 11 lmd 18. If this 
amendment No. 7 is lost, I take it that he does not wisIi to move those-
amendments. 
Kr. lamnldu II. lIehta: Quite right, Sir. 

The BOIloara.ble Sir Gharl .. Innes: That means, Sir, that the whole sub-
,ject of bounties is open to discussion? 
I  •  \ • 

'Kr. Presldent: The whole subject of bounties is therefore open to 
discussion. 

" IIr. lamnadaa II. Mehta: Thank you very much', Sir. That i9 exactly 
'the pomtion. As you have jus-t pointed out, if this amendment is arried~ 

then only I shaH move the other amendments standing in my name, 
except the one to the Preamble. 
As I poitlted out laRt week at great length, on ,the facts and figures of 

the Tnri' Board themselves, if we embark on a joint system of bounties 
and ~ e ive duties, we will secure three things. We will give adequa.te-
pr06ection to the industry; we will put the Hghtest burden on the ~ 

SUDler aDd we will put the least possible sum in ~ hands of the GQve1'Jloo, 
ment consistent, with these two objects. These three pbjec\;s will be 
acc3mplished if the bounty system is ad e~  according to the i~  
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"which 1 gave that day, the output of 'l'atas during the next seven years is 
unvarying and constant. .If the Tariff Doard .is right,-and the Govern-
ment ha.ve prooileded on the basis that tho Tariff Board is right,-the out-
put Q£'l'atas during the next seven years i!;l known in advance i-it is an 
average figure of I) lakhs of ton&,-itis t.herefore no good befogging the issQ,e 
b ~ alleging that Tatas' production will increaae and .therefore bounties 
aannot. be paid. Sir, the strength of my argument lie ~ in the figures tlf 
the 'fa-riff Board, namely, that during the next seven years the output of 
'l'a.tas is the unvarying figure of 5 lakhs of tons a yea~  we are not called 
• upontopl1Y bounties Oil thc whole 5 la.khs of tons,. bu~ on 2,08,000 tons 
<If structural sheets, plates and bars· On the other output no bounty is 
needed, 'because it will be protected by the u~  d~ y  It is only on 
these four articles whose average output per year during the next seven 
years :is the constant figure of 2,08,000 tons ·tha.t b9unty will have to be 
paid, and the amount of bounty which will have to be paid for these is 
also known, namely, Us. 25,52,000. This is the a.verage a.nd no more; 
therefore, the only thing that now remains for the House is to satisfy 
itself whether this sum of Rs. 25,52,000 is available. It ~  no usa going 
into the speoulative aspect that more output is possible, and 80 on. That 
is definitely r,t,Ued out. The 'l'ariff Board themselves say that a largar 
output will not be possible, and this is the most /important fact which the 
Honourable the Commerce Member forgot, namely, that the output of 
Tatsscannot increase, a.nd.any iLdditionaL Booel that is needed. for cpn-
sumption in the country mUBt 00me from abroad. That is a fundamental 
fact which cannot be ignored. 
The BODourable Sir Butl Blackett (Finance Member): What about new 

companies? 

Kr. lamaMu II. Mehta: 'l'hey will not help you at all, because the 
Tariff Board themselves say that it wiH not be possible, even if a new com-
pany were started, for it to manufacture steel for five years, and for a 
furfber period of five years it will not he possible to find out whether the 

er wi~ be successful or not. (An Honourable M'emf)er: "Ques-
tibn. ")You may question the Tarifl Hoard's statement although it is 
your gospel; wl!en the Tariff Board themselves SA.Y that for five :veal'll rio 
concern which is started will be able to manufacture steel, and for' . a 
further period of five years it will not be possible to find out whether the 
mA.nufacture of steel will be sllccessful or not, my case is proved; of course 
i~ is only right that Governmf>..nt should not accept it when it d ~ not 
suit them. That is what they have done throughout. But, Sir, for the 
purposes of honestly coming to a right conclusion on this question, I think 
it is orily right that the Rouse !hould accept what the Tariff Board have 
said on this matter. They clearly point out that there is no likelihood of 
any new concern being started in the nea.r future, as the Legislature does 
not give any de i i~e assurance to the prospective investors that protection 
will be maintained not merely until the pioneer company needs it but alBo 
so long as any other companies that ma.y come into existence will need it. 
Therefore, Sir, it is no use saying that the output will be increased by the 
imp08it;ion of' any additional d1.!ty in the next seven yeaJ'll. Tqllt being 
so, and the output of TataR bemg known, a,nd the requirements of the 
country a.lso being known, namely 12 lakhA of tons Rnd over, Tat8s can 
only produce 500,000 tons per year, the additionRl steel that will be re-
quired must come from abroa.d, and that will be, on these figures, over 
'7,00,000 tons· And you have got this available tonnage for taxation. if 
you wan'tto pa.y bmmties to Tatas. ... 



LBOI8LATIVB A88BIIBLY. 

[Mr. Jamnadas M. Mehta.] 

Now, ~, I have calculated the figures, and 1 maintain. that tAoae, 
figures are on the whole very accurate. I say that the amount which GOT-
ernment will receive from the import of 700,000 tons, exoluding therevenu8; 
duty of 10 per cent. wiH come to about 65 lakha of rupees in the course' 
of a &i1Jgle year. And it cannot decrease, as Tatas cannot increase .the;ir 
ou\put and if Rs. 25,52,000 is the amount tha.t we have to pay and if 66, 
lakha and odd is the amount· w ~  we must receive as the protective duty •. 
1° uk, Sir. where is the difficulty, where is the harm '·in adopting the 
sylttem of bounties a.trd therebyprot,ecting the consumer to the extent 01 
40 lakhs? That is the point. Now, Sir, if 25 iakhs are to be pa.i.dancl 
if 65 lakhs Ilre pl'('duced h-om r ~e ~ve duties, the amount' 'Of 40 lakha. 
will remain 88 8 margin !iglrinst 'my possible i1uctu8.t.ion in the figures that I 
have put forward. Supposing that even 40 lakh9 a year are not sufficient 
there stil'l remain the stirn of 1\ orore of rupees with the Government out 
olthe duties already eollecte!i; all these additiona.! dutJes on Continentar 
steel then become unnecessary and these additional duties which I want: 
to avoid, approach a figure somewhere near 40 lakhs. I say, the oon·· 
sumer in this countr.v has a right to demand from the Legisl9,ture that it 
will ' not plMe on his shoulders the burden of a i¥ngle rupee more than 
ie,needed for the protection. of the industry. Therefore, Sir, I maintain 
that the Tariff Boord really went out of their way in recommending th& 
additional duty on Continer1tal steel; I mlllintain their recommendation 
was 1Iltra vires, and in making their reoommendation they· have gone be· 
yond the,ir terms of referenoe. They had to consider what was necessary 
for the protection of the industry and no more. 
Sir, the basic idea behind a policy of prot('-ction is that you will consider 

12 N the industry ,first and that you will consider the consumer second. 
OON. This is proteotion. So long as portection is necessary, I Vlill not 

consider the consumer. But so soon a·s protection is adequate, certainly 
the consumer's cla.im shall be paramount and nobody else's and I blame 
the Government and the Tariff Board for not ha.ving ide~ed ;,he con· 
sumer's claim after the.y flad provid()d for the protection of the industry. 
Here I have indicq,ted tb,l,t the industry can be adequateiv protected and 
therefore any further burde.l on theconsumE\l' without extending benefit 
to the industry ~  entirely gratuitous and one which this House should 
not endorse. And, Sir, what is the answer to that? The answer to that 
has been given iu those elabol'a.te figures whic!h my H9Dourable friend Mr. 
Jinnah gave which shows the da.nger of a man who lives in the air. He 
was all the time in the &ir. when he gave those figures. When he was 
not in the nir he was at sea. He was either at Reft or in the air; never, 
I am,. S91T.v to say, on solid ground. Therefore, I must bring him down 
to the solid earll, tor the real faots are ver.Y different to what, he imagined 
when he was ~  the air or at sea. Now, Sir, what is the reason for not 
giving this relief to the consumflr? "Oh, the dealers in steel are such 
undesirable, people. 'fhey are such greedy people that, whatever differ-
ence will remain between the prices of British stoel lind the lower· pricel! 
of Continental ,steel, aniitead of e l ri ~ to the benefit of the consumer, 
will he ~all wed  by the middleman snd by the dealer Rnd really the con· 
sumer' wiH not benefit; t,horefore ra.ise the dut,ies on Continental AteeI." 
This is the, fU'gUIlleIlt. ' Now, Sir, in the first inetanae,the Tariff Board 

e Relv~  do Dot go as far ns Mr. Jinnahgoos. It if! ~ of the beauties 
of M1:'.· Jj.nnah's arjlument that he defends the GQvernment against them-
sellles, Q\i1d the Tariff Board a.gainst thoml\4!lves. The Gov$;'IlJ!leIlt them· 
selves, though Si·r Charles Innes, had admitted that there was Imperial 
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Prefe;ence. My friend, Mr. Moore, pointed out tha.t there "81 Imperial 
Preference, however little it may be. Mr. Jinnah says there is none. 
SimilarJy, thaTal'ift Bow say,. not tha.t the C()nsUUlet' does not get any 
aG'Y&lltage. What. the Tariff Board say is that the consumer does not get. 
the full, advantage. But Mr. Jinnah talked of ringB. Here on page r ~ 

palI&. 158, the last four lines, the Tariff Board say: • 
• , Under existing eircumstatJce&, ~ ere 'e, it appears that the oonl1l8ler does DOt. 

pin the advantage of the full difference .  .  .  •  " • 

.All the Tarift Board say iB that the advantage of the full difference be· 
tween the British price and the Continental pr.ice does not enure to the-
benefit of the' COl1sumer. But Mr. Jinnah aJ ~ of riqgs and combine.-
tiouswhich raiBed the price of Continental Bteel practicaHy right up to. 
the price of British steel. And, Sir, as a reBult he. went so wrong tb.at I 
do not know when he will become right again. ThiB will be clear by one.-
more referring to Mr. Godrej. I quoted him laBt time; he is a gentleman 
who iB not dealing in steel; he is a large manufaoturer of Bafes, who usee.. 
Continental steel for the purposes of these safes. (An Honou.r4bu Mem .. 
beT: "Safe tWfes unsafe BafeB?") Yes, very safe. Even when His Royall 
Highness the Prince of Wales was here, Mr. Godrej'B safes were used. 
So there is no doubt of the good quality of Mr. Godrej 'B BafeB. And it 
is enough to Bilence Mr. Jinnah, if he rewlIy wants honest testimony on. 
the other Bide; here iB a ~ e ra  from Mr. (lodrej, dated the 15th, . 

.. Tata. have repeatedly quoted UII Rs. 228 per ton in Bombay for steel sheets. That 
we get from Germany for Rs. 111." 

Now, notice. They get Continent,al shoets for RB. 111 per ton as againat. 
TatRB' RB. 228 ;in Bombay, landed in Bombay, c.i.f. without duty. With 
the present duty, the price comes to RB· 141. With the proposed basic 
and additional dutieB, the Continental price will be RB. 170 per ton as· 
a.gainBt TataB' price of RB. 228. It pl'Oves that, even ~  you ra.iBe tbe price 
to RA. 170 by imposing the higher duty, Tatas cannot sell their steel in· 
Bombay lIgaiJiBt t.he Continental steel which will be RB. 170 against T8ta.s ~ 
R ~ 228. So that Tat&B do not stand to g&in at all from theBe additional 
dutieEj. This pMpoBed duty would therefore prove diBastrous wi b u~ 

helping Tatas in t.he least. Moreover, to complete the disaster, the Bddi-
tionA.!. duty is Bubject to enhancement. That is aga.in· another feature-
which Mr. Godrej i ~  out, that to add to the disaster, even additionai' 
duty ill not, the last burden on the consumer. It may even be inCl,'eaBed 
so that there is no limit to the pOBsible burden on the u~~, if the' 
new Bcheme is r~~i ied by Government. Therefore,! think, I have estab-
lished to the Batisfact,ion of the HouBe that this additional duty will not 
help Tatas at all. It will only make Continenta-l steel dearer:' when i.t 
could otherwiBe 'be cheaper. 
Then, Sir; suppoBingeven we t,hought the deal~r WAS such 8J1 undesir· 

able t>erson QB to Rwallow all the difference. What is the alterna-
tive offered by Government? They put themselves in the sho!'!! of the 
dealer. Whn.t the dealer took, -'ihey propose to take for themselves. If 
as ft result of their BBI the Government were going to give any !leJief to 
the consumer, we could undel'Rtand that. Hut wha.t they propose to do 
is jus".; to step into the shoes of the dealer 8'nd pocket all the difference 
themselves. This 8ympathy for the consumer UB really wonderful, Bnd 
now we can understand why they want to sympa.thise WitJl thil ooneumer 
beoause they want to take the pront, wbi~  the dealer, they allege, n{llV 
takes. They  simply. as I say, place thcmselvoa-in tJae shoos of the dealer-
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and pocket"the difference themselves. (An Honourable Member: "For 
whose ~e e l  7") For their own benefit. (An Hon&urable Member: 
"For.the'country's benefit, ") Because I maintmn that protection is n6t 
to be 'used as a lever for increasing their income by any Government. 
Under' the plea of protection no Government has the right to take more 
from the tax-payer tha.n is neceSS8l"Y forgiving, protection to the industry. 
Sir, I do not want to go on with this point further beoause I am sure it 
Jis patent to anybody. that under, i ~ Government scheme neither Tatas 
gain nor the consumer gains. Only ver e ~ get some 40 'lakhs by' 
way of revenue. 

... . f' 

Then,Sir, there is another point. My friend Mr. Chetty pointed out 
·the' other day that in lw ~r i  the Government adequately protected their 
industry. 'Tho slogan waR "Australia for the Australians.", I have an-
·other example; of the iron and steel industry in South Africa.. A oor-
poration has been formed there with a huge capital for t.he production c)f 
~  A,m-essa.ge, dR.ted 10th February, from Cape 'j'own sa.ys: 

" r;rhe Alaembly palled t,he first reading of the Bill introduced by the Minister of 
'Defence, . Col. Cresswell to promise the development of the iron and allied i du rl~ 

within the Union. A SOuth African Iron ami Steel CorJlOl"ation will be formed 
with a capital 01 £3,500,000. and a directotate of ,DinCl, of whom fi·ve will be Govern-
ment nommees, for the, ~ ai~i , of ' •. riglJtl '\"elatill8' to the production and treat-
ment of iron and steel and prospecting 'for deposits,etc. 

, The capital will comprise two million ordinary pound sterling shares of which thB 
'Government will take 500,000. The remainder, and also one and a half millions 
preference ahares, will be offered -to tlae public." 

The Government give preference to the investor and though they 
'themselves take £500,000 worth of shares they remain in the background 
80 far as 'the profits Bre concerned. The Government invest capital 
themselves. They give their own capital second place in the schel1le of 
~ e return. on that capital. Then: 

t  • .. Power is given to augment the capital by £250,000 and alao to raise a loan "not 
~l eedi  £1,500,000. The Bill pl'Ovidei that the iron and s"el requirements of 
South A&ican 2ailways shall be Dought from the Corporation." , 

Not only do they give their own ca.pital second place, they go further a.nd 
ssy: -

.. The Bill provides that the iron ami steel reqllirements of South African railways 
ahall be bought fr,om tbCl Corporation, at a price not over 10 per cent. abon the cost 
-of the imported articles." . 

This is the kind of -protection which the Government of South Africa 
give to their own industry. I have told you of the protection our Gov-
ernment propose to give to the industry whare for a capital, of 13 crores 
the magnificent sum of Rs. 4,50,000 has been earned BS dividend in the 
course of three years of cproooction. For these reasons, Sir, I hope the 
'Housewill accept the'licheme which I have placed before them for accept-
'aDce, aamely, no rupee that is not needed for the protection of the indus-
·try ,hall be taken out of the pockets of the consumer. So long as the 
industry needs protection, ta.x the consumer by all means. The moment 
it. does not need it that tax is undesirable and outside the rights of the 
'l'11rif! Board to recommend, a.nd thirdly, the Government shall not make 
'tb,ia ,proteotion a ur ~ elf adding, to the reveDue income without beDe-
~' i i  Tatas' or' the ifidu.try. 
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• 
there is only one more fact to which 1 shall refer for Mr. Jitlnah's 

l'dificatiou and then resume my seat. Mr. Jinnah thought that there 
WBS no difference in the price of the Continental and British steel in the 
ha.za.ra. I ~i l give you only four sets of figures and they will show tha.t the 
rrice of imported Continental beams in Calcutta in 1926 January was 
Rs. 42 less than the price of the British a.rticles of oorresponding 'luali;y, 
~  tha.t the consumer got the benefit of Re. 42 a. ton in J a.nuary on beams. 
In Febnuvy he got the advantage of RI!. 48 a. ton. In March he gQt 
Rs. 47 IlB the advantage. The difference betweell the sel.J.ing price in 
• Calcut.ta and the imported British price waR Ril. 47. Again in April the 
. (lifierence wl\S Rs. 42. Now, Sir, if there is an import of 100,000 tons of 
beamR in Calcutta, a.t the rate of Re. 42 Il. ~ the ~ u er will benefit 
I'!earlv Us. 42,00,000 IlS a result of the difference betweeD the British 
r rticle and the Continental article. In the esse of angles the difference 
is Hs. 12, Us. 14, Rs. 14, and Rs. 20 between the Continental selling price 
Hnd the Sl'lIing price of the imported British article. On barR the differ-
('nce is Rs. 31, Rs. 31, Rs. S6 and Rs. 44 in Ca.lcutta in January. :February, 
iMarch and April 1926. In plates the difference is Rs. 19, Rs. 26, Hs. 39, 
pnd Rs. 41. These figures will enlighten Mr. Jinnah as to the commmer's 
benefit without the additional duties. On steel sheets t.he difference. is 
ns. 29. Rs. 25, Rs. 24 Rnd Re. 32. This is the benefit which Mr. Jinnah 
would deprive the consumer of under the new scheme to which he has 
/Jiven his blessing. While I admit that the prices in Bombay are not 1'0 
fllvourable to the consl.lliler Ilt! they a.re in Calcutta, even that much-
r:'f1.ligned Bombay importer, whom Mr. Jinnah without the shadow of 
"' foundation charged with having formed a ring, even tha.t much-maligned 
Individual sells 0n an average Continental steel at Rs. 17-4-0 cheaper than 
the British a.rticle of correspondmg type. That is the average and I refer 
Mr. Jinnah to these figures. If he wants it I can give the statement to 
hIm. Therefore, it is clear that in Calcutta the ClOneumer has an advant-
rige not J:>ecause the Calcutta dealer is an angel but because Tatas can 
(Jompete in t;alcutta. and therefore the prices are down. They cannot 
compete in Bomba.y and therefore the prices are not down to the sa.me 
extent as in Calcutta but the difference is all the Rame there, Rs. 17 in 
Bombay and Rs. 30 in Calcutta. If this Rouse wantR to maintain this 
difference and thereby benefit the consumrr, then I suggest that they 
r;hould accept my amendment and having done so protect t.he consl1mer 
to the extent of RR. 40 la.khs Il year. Sir, I have done. 

Kr. II. A. J'lnnah (Bombay City: Muhammadan Urban): Sir, I 
c(,ngratulate my Honourable friend Mr.J amnooa8 Mehta for adopting th e 
t.one that. he has done. barring. of course, the usual exuberance whirh be 
C'llnnot help. It is a second nature with him and a habit. Therp-foro I 
do not wis.h to s8,v a y ~i  more about it. Now, Sir, hiR last argument 
was that In Calcutta the oonsumer benefits be'C8tlse not. only baR the 
Continental steel got the British steel there to reckon wit,h but the 
'fat,a steel alRo getR in and therefore the consumer benefits. But. he ad-
mits. that in Bombay and in other ports where the TatB steel I1Rnnot. 
make itR way the middleman hafJ the field entirely to himself .and that iR 
aXBctly my argument that it is the middleman and not the consumer in 
these port!l who really benefits. 

Hill next point was this. He said that the AU!ltralj,lD ver ~  
·ftnd the South African Government weM putting forward IIchemesfor 

a 
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the protection of their industries. He was enamoured of the. scheme for 
the protection of the steel industry in South Africa and he was full of 
praise for it. Sir, I am not standing here for the scheme" embodied 
iI. the Bill 6S the very best or a perfect scheme. The House here is CODe-
cemed "With what ?-with three schemes. One is the scheme embodied 
in the Bill, the other is the scheme of my Honourable friend Mr. Chetty 
;t. the weighted average and the third is that of my Honourable friend 
Mr. Jamnadas. We q,ave got these three schemes and I have to make a 
dlOice and I make the choice of the least evil and I say that the scheme 
~ b died in the Bill is the best for all interests concerned. That is my 
Answer. I am not' here in s position to start Ii new scheme which may be-
better. 

The next point of my Honourable friend was this. He says that I 
have gone further than the 'l'ariff Board in advocating the cause or cham-
pioning the cause of tho recommendations of the Tariff Board. He said" 
that even the Tariff Board says that the consumer ·does not get advantage 
to the full extent. Thereby he understands that the u e~ does or' 
will get an advantage to e. certain extent. Now, Sir, either my Honour-
able and learned friend has really not carefully read that paragraph or, If' 
1 may say so, he has not understood it and I will read it to the House 
lind to him so that he may seEr whpther what he implies can be spelt out 
~  this paragraph. What, the Tariff Board says is this, that the oon-
!lumer does not get the fullest advantage in all part!': of India. Hp does. 
'Wt an advantage in Calcutta but not in all parts of India. 
Kr. lamnadaa II. Mehta: Where is that? 
Mr. II. A. llDDab.: That is what my Honourable friend has not under-

~ d and ~  appreciated. I will read the paragraph. If you will read 
it again in yqur calmer moments, you will realise it. This is what the· 
Tariff Board say in paragraph 103: 

.. We hIve received evidence that in other port towns oompetition is more limited 
and lllllft lIeveTt'! than in Calcutta-where it is accentuated by the _Nle of the Steel 
(',ompany's products-and that the general level of prices of Continflntal steel is higher. 
Under existing circumstances, t.herefore, it appears that the consumer does not gain' 
the advantage of the full di1l'erence between the duty paid price of Standard and 
ContinentaJ material in eVtlry part of the country." 

That is to ss,}', in other pa.rts of the country he does not get the fullest 
advantage. but in Calcutta. he does, and what is more, Mr. Ja ad~ 

l.imself pointed it. out as his last point that in Calcutta he does. That 
is what the Tariff Board mean. I was repl'ying to thi' argument of my 
friend Mr .• Jayakar and other Members who asked "What will happen 
10 consumers in ports like Bombay, Karachi. Madras and Rangoon, where 
'j"ata. 's steel does not get in?" My answer Was that in those parts, 
thE're is a. combine, tl1ere is a ring of merchants and it is the middleman 
v.'ho takes thf' money and the profit, and the COD!Hlmer does not benefit. 
'rhat WIl% my anSWer. 

1Ir: II. B. layuar (Bomba:y Oity: Non-Muhammadan Urban): Does 
my Honourable friend admit that.in Bombay there is a difference of REI. 17 
in the priM of Continental stecl. as pointed out by Mr. Jamnac1ss Mehta?' 

]I.r, JI. A. IIDDah: I think Mr. .J ayakar had not unde1'$tood the point 
when he put the question. Mr. J amnad8.@ gave the figure ·thfit. in Oalcutt" 
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the Ctlnsumrr has got. the benefit, because 'rata's steel IS there. 'l'hat 
is 8 difierent state of affairs. I am dealing with the question of places 
where it is suggested that Tata's steel does not get in. namely, Bombay, 
Madras, K8¥Qchi and Rangoon. 

Mr. Jamnadu K. Kehta: Does my Honourable friend realise thai 
Oalcutta also is deprived of this adva ~e under th(' scheme of which he 
is becoming so fond? 

Mr. K. A. JiDnah: The scheme of Mr. Jamnooas, which we are die·' 
«mssing, is on a very difierent footing. I object to Mt. Jamnadas Mehta's 
pcheme on the ground that he iniroduces a vicious principle of bounties. 
Dnd I say it iA a vicious system. Bounties shm!ld and lfan be given only 
in cases of emergency or for a short or a provisiona.l period. You ca.nnot 
ha.ve a. system of bounty introduced in this kind of scheme .for seven year&, 
aud I have dealt with that point. 

Then, the next point was that Mr. Jamnadas said that even the Tariff 
'Board have said that new firms will not come in. Mr. Jamnadas is 
quite wrong. Paragraph 144 of the ,Report of the Tariff Board distinctly 
BSYS that the Dt3W firms· may oome in and I will only read a few lines with 
regard to that. They lIay: 

.. We have, therefore, oonsidered, how far our proposals will suffice for tl;tll 'P.ro· 
tection of any new works which may bll estabTillhed. We believlI that proVided 
modllrn plant ill inlltalled and full lldvantage ill taken of the accumulated ell:perience 
of steel making in India as Willi 88 in other countries, B new works should be abl!!. 
as soon as a reasonable level of u~u  has been reached. to produce stllel at a cost 
not exceeding our estimate of the Tata Iron and Steel Company's average costll. Til 
estimating the charges for overhead and profit, we have based our figures on tbe capital 
Clost of erecting a steel works at the present time and our proposals IIhould therefore 
be generally suitable for a new undertaking. The representatives of the ] ndian Iron 
and Steel Company and the United Steel Corporation of Asia, both of which firms 
have considered plans for erecting steel works in India. have stated in the course of 
their OIRI evidence that a system of protection which would be adequate for the Tat. 
Iron and Steel Company would be sufficient for any new works. We believe, therefore, 
that 80 far Is ~ scale of duties is con(!erned, our recommendations are adequate both 
for t!h. existing .Company and for any new works which may be started." 

Jlr . .Tamnadas -Jl. Kehta: Will you read further on? Do not stop 
there. 

IIr. JI. A . .Tlnnah: Sir, am I to read the whole report for Mr. Jamna-
dRS'S benefit? . 

111'. ~a ada  JI. Jlehta: For your own edification. 

1fIr. JI. A • .Tlnnah: Mr. Jllmnlldas wants me to read the whole report 
Mr. Jamnadas says that the Tariff Board have Dot taken into considcru. 
1.irn the question of new firms coming in. That is not so. Now, Sir, hllvP 
we not got alrMdy in existence the Hulmmchnnd Steel Company? Hnvl' 
we not gO!; another compnny which is called the Gumadev a~y, which 
arc likely to make hars? Yes. BctHally they have started. 

Jlr. lamnadaa K. Jlehta: Actually when? • 
Mr. X. A . .TiDn&h: Within a very t;hort time the v will. I think t.llOv 

ltnve started making them. I sa.y, Sir, that these ~ a ie  exist. Now. 
'Mr. Jamna.dlls knows perfectly well when he talks about tho 56 laldJR 
(·f rupees which will be in the coffers of the Government w~ i  he !'RyA 
flOon be utilised for. the. ·payment of bounties, that it will not continuo an,J-

02 



10ro 'LJIGISLA'l'IVE A8SBlIBLY. [21sT FEB. 1927. 

[Mr. M. A. Jinnah.] 

eannot go round. Mr. Jamnadas' first fallacy is this. M.r. Jamnadas 
~ u e  that these prices upon which he proposes his scheme will conti-
nue without any varia.tion for seven years. Supposing the" price we ~ 

down by Re. 5. 

• 1Ir: Jamnadas II. lIehta.: That is the amendment. 

. 1Ir. II. A.. JlDnah: Mr. Jamnadas is so full of his own points that he 
does not even try to ~der a d the other point of view. 

(At this stage Mr. Jamnadas M. Mehta stood up to interrupt.) 
, t. (. I 

Mr. Pr8l1deDt: The Honourable Member must not interrupt the Hon-
ourable Member, Mr. Jinnah. He knows that during the whol!' of his 
long speech Mr. Jinnah never interrupted him in the least. 

1Ir. II. A . .Tlnn&h: Sir, Mr. Jamnadas says fixed duty or basic duty, 
nnd then he says give the rest so much definitely by way of bounties on 
these four classes of steel. Now, Mr. Ja.mnadas takes it that there will 
hC" revenue forthcoming and he assumes that his Rs. 65 lakhs, which 
according to me is Rs. .56 lakh8, will be fortbcoming. But I want to 
point out to my Honourable friend that supposing steel prices went down, 
then the bounty which you :propose giving will not be adequate. Tatas 
;roduce 500,000 ~ per year, and if there was a full of Ea. 5 in price 
it comes to Rs. 25 lakhs straightaway. How will you give that to Tatas? 

Kr .... X. Shanmukham Ohetty (Salem and Coimbatore Dum North 
Arcot: Non-Muhammadan Rural): All the 500,000 tons do not need 
bounties. My Honourable friend must understand that. 

JIr. K . .A. JiDn&h: But my Honourable friend must understand that If; 
. does require protection for 500,000 tons of steel. 

Mr .... X. Shamnukham Ohetty: No. 
, 

JIr. II. A. oTlnnah: 1'atas require protection for 500,000 tons. (An 
Honourable Member: "They do not require it. ") If the price of steel goes 
down, they will not get Rs. 120, the fair selling price which you are supposed 
to be securing, and therefore you will have to make that up, and I Bay, 
that alohe will come to Es. 25 lakhs. 1'hen, I say if new firms come in 
you will have to distribute bounties to them. There is a further argument--
and thiR is the most important argument and I want the Honourable Mem-
ber to understand it-and it is this. We are now providing for bounties 
for 4 classes only. Out of those four cl88ses, remember Tatas make only 
125,000 tons now and their output will increase by 70,000. Mr. Jamnadal 
gave the figure. 200,000 tons. The rest of the things that Tatas make are 
Tails, galvanised Rheet and tin bars and so on. I ask you this question. 
If you Bre rcoing to give bounties to these 4 classes, is it not open to Tatas 
to say .. Why we should mfmufacture other articles, such I\S galvanised 
sheet,.tin ba.rs and RO on. Why should we not make theRe 4cl8F1sEls of 
r i~le  only and /let the bounty?" And instead of 70.000. which Mr . 
. TBmnRdBR thinks will be the output for 5 years average, TatBs can put fOT-
ward an output of 80.000 more, because they will get bount,jes. How wilJ 
you givo the bounties? Where will you get. the money ·from? TatBs will 
then lOve up inakin,g IlBlvanised sheets and tin bal'R. If Tate.& give up 
WtlVRntlllecl Rheetfl. why do you want to impose a protective duty on galvanized 
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sheets whioh come from the foreign oountry? For whose benefit? Then 
you will be Jorced to give up proteotive duties on galvanised sheets. Wha,1o 
will happen to your revenue? One-fourth of your revenue is from galva.n.ised 
sht:.ets. '['aen where will your Rs. 56 lakhs go and how far? And will not 
the import decrease as the home product or output increases as it must? 
Win not tha.t decrease the revenue '/ Sir, we find it is ~ chimerical ~ e e  

My Honourable friend says that I am'taiking a,lways 'in the air, or am eat 
sea. /:)ir, he is either in the lap of prejudice or he has been misled by the 
middlemen. • 

The Honourable Sir Oharles Innes: /:)ir, my Itonourable friend, Mr. 
Jinnah, hus.dealt so faithfully with Mr. J amnada.s Mehta, that it is not 
necessary for me to add very much. •  •  , 
Mr. J am llud UI:! :\Iehta's difficulty is this, We have already discussed this 

que8tioll Qf bountim; ad nauseam. We discussed it on his motion that the 
Bill be recommittBd Lo the Select Committee. Thut mL tion was lost and 
Mr. Jamnada!; is Loo,fuir minded 1\ man not to know that the only chance 
his bounty scheme had waR to refer it back to Select Committee. I do 
not projJose therefore to follow Mr. Jinnah in his generltl observations on 
the bounty scheme. 'l'hat point has already been discussed and decided 
against Mr. Jamnadas Mehta. I propose to take the wording of Mr. 
J ulllnlldtHl 1Iohta's amendment and to show wha.t hi!> scheme means. He 
mentions four articles on whi('h specified bounties should be poJd. Now 
obviously a scheme of that kind is open to the immediate objection, that 
as the Tuta Iron and Steel Company makes more and more and more steel 
and gets a stronger and stronger com puny , under Mr. J amnadas Mehta's 
Bc}wme we give it more nnd more bounties. Mr. Jamnadas Mehta has in 
his own amateur way, endeavoured to provide against that danger by putt,ing 
in a proviso:' . 
.. Provided however that the total amlfunt of b u ie~ ~a vab)  under this sectiort 

shn.ll. not exceed t.h" amount rf'covered from the protective dllties in any year." 

What. dQCB t,Jmt proviso mean? Obviously the only moaning that you can 
place un it ~  that the total amount of bounties payable in anyone year 
... shall not exceedethe amount of revenue you get from the duties in Part VII 
of the Second Schedule. "Protective duties" can only mean the duties 
in Vart VII. 'rhtit, umount. of revenue is something in the neighbourhood 
I'lf two crore!:! a yoar. Therefore the limit which Mr. Jamnade,8 Mehta has 
put as U !lII£eguar,d in his proviso is no safeguard at all. Naturally we shall 
not have to pay bounties to the extent of two crores. But the point is 
that what is intended as a limit is no limit at all. As the Tata Iron and 
Steel Company produces more and more steel, we shall have to pay moro 
and more bounties. That is absurd. What Mr. Jnmnadas Mehta intended 
by the expression " protectivQ duties .. was the. amount which we should 
. reCOVflr from the duties in Part VII over and above what we would have 
recovered from ordinary revenue duties. But he has not said it. 
Then, Sir, let us take the first sub-dause of his clause 4. I am going 

to take as my text Mr,. Jamnadas Mehta's own statement. He said that 
it was entirely wrong to take one TUpee more from the tn-payer .v.an wal!l 
neooRsary for the protection of the industry. Let 11& take the first.point. 
I take it that Mr. Shanmukham Chettv is satisfied tliat his weighted average 
BCheme gave IlUfficient protection to 'the industrv. On structural eectioll8 
Mr. Jatnnadas Mehta wants 8 protective duty of Re. 19 plus 8 bounty of 
Rs. 11; total Re. 80. Mr. ·Chatty l'ropoaecf '&II.. averAlo!;e dutv of & .• 25 
per ton. therefo"", :Re.5.perton are taken out of the pockets oUbe tRx-paYf!r 
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uWlece!:ls'Qrily by Mr. JamnadaB. On bars -Mr. Jamnadas W80llts Q protec-
tive duty of Hs. ::!6 0. ton, plus a bounty of Hs. 11; ~ al Hs. 37. On the 
weighted average system the protective duty proposed IS Hs. 8/J a t0n, thus 
making Rs. ::! taken unnecessarily out of the pockets of the tax-payer. On 
plutes-Mr .. Jamnadas proposes a duty of Rs. 20 plus a bounty of Hs. 16, 
making a total of Hs. 36. Mr. Chetty proposes 1\ duty "f Hs. 26. 'rhus 
Its. 10 nre unnecessarily taken out of the pockets of the tax-payer. 
Mr. Jamnadas JI .. Kehta: '1'he Honourable Member is misrepresenting, 

me. 
Mr. President;. Order, corder. If the Honourable the Commerce e~

ber thinks some reply is necessary, he will make way for the Honuurable 
Member. 
The Honourable Sir Oharles Innes: 'fhat is not my only objection to 

the Honourable Member's scheme. 'rhe House will observe that he pro-
puses to pay a bounty of Rs. 11 per ton on bars. He does. not say what 
bars. I presume, he mell.ns that we should pay a bounty o! Rs. 11 per Lon 
on bars of iron or steel manufactured in India. Have I got the Honourable 
Member correctly? Let me point out that when the Honourable Member 
iaid that this scheme of his was going to cost 25 lakhs of rupees, he did 
not realise that he was working into the bounty scheme bar steel whioh 
is sold to the Tin-Plate Company for making tin-plate, and that if this 
amendment were passed we should have to pay a bounty of Rs. 11 per ton 
on fifty thousand tons of tin bal'l!l produced eTsry year on which we pro-
pose no protective duty. Yet the Honourable Member says that he would 
not take one rupee more than was necessary for the protection of the industry 
from the pocket of the tax-payer. He has also failed to realise that bars 
are made by other people than the.Tata Iron and Steel Company. The 
Kumerdubi Engineering Works are making bars of steel and iron from scrap 
steel or scrap wrought iron. Under Mr .• Tamnadas Mehta's scheme we 
should have to pay a bounty on bars made in the Kumerduli E1Jgineering 
Works. I am sure that it is not the intention of this House that we J ~ . 
give any protection at all to this industry. Moreover I·happen to know 
tlomething of the Kumerd.tbi Engineering Works. I know exactly what 
t,hose works cost when originally purchased, and the House may take it 
from me that it does not cost much money to put up works of this kind 
and to make from scrap steel and scrap wrought iron the steel bars that 
Mr. Jamnadas Mehta wants to pay a bounty of Rs. 11 a ton on. If thil 
Bmendment were crtrried' we should not know what our liabilities are. 
Mr. Jamnadas Mehta proposeR a bounty of Rs. 24 on black Rheet.1 
mnntlfactnrf1d by the Steel Company. TheRe black Aheets may be 
Rold RS black tlheets or may be galvanized Imd sold aA galvanized 
sheet. But we should have to pay bounties on all the black sheet« 
me.dp. whether subsequently galvanized or not. That means that 
we should have to pay a bounty of Rs. 24 per ton on another thirtv thousand 
t,ODS of sheet which wouJ(! mesn aDother seven lakhA. plus another 5llakhR 
.I'n tin jlar, Bnd yet tbp Honourable Member AaVA thBt he will not, take It 
rnpell! more tha.n is necessary for the prot.action 'of the industrv out of ~ 
Docket of the tax-payer. Have I not shown sufficientlv that this' amendment 
is absolutely a ridiculoUfl amendment. and that the Hono11rahle Memher 
when he proposed that amendment did not know whAt. he wAst.aJkin,:! Bbout" 

• My other 61ljection-I\'Od J say this with all the authority at my command 
for it. is I who ba-.e wCirked this steel protecf.ion for the laAt ree yea~ 
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my • other objection is that the scheme is u~w r able, that. it w ul~ be if 
not impossij:>le, very difficult, very expensIve and very Inconvenient to 
attempt to work a scheme of that kind. Audit clerks now check every 
ingot made by the Tata Iron and Steel Company and see that a stamp 1S 
put upon ii under this scheme. We w u~d have to have 0. large staff of 
clerks in every mill and shop watching every b,llr, every black sheet, every 
plate, every structural section made. I "hope that the House wilt realise 
lts rcsponsibilit:y in the matter. The only proper amendment that Mr. 
JamnadaR Mehta could have made was that the 'Bill should be refemd 

• back to Select Committee. • 

With these words I oppose the motion.. • 

Mr. JI. X. Acharya (South Arcot cum Ubingleput: NUll-MuharulUIlJaD): 
~ir, I cannot claim of course to speak either with the tluthority or the 
eloquence of the Honourable Sir Charles Innes, but 'neither authority by 
itself nor eloquence can always be taken as sound. reasoning. There 
may be authority, there may be eloquence, but if reasons are wanting 
or are not satisfactory, we on this side of the House shall be excused if 
·we do not give way to authority and eloquence, Sir, the whole difficulty 
that I as a humble member and others feel is this that Sir Charles Innes 
has not answered whether, under this scheme proposed by the Tariff Board 
and adumbrated in the Bill, very nlUch more will not be taken from the 
consumer of iron all over the country than adequate protectiOn to Tate. 's 
.industry requires. That, Sir, is the thing that has troubled our minds all 
along. I am prepared to admit, so far as I have heard, as a common man. 
that I am satisfied neither with the Bill brought forward by Sir Charles ' 
Innes, in spite of his authority and eloquence, nor with the scheme of Mr. 
Chetty nor with the proposal of Mr. Jamnada.s Mehta for that matter. It 
Js unfortunate that ma.ny of us are not satisfied with any of the schemes 
before us, and, as Mr. Jinnah very rightly put it, the whole question is 
whfch is the least evil of the three schemes. Sir Charles Innes unfortunately 
has not' enltghtened us on this point. He has worked himself up, I fear 
more than we are accustomed to see him working himself up, to stigmatise 
Mr. Jamnadas ~e e '  proposal as ridiculous. Sir," adjectives are not 
arguments after all, and I am very sorry Sir Charles Innes has not met 
this simple difficulty of ours whether under this scheme before the House, 
whether in the Government Rill very much more is not proposed to be twn 
from the ordinary consumer in Madras, in Bombay, in Bunna, in Karachi, 
that is to say from the largest bulk of the oonsumers all over the country, 
than adequate protection to Tatas requires. It is unfortunate tht that 
question, in spite of the many speeches that Sir 'Charles Innes has made 
on the subject in this House, haA not been fairly and squarely answered. 
Sir Charles Innes now says it would be better to send Mr. Jamnadas Mehta's 
r ~  back to a Select Committee. He did not support that motion 
when It was before the House the other day. Now it is too lAte t,) say , 
~a  the scheme proposed by Mr. Jamnad88 Mehta would require to be 
dIscussed in all its details in the Select Committee. It is only after defeBt-
i ~ that motion that Sir Charles Tnnes comes and says it is It ntlttter for 
the Select Committee. I dQ not know how much weight we should. attach 
to argllments of that kind. I submit there are now only two schemeR before 
us because I believe Mr. Chetty's ~i ed averAoge' scheme is now not 
before the Honse; ~d it ,was very amusing to me to Jiear Sir' ChBrleFi 
lones eloquently pomting out that Mr. Jamnad88 Meht8'h sl1heme \\WuJd 
'iI.ait even more heavy burdens on ·the Government thlbl Mr. Chatty'. 
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llli~  ' But Mr. Chatty's ii ~lli l hUoS bee~ rtljtlcted IUld ~ burden of 

the rejection lies upon I::iir Charles Innes more than upon us." We were 
for the, weighted average e~e  but he with his authority and with the 
weight pi hIS numbers threw that out. Now it is 110 use going back and 
saying that better than Mr. Ja~ada  Mehta's scheme would have been 
Mr. Chatty's scheme. Now, the,refore, there are only two ~ e , the 
scneme of the Government and the scheme of Mr. Jamnadas Mehta, and 
'I aguin put this point ~r i e ly before the House. I beg of every Mem-
ber to realise that the question simply is this. We arc all u r~ed that 
adt)quutc protectioL. must be given to 'l'atas. Here let me po&t out a ~i : 
another fluw in Sir Charles Innes' argumont to-day. He was wondermg 
whether the Tato. Company would not make very much more steel in the 
coming few years. The other day he was lecturing to us whether we should 
not accept the tind.ings of fact of the Tariff Board. He lectured to us at 
great length on that Il'lIl.tter, that an expert committee went into the whole, 
question and after many mentha of careful inquiry, came to the conclusion 
that, subject to unforeseen 'circumstances, this would be the average amount 
of steel that 'l'atas would be able to make during the next few years, and 
he asked whethtlr we should not accept that statement. But to-day he is 
the very person who questions whether more and more and more steel will 
not be manufaetured by Tatas than has been calculated by the Tariff Board; 
and if a bounty is sought to be given, whet,her Mr. Jamnadas Mehta'B 
scheme would not mean that the figures would swell up to a very large 
amount. We should simply proceed on the assumption a~ Sir Charles 
Innes made the other dlly that the averages and the forecasts made by the 
Tariff Board were on the whole acceptable and were the basis on which 
we were to calculate. Mr .• Tamnadas Mehta is not here to say what is 
going to happen in a few years, and I believe Sir Charles tnnes will not 
be here during the next three or five years to see whether hlB prophecy'nas 
been fulfilled or not. 80 it is no use going back and raisbg that old 
question. We must discuss this on the foundations 01 the Tariff Board'8 
Rerort. Again the argument of Mr. Jinnah also Wall what ~ uld happen if 
more and more steel is produced? Tatas cannot in the next few years 
rens(mably be expected to produce 10 IBkhs of tons. They Bre now pro-
ducing only three lakhs Bnd a little more, and the Board says it is rCBBonahle 
to suppose that they can be expected to produce a maxim'Jm of 5 lakha 
in tllC coming few years. Anything beyoncI that. on the authority of the 
Tariff Board, is not likely to happen, and therefore it is a little odd that 
those who are against Mr. Ja.mnadas Mehta's se-heme or any scheme othel" 
th8n the Government soheme should now come and ask UF! to take into, 
consideration things whioh mav happen which were not foreseen bv the 
Tariff HollJlrl or IJY anybody under the sun. N(')w, therefore, Sir, the 'ques-
tion Bg'ain' I repent iF! this and I would beg that somebody will give us a; 
straight nndsquare Rnf!Wer. D()es not the Bill, af! propof!ed by Govern-
ment" take away from the average consumer all over India, from the average 
consumer-of f!teel in every PRrt of Indis, far more than is absolutely neces-
sary in the interests of Tat9.B? To that question I would reallv like'to have' 
an enlightening answer Rnd not mere rhetc>rie. Much has 'been said bv 
SiT Charles Innes and by Mr. JinftBh ab(')utthe wicked middleman r'f' 
Bombay, and it if! a i~ 811 the profitfl go to the middleman. I suppose there 
lr ~~ 8lway!! be' a mIddleman. I myself8rn not much of a oonsumer of 
iron yearly, 'but I ;do Dot believe anyMdy 'Who wants to bui1d R house 
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or ~  wants some steel for sny other purpose thinks of seDding &D order 
~a  a W ~ to the United KiIlgdom or elsewhere. We have to provide fora 
mIddleman m these ma.ttcrs and the middleman is never I expect any-
where undiiI' the .sun U iia~ r i , e~ai ~y not in the. United lUng-
dom, and the mlddlenum bemg human IS lIkely to desIre as much 
profit liS ht' CUll get. In places where there is ketln competit;ion lw gets 
less profit and where there is less competition he gets more proftt. 
Whether you make the priee of Continental steel Rs. 100 or Rs. 120, 
before the consumer gets his iron or steel, there must be the middlemah 
• through whose hands it passeH. 'fhe middleman w1ll put on 2 per cent. 
or 10 per cent·., or whatev.er it is, on t.he cost price before he passes it 
on to the ~ u er  Tho consumer d e~ not Il.ald cannot afford 
to go in for Brit,ish Standard steel, for the simple reaSon 
that the conSlIlller anu the maker of various kinds of articles 
in India do not require British or Standard superior steel for their 
requiremonts; they want tho inferior steel of the Continent. Therefore, 
when they want inferior steel from the Continent, they have to get it 
through the middleman, and the middleman so long !lS he is a. necessary 
factor in business hus to make his own profit. There is no systeril that 
is perfect. Under the very imperfect system of Mr. Jamnadas or under 
any other systmn for that a l~r thore is always going to be the middle" 
man; nnd if the middleman happens to be only an Indian it will nol 
,'ery much m/ttter, for what he takes in the way of profit he wUl spend 
in another way in India itHclf. 'rllOrefore, I do not gruugo tho middle-
man his profit. Not, that I want it; hut. if the middleman does make 
u littlt1 more profit than ill morally justified, well it caDllOt be helped. 
Are English business nW11' here for philanthropic reasons? Are they noL 
here for very ll~'ible rupees and annas? Are the Honourable Sir 
Cb'n.rltls Innes or Bir Basil Blackett themselves here for the sake of 
philanthropy? I do not believe it, and the middlcman being a much 
le ~r man than either Sir Basil Blackett or Sir Charles Innes, wants 
perhaps.u :ijttle moro! I say therefore the whole question ~  that 
tIle Government scheme is un satisfllctory , That is evident and patent; 
and HO long as ~ir Charlcs Innes does not answer our objections squarely 
I take it that, he htts no answer to give; or that he admitFl that under 
tho Government scheme the (lonsumer of Continental sLeel will have to 
pay very much more thnn is necessary. (An urab~e Member: "It 
is denied.") Sir, denial is no argument. (An Honourable Member: 
"Nor is aRsertion I",) Theflle are fucts and mere denial is no argument. 
Neither Mr. Jinnnh'R figures nor Sir Charles Innes's superior authoritv 
and eloquence oount fbr argument when it is Il question of facts. Wf:' 
re~ i  to have middlemen in the cllse of Continental steel; Continental 
steel has to come throup'h the middleman, unless Government underta.ke 
to import and sell Continental steel without giving !lny profit to the 
middleman. They may make it another branch of the :R.ailway Board 
and so on. Any such schemes however nrc not before the ROllse to·dtlY, 
and there is no use therefore in consider.ing what might happen under somr 
otiler state of things. What I ask is this. Is it right to vote blindlJi for the 
Government Bill? I put this question very seriously to all e ~er  of 
the House, particularly t.o those who voted with the Government thE' 
other day.. Since all those schemes are ut1Batisfootory I have no ob-
jeotion to the whole thing being withdrawn if ve~ e  u der a~ '  
to briu;g in another ~ill in the course of ~ l  Session w~l  .. IS r~ ~~: 
fa.otory ,and tabs Into account everything we have discussed In \",,18.. 
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House during the last, few days. 1 for 'one should welcume it most 
heartily and I am sure the Ulajorit,y would welcome it be au~e all pi us 
feel that the Bill before us is uD!Ulti&factory. However, to come back 
to the argument. (Cries of "Divide, divide".) The quostion is which 
is" the. lesser of the two evils. 1.'he Government scheme will inflict a 
great hardship on the consumer. (An Honourable Member: "The 
middlemnn".) With or without the middleman. 1.'he Oovenullent 
~ e ~ SHyS all artioles imported from the United KingJom shall pay so 
much. :md all articles importerl from elsewhere shnll pny that much 
lu~ an 'Hlditional duty. I want to know whether that s('heme is the 
best scheme in thl" interests of tllP cnnf;umor, or whether it would not be 
better to have a scheme which sllYs since we cannot avoid it, we shall 
take in the shape of prot('ctivc duties n certuin sl1m nnd out of thnt sum 
give to Tata's whatever absolute protection they want. If two years 
hence the protection is found insufficient there is the Tariff Board. Tat.a's 
can put in another Ilpplicat.ion nnd the Tnriff Board will have plenty of 
work for another 8 months. In t,}1I1t time Tutu!? urc not. likely t>o dis_ 
appear. ,TheIl t,hey may ('orne bt'fore the House an(l in the light of 
circumstancl'S obtaining two or three years hence they will be able to 
~ve a wiser judgment thun we are nsked to give to-day. These argu-
ments based on unseen contingencies that might arise in the course of 
the next seven years-I do not know how we can possibly solve them 
now. !Here are the facts placed before us by the Tariff Board; herl' are 
the averages worked out by the Tariff BOArd. On those averageij, sup-
posing their fBCtS are correct, supposing their. estimates /Ire correct, we 
come to the conclusion that Tatas are likely t,o produce 5 lakhs of tons 
on an average during the next :l yeBl"S. We eome to the conclusion tltat, 
they want so much protective duty either in the shape of higher duties or 
in the shape of bounties. Having come to that conclusion the only Qther 
thing is how best to give protection to Tatas Bnd how to ~~ money 
equivalent to the protection ~a  Tatas need. We ave~bee  giving 
bounties to Tatas for the last two years. All t,he facts ~ a  the Hnnour-
able Sir Charles Innes or Mr. Jinnah have brought forward cannot get 
round that fact. Have the heavens tumbled down b('c9.use we have 
been giving" these bounties to Tat AS ? It is a Ryst-em t,hat you hAve 9.1-
ready worked. 'Wliy not continue it for another two or three years? I 
, do not, suppose there will be anything unforeseen happening during the 
next few yeat'S; and if it does, it, will be for this AssE'mbly to return 
to the question; but till then I say "Let us continue the system which 
has the very weighty authority of the Tariff Board nnd whiClh Sir CharIeR 
Innes inauguraten in this Rouse two yeaTS ago." What is it that haa 
happened now that did not exist two years ~  except.-
Bnd this is a very important; point.-that the import of British steel haa 
been going down lower Rnd lower during the IABt few years anri the 
import of Continen t.al At.eel has been goinll'; up higher Rnd higher? 
T am not in the secret. nf thing!!; but it is quite possible thAt the Govern-
mAnt hlfve been unconsciouslv influenced in t.his Rill t.o f·ive on impetllA to 
the il'l1port.erR and mnmlfActurers of "British F!teel. However, thBt. is 
1\ question I need not labour hert:'. The onlv thing that has happened 
is that imports Qf Continental steel into IndiR have increased very greatly 
nnd British imports have gone down very considerably. At the SRma 
. tiTllllfl Tate.s have been going on; they have been r ~e i ~, and. Gor' 
willinp:. they may still 1(0 on r ~e i  There have been bOunties alld 
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wltat under' the sun is there to make thf' soheme so ridiculous? Sir 
Charles InJiles will have us b~lieve that the fi!i)ures o.f Mr .• J aIDuada.s Mehtn 
.are not correct. W.ell it is quite open to the Government to give us 
more corJlect figures, Neither Mr. Mehta nor I have the advantage of 
the ll~:e dopartment that Sir Charles Innes has under him; as it is 
from the information placed at our disposal, from the faotl:! and findings 
of the l'ariff Bonrd, we poor IHymen must 001l1e to certain conclusibns. 
We stick to certain principles. 'We are not particular ,,'hether the 
bounty is Hr;. 9-8-0 or Rs. 9-4-0 ppr ton or any other sum; but the ~  

erul scheme which we wflnt to prm,s upon the a ,~e i  of the HOllse is 
that, the bounties might be continued to Tatas to the extent to which • 
Government and the THriff Board may consijor absoJ.utely necessary,-to • 
that extent and no further, To that extent higher duties may be levied 
on all articles thnt eome from Great Britain or the lTniterl Kingdom or 
from the Continent or elsewhere. It seems to me therefore from the 
·ordinary cornmon-senso point of view that this is the least objectiollllble 
. of the many scheme8 before liB. There are flilws in every schemp. The 
weighted avorage scheme haR boen thrown out; . nne1 with fill rAHpl'ct to 
Mr. Jinnah, I do not propose to follow him in his tirndes flgainllt the 
middleman. I am sorry he is so uncharitable to the middleman. 

J(r. II. A. .Tinnah: I am not uncharitable at aH; on the contrary I 
admire him. 

Mr. II. E. Acharya: Thank you very much 00 behalf of the middle-
·man. 

Sir Darcy Lindsay: May I appeal toO the Honourable Member to bring 
hi" remarks to a conclusion? 

, 

'JMr. President: Order,  order. The Chair will see to it. The Honour-
able ~e ber need not interfere . 

• 
• JIr. II. E. Acharya: I am glad of the protection you have extended to 
me, Sir. I d~ not propose to abuse ~  by any means. I want, Sir, the 
gentlemen who will spenk l ~er me to mnke this point clear. I want ii 
mnde clBnr heCllllRf' it. is t.roubling my own mind. 

Mr. President: That argument, has been repeated by t,he Honourabl. 
Member half a d ~  timeR. 

Mr. M. E. Acharya: AlJd .vet, Rh', other Honourable ~ berR a.re 
· opposing it which shows thllt they have not understood me. However, to 
turn now to the det.ails of the position, according to Mr. Mehta. there will 
be about 65 lakhs relllised, and according to Mr. Jinnah 56 la1<hs. TbQlt 
is what I heard. Therefore, if the protection to Tats's is to be 25 J ~ , 
there wm be /I, margin ul'l'ording to Mr. Mehta of 40 lskhs and aCCOrdl?g· 
to Mr. Jinuah of Q Inkhs less. My point is i·hat any future companIes 
coming in are ~ likely to be as huge I1S Tats's dunng' th(' next t,hree or 
four years. If other big companies do come in we will w 'l ~ : them, 
.. but there is 31 lakhs according to Mr. J~ a  or 40 Inkhs ~  to 
Mr. Mehta out of which b u il'~ may be given to t,hoRe a ~R alRo, 
provided they are properly examined by the Tariff Board ~ d~ elr caseB 
· Bre recommended satisfaotorily by thfo Tariff BJard. j'herefore, the 
· argument that other companies may come in, on w~  thl;l .. Honow-able 
· Sir Charles Innes and ~' Honourable friend Mr. Jmnah lAId so much 
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stress, is not such as to lead us ;to throw out Mr. J arunadaa Mellta's amend-
ment for thel simple reason that a fair margin does exist for providing 
for other companies that may come into eXiistence. ," 

These then are ·the facts. Firstly, that the Government Bill proposes 
, to take from the consumer very  very much more than is re-

1 P. x. quired for protecting the Tatas and those lu,rge excesses could 
be utilised by the Government for their own bweet purposes HS part of the 
general revenues. e~ dly, that in the shapL the Bill before the House 
now is, it does give a, certain preference to iron goods coming from the 
' i ~d Kingdom over and above the goods that might come frollD elsewhere: 
and in the ir u ~a e  of'the case the protection that is eede~ for Tat8.ll 
does not require the imposition of these large heavy import duties over and 
above what may be found absolutely necessary to prot,ect, them. Par alJ 
these reasons; Sir, I do pross that some via media might be found, if pos-
sible, whereby this House will be enabled to come to somB conclusi(m upon 
the questiou of giving protection to Tatas wllich will obviate the difficultieR 
which lie in the way of our accepting any of the .vari0us amendments before 
the House. 80 far as I am concerned, Mr. J/1,muadas' amendmont, bad 
as it may I'o'oem,! full of flaws as it mtly seem, is leF;s bad and less full of 
:flaws than the scheme which has been laid before us by tho Government, 
and for th[1,t reason, choosing the lesser of the t.wo (lvi'ls, I commend the 
amendment of Mr. Mehta to the a e ~l e of the House. 

(Several Honourablfl Members moved that thl' qUflstion he> put), 

Pandlt JIadan Mohan Kalavlya (Allahabad [lnd Jhansi DiviHioml: Non-
Muhammadan Rural): Sir, at this. stage, when t.he Bill is evidently in 
its -last stage, I feel that I ought to emphasise Home fH.Cts whieh require 
to be borne in mind in dealing wjth any Bill proposing protpctiotl to any 
i du ~ry in t,his country. W a~ has been laid down is. that tite v,~r

ment and the Legislature should ap;rce re ardi ~ the protection to be 
given to any industry, and, tbat the Secretary of Stn,',;e will not t.hfm staDJi 
in .the way of it; aud I wish to noint out ilhat tho.t is 8. ,very imp&iant 
faet in the consideration of suoh Bills. The Government f and the Legis-
lature have to agree, and; ask that it should be remembered that. that 
imposes an obligation to agu'e both upon the o-oVilrnment and thiR Legis-
lature. It does not mean that we should try hv n snatch vote, either on 
t.his side 01' the other side, to carry a Bill or to impose an enactment upon 
the country. It means that we ought to respect the spirit of the con-
veJ;ltion and try to come to an understanding-·both the Government 
and the Legislature; and I submit, Sir, that t.he. Government owes it to 
itself and to the House t,o see that its proposals are such that they com-
,mand the confidence and support of the bulk (Jf the House, if not of thl' 
entire Assembly. Now, I ask Government to consider whether that 
is the situation. I do not doubt that the Tariff Board laboured 
earnestly and honestly at the question. I do not deny that they 
have given us the best of their recommendations. I do not doubt. that 
the Gov{'mment have come to the conclusion that they should accept 
these :erop08Bls with the best a.nd honestest of motives· I do not for a 
moment think that the Honourable Sir Charles T nnes or those other Mern-
hers who have voted with him or agreed with him are prompted by 
anv desire other than the dosirfl to nct rightly hv the people of India. But 
T Mk them to .consider ~ e fact that in thiR House there is a. very large· 
b d~ of opinion which js opposed to the provisions 6f the Bill and they 
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bavl" stated the rea8on8 for that opposition. It is not a wilful .opposit.ion; 
it is not, a. ~ l :,  opposition.; nobody can Ray that thl:' Bill is 80 good 
a measure that anybody who Rtands up to propose .ny different provision 
from wha.t"is embodied ;in it should be stlubbt'd or rebuked 3S not knowing 
what. he is talking about or thut he !,IhouJd be put to "sham&" for giving 
expression ~  his opinions and arguments, as unfortuna.tely one. or two 
Members have been. It is a Bill, Sir, on w ~  the widest. difference' of 
opinion prevails, and the House had (\ right to, pxpect that all these differ-
ences of opinion should he hellrd and considered with sympathy, rih 
respect, with considprat,ion. There are two ea ~,u .. es of the Bill which 
stand out to which many Members of this HouRe find it difficult to give 
their suppor:\;. I may RUY fit once that there i.s no ~ here who does not 
wish to support the Tata f"tpel industry, so far as this sidn at -least is con-
,earned. Wl' all want to giVl' protf'ction to the Tata.s because we regard it 
as a nat.ional illdustry. But· wp do think tha.t even in our desire to give 
help to the Tatns we should not. impose a heavier burden upon the con-
sumer in the country than is ~,uall,v J ~ e ary, We want to point out 
to tbo Government, we nre entitled to point out to the Government" that 
this B;ill iR open ,~  two objectionR: one, that it introduces It larger 
meafOure of protection than the TatllR need, and secondly, that it imposes 
It 'larger burden upon the consumer than the situation dema,nds. It 
has not been sRid-nobody hllR Raid i."', not even the Honourable Sir 
Oharles Innes with· nil his' abilitv and command of the wholE' subjeot has 
Raid-t.hat the men who will he' hurt by the proposed measure in Karachi, 
in Bombay, in Rangoon nnd other places, need necessll.rily be hurt an order 
thll.t TataR should bf> helped. I have not yet heard why the area of protoo-• 
tion should bc flO much extended. And there if! no doubt that the meaaure 
will realise a great, delll morf' from the tnx-payer than it seems necessary 
to. If >':.he propoRltlR of the Government are open in these two respects to 
object.ion. namely. that 11 much Inrl?er amount of t,o,x will be realised from 
the people under t,htl Rill than is necessary to ensure protection to the 
Ta'lo. steel and that, in places wnere the Tata st,eel does not. compete, in 
places tar tJeyond thf' circl(' of Tnt,a, 'R operations, therp. is no justification 
for putting on the consumer of Continental steel ,thp. burden which it is 
proposed to pl:Ce on him, thnt, ~  TIIl-,a'El st,cd w,iH not and cannot in the 
nature of thing!! be protecf,ed beyond n certain limit by the proposed 
meRElure of protection, beCltUso th(' Tat.as produce annually less than 
400.000 tons of steel at present;, while the t.otal consumption in the country 
is 12 to HI lnkhs of tons-in view of those fact·s, I !1ubmit, thnt the Gov-
ernment should recognise that the opposit,ion to the Bill is based on some 

idera,~i , some' regard for t,he interests of the public. While t.hat 
is so, we are at the Rame time facl' to f6C(,: with the difficultv thA,t the 
amendment" which have been proposed are also open to object,ioD. It 
is quit.e easy for. any ~ ber of Govornment to i ~ out flaws j·n the 
amendments tbat ,hnve bE'en proposed. It is A. very difficult t/tRk for any 
'Member on thiR side of thf' Honse to put forwa.rd definite propOSAls for' 
tnxation. We have not ~, l command of the resources which the GovArn-
ment ave~ they havE' got t.hcir whole Secreta.riat, the wholo body of th(>ir 
expert advisers at their command; they know t,he ins a.nd out.s or-~  tl'Ade 
and they cancalcula.te to the lS!1t figure what-exactly is needed and wher(l 
it is needed. We expect it, of them %prefore not' merelv to point out 
what the flaws are, but also to point out how the flaws might be remedied. 
It iF! not enou£\"h for the Honourable Comnll'lrce Member to nm down. and 
rflbuke Mr. JamnBda.s MAhtn beca.use his figures are ~ correct. ~ l  
·JtJmnan.tJ,s M. Mrhta,: "They a.re correct.', Mr. JamnaiJAs Mehta claimA 

. ' 
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they ate col'l'OOt. But aSliuming they arc .tlot correct-a.fteJi a.ll he is 
human, weare all u~, including tlw Honourable Member for Oommerce 
and Industry-and it is human to err-if there are mistake" in Mr. 
Jamnadl\s' fi.gurcs we expect that tholie mistakes sh')uld be pointed out 
and corrf!Ctiolls made in them. and the r la ~ discussed on soch a 
baBis that tho whole House might agree. I submit, Sir, that this has not 
been done. Mr. J amnadas has shown that according to his calculation, 
if the uniform duty proposed by the Govenunent wert.' levied on all kinds 
of steel which comes fnto this country, Rs. 65 lakhs will be realised ~ 
, Mr. Jinnah says it will bo llR. 56 lakhs. It should be easy to settle which, 
• of these is the oorrict figura. Mr. Jamnadns says that under' his propo-
s8l Hs. 25 lakhs will have to be paid 11.8 bounty to the Ta.tas. You have 
got their figures of pt'oduction calculated for seven years; you are dealing 
with a seven years' programme; you cannot bc taken by surprise over these 
figures; you cannot suddElnly he told thl1t the production has increased 
by a lakh of tons and therefore you must find more money to pay bounties. 
Having got a period of slilven years before you to calculate and deal with, 
you know and you CUll cilleulate to the pie whnt will ·be the requirements 
of the situation within these seven years. The question before the 
House, therefore, if' not whether Mr .• TamnadaR' scheme is not open 
to objection. I f1Rsume, on the nssurance of. the Honourable 
Sir Charles Innes, that, it is open to objection on many points. 
u ~ I RIl:V, Sir, thnt it is not enough to sa.y that it is open to objections. 
He has got all the figures. If he want!! to help the country he can. If 
.be wants to come to an agreement with the House on the basis of which. 
nione !-lOch a. Bill should be passed by this HouRe, he can put forward 
alternative proposals to minimise the pvHR which he has detected in the 
system proposed by Mr. JatnnadRFI M('MIl., And I say, Sir, that this House' 
does expect Government to come to itR aid t.o that extent. Mr. Jinnah, 
J am sorry to sBy.-I have worked with him for many years,-has in-
dulged in Rpecial pleading on 'hiR occasion which haR di a e~ me. 
W(' have heard very nble speeches from Mr, Jinmth, but his pleading on· 
this occasion has le ~ ml' uneonvinced in spit(' of all m,v d(¥'lirl' to undpr-
stand what he haH urged a ~  to try to agree with him and with other 
Memherll who think 'like him. But. I Rubtnit. Sir, it iR no a~ll e  to 
say that hounties nre eondemrwd. Air, bOlmt,jes have' built up the huge 
industries of the United States of Americn, Cnnada, Australia and other 
countries. (An Honourable Member: "and .J!l.pnn".) Yes, in Japan too' 
they have been pa.id freely. Bounties have heen Adopt.ed by this Govern-
ment itself during l:;hf' l ~  three years, Anrl T CAnnot understand why 
bounties a.re condemned to' t,he p,xtcmt t,hnt they are being condemnr.d to-
day. Bounties haVe> to be rf'sorted to if yon are t,o follow n reBsonable 
policy whereby industriel'! will be helped to d('velop and grow. Here if'! a 
very clear CBse. You want, to protp(lt onp impOJ"tantindustry in this 
country. There are two propOl'la)R before t.he HouF!O. Om" ~  to tax all 
imports of steel into +,his country and t,o ext,end t,hC' burden beyond the 
(lirc)e of Tata operations to all conRumerR of Rteel at Karachi, Rangoon, 
Bombay aad other parts of thp, ('ountry; the other proposal is t.o raise a. 
certain a,moun,t by mcreftsing the duty· on imports of steel, Bnd to pay 
bountieR to our own steel to a certBin extent" and bA done with t,hem. 
Tt has been Bsked wh1tt 'w;in happen if new finnR come int.o e i e ~e  

First i~ was. urged that under the bounty l!Iystetn the Tatas wilt flnd it 
to ~r adva a ~ to make one Kind of ~ eel ·rRther· .t,h8n. another and begin. 
to manufactltre more of tha.t steel. TIl It likely to he 8o? . 
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T}le Honourable Sir Basil Blackett: Yes, it is so. 

Pand.1t Kadan Kohan lIaJaviya: 1 am sorry to think tha.t even the 
Honourable 'the Finilnce Member should support that view. Is it not 
withia the flower of the (Jovtlmuwnt of Indiu to say to the 'ratas for ,whoUl 
we are taxing the country, thllt if you will act unfairly towards us, you will 
perish? Is it conceivable that the Tatas, knowing what the Assembly is 
doing for them, will play the.Assembly and the country false ?  I say th&y 
will not. 1 undertake to say they will not, ~ if they will do so, they know 
that they will never again receive support from the representatives of the 
• petple in this Assembly. I do not think it is fair to fiharge them with !Iony 
desire to do so. Even in ordin!U'y life if you do a kind act to a fellowman, hI" 
remembers it' and he feels grat,eful to you. He:we not merely gratitude but 
self.interesL itself will comper the Tatas to be honest with the Assembly and ' 
the country. I therefore dismiss that apprehension, Sir, with no more 
consideration thll.Jl it deserves. I say that Tatas are certain to keep to. 
the conditions that are essential for them to continue to get the support 
of the Legislature and the countr'y at large, 'l'he second point is tha.t 
other firms ma.y come into e i e ~e and the production of the 'l'ataa 
might increase. Yes. it may incre&lle; but you have calculated a seven 
years' programme. As has been pointed out, if you pa:v 21'S lakhs in bount-
ies now, you still will have, according to Mr. Jinnah's calculation, 81 
lakhs extra, and acoording to Mr. Jamnadas MehtR.'1! calculation, 40 IBkhl! 
extra, out of which to pay further bounties, if it should become necessary 
to do so. And if the Tatas devolop boyond present expectation, or new 
firms of great magnitude come into existence and begin to flood the oountry 
with steel of the kind you require, this Assembly will be able to deal 
with the situation, the ASRemblv and the Government of India will still 
exist, sDd they will delil with the situation when it. arises. Sufficient unto 
the day is the evil thereof. You have to contend against the present evil 
of competition from outside. And is it impossible that thc Government 
and .. the Assembly acting together should not be able to devise means 
whereby..gre,.ter protection might be given to a national industry without 
i ~i i  an unjustifiabl:v great burden upon the people? I do not know, Sir. 
why there shoull! be so much opposition, determined opposition. t,o every 
scheme, except the one embodied in the Bill. I submit that the Govern-
ment should recognise the difficulty of those MemberR of the House who 
do not see their way to accept the Government measure,-not because we 
want to hurt our English fellowmen. I should be ashamed if I thought 
of injuring any English fflllowman or any other fellowman. It is not our 
desire that our English fellowmen should be injured. I wish them pros-
perity. But the question before me is, whether in wishing them prosperity. 
I wish them natural, honei'lt, honourable prosperity or I should BRerificr the 
interest and happiness of my own people in order to make Q contribution 
to the prosperity of my fellowmen outside India. I do not wjRh to do 
that. I wish tha.t the CODfmmpr "hould be made to bear only that much 
of burden which iR lle ' 'R l~' 11' Pl'Oj"C'i 111<' "tl'd IlLd1lR1n 'ill I' ltichH\'P 
are all intereRted. ' . 

What is wanted now, Sir. in !luch 1\ situa.tion is It little more ~a ie e 
nnd R little more eameRt pndeavour to underst,and each other on both sides 
of the HOURt'. A m!'881lT'() of t,hiR importance which for seven vears 
impoRes a heavy burden upon th(> ('onsume1' of 8tecl is under the considcra-
tion of this ASllembl,v. 'l'hp1'o arC' defech; in tbe scheme that hllve been 
put .. forwA.l'd; some : ' e~ nnd it difficult. tn Rccept. Mr. :TrLmnIWlRR 
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M.ehta's proposal, while other Members find it difficult to acoept the Gov· 
ernment proposals. Why should there not 'be an ligreemcnt On both sides 
to sit down together again s.nd consider what should be dont' '! Rlis the 
final day come ( Is there no possibility of lIDy further cOllsideration? 1 
see Qne Honourable Member nods his head. It means he tells me that the 
fuuJ day has come. I do not agree in that view, Sir. We urI) a. Legis-
lature, a Legislature whioh owes it to the people of this country to sit on 
!,rom da.y to. day, night IUld day, for weeks and weeks, if necessary, until 
it cOllies to a conoIW}ion which wiil protect. all the legitimate interest. 
of the pcople and make . for their happiness. Why should there be such hurry 
to rush this Bill ~r u  before II. particular date'!. 'l'here call he provision 
made for continuing the present Act; other means can be found by which 
the situation cs.n be saved. The Government. can, if they want to do so., 
help us to pass the measure within the time they want by pointing out 
what the flaws in the propo<;o\s of Mr. JaU1nadU.fl e l~ are and how 
they should be all'l('nded. If they do not. t,hey I:Ihould at· least agree to 
sit together with us so that we might discuss the lllatter and we might 
ourselves, after heuring them, suggest how we CM meet t,heir objeetions. 
But I submit, Sir, the way in which the Bill iF! being dealt with is full 
of pain to me. I do not think t.hat a. proposal which affects the people 
of this country. the poor people of this country, should be passed in 
the manner in which it is being passed. I have heard complaints, 
I hEwc received tele!gl'BmF! and letters from various dealers of steel. 
men who are carrying on the steel trade and men who usc 
steel. They complain tha.t if the Bill is paRRed. the humble t,.ader a.nd 
consumer will be very seriousl.v injured. A few days ago lit meeting WSB 
held in Delhi a.t which many of theRe men gave pxprcRsion to their feBnl 
a.nd voiced their eomplaints. We have re 'iv~ Rimilar complaintR from 
various other pn.rts of the country. T ask the Government to consider 
whether all these complR.ints of the ponr, small trader Rnd i du ri li ~, ar8 
not worthy of consideration. What is going to be done to,rot:)ct theBe 
people? And why Rhould this mCRsure be pn.ssl'ld when there is so much 
opposition to it in this u~e  These nrc tbe pointR, Sir, which I want 
the Government to cons:der. If Goyernment can tell UR-no one else 
on t.his Bide can do i ~i  Government con make up their mind to tell 
us what exactly is the difficulty they find in adopting Mr .. ramnadas ~ a'  

propOlml and with what, modificat,ion t,he:v are prepared t.o accept it, then 
they can ask you, Sir, to adjourn the further discuRRion of tbis measure, and 
I am Rllre :vou will accept tbeir proposal, If this iR not done, and if the 
. Government will drive us to vote on the proposals as they stand, many on 
this side will feel ~ rai ed t.o cast their' votl' against the Government 
Bill becauRe of tbe objections they hSVEl to it. We do not like to do 80; 
we should like t.o avoid it. But if t.ha.t is practically the only course left 
open to us. we Flbnll he compelled toO adopt, it in the diRche.rge of our 
dut,V to the country. On the otber bllnd. if the Government would take 
up the matter in 1\ more ~y ie spirit and remE1mbcr that the two 
Rides of the House m\1l'!t agree in order that prot.ection Rhould be given in 
a lew i~a e Bnd reR ~ ) a le manner to any indllRtry in tbiR count.ry, they 
would' show great.er regard for f.he opinion of this section of the House, 
Sir. That is all I have to ssy. 
Sir Walter WmlOD (Al'''loClinted Chambers of Commerce: Nominated 

Non-Officie.l): Sir, a.s the original protAgonist in this Roulle of dealing with 
~  
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this_ question by II. s'ystem of bounties, several of roy friends on this side 
of the :aouse have suggested to me that I should address you on the sub-
ject. I shall be very brief od the point, Sir, it is simply this. I was, in 
. the irst in,stance, in favour of. treating t.he whole question of protection to 
the stoel industry by the system of bounties and I om so to-day (Hear. 
hear), but, whcn I suggest.ed the tren.tmcn/, of the case by a system of 
bounties, I did not suggest that those bounties should, be raised <JUt oi a 
high proteotive tariff. My soheme was that thOR!' bounties were to be 
found from the revenues of the g<>neral tax-payer in order t,hat we should 
• sec at all tirpcB, in votin!:( thp-amount w i~  WOR i;1volved, exactly what 
the protection was i ~ the country and have it cotlRtantly in our 
minds. Mr .• J amnadas Mehta's scheme, howAVl'r, is one that I cannot 
agree with. Mr. J amnadas Mehta in his very fllst minut'e of dissent., on the 
very first Steel Bill, took exactly the same view on somo points as he takes 
to-day. He said that the tariff wall that WIlS then proposed in the Biil 
was in his opinion inadequate, both BS reza.rds rates and duration. He has 
been proved wrong II.S regards ratei, hrcam;e the Bill before the HOUl'le 
to-day finds it possible oonsiderablv to reduce t.he tariff rates. He 
then brought forward several point!! such n!l-:-that "it was not 
desirable t.hat the priVAte ma.nllfndure.r should get· rich and 
prosperous at the COAt of the public ",-he wanted a scheme of 
nationalisation or profit-sharin'! or Atnte pnrchRllC, Ilnd 80 on. But, we 
find to-day that by It sElries of mf'ntllJ ': a~ R he hRs com(' round t,o 
my point of view, thRt t,he CliMe should he tl'flRt.ed bv bounties. But his 
own system is one wllich wnltld not work. Air ChArlf's Innes has· dealt 
with 'it in detail and I will not weary the House by repeating it. 

Sir, when you consider Mr. Rhanmllkham Chfltt,y's scheme, he speaks 
as Member for Coimbatore. I also, Sir, am a Member for Coimb.8tore. 
I have a Chamber of Commerce there and I have contltituents in Coimbatore 
as l\a.s Mr. Shanmukham Chetty. My constituents are situated th1'O\1ghout 
the whole of India a.nd it is speaking for these consumers of steel through-
opt the 'whdle of India thAt I say that, of all the schemes that have bren 
put before the pouse in this Debate the one which now holds the field. 
namely, the Government Bill, to which J Rubscribed in Select Committee,. 
is in my opinion the best of the whole lot. (An Honourable Member 
"Question 1") Sir, in a nutshell, stripped of all the words we have he.ard, 
it is merely this. SuppoRint.!' ~ u h'nde in oppJes and pears instead of 
Bteel. What is the good of ~viJ l:~ you too milch protection for your appll's 
and insufficient proteetion for yom pears? In this "Rill :\'ou have the 
minimum of protective duty, nRmfl!:V, Rs. 19, so that Mr. Chetty'.s conRI,i-
tuents at Coirnbatol'c nnd my constituents at Coimbatore will onh have 
to pa'y Rs. 19 dut.Y for thpir ~ eel if it is of standard quality. If it 'is non-
standard quulit . .Y, they will have to pay Rs. 30 duty. (An lIonntlTllbl6 
Member: "Why ?") 'Re all~e that is the difference between the two 
grades, all stated. 'l'ltcrdure, that is the only point at issue. And I  • 
submit thnt of IIU the schemes before the HouBe, the Government Bill 
. is the best of the whole lot and it pas my BUpport. 

• 
~b  Kembers: I move, Sir, that the question be now.put. 

1Ir. President: 'I'h" question is that the qltestion be now put. 

The motion was odopted. 
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Mr. Pruldent: 'l'he question ill: 

.. That for sub·clause (1) of clause 2 of the Bill the following be substituted: 

(1) For 6ub.se,ction ("1 of sectio!,-3 of the Indian Tariff Act, 18Q:4, the foijowing 
sub·sectlOn ahal be subsbtuted, 'namely: ' 

I 

•  • (4) If the Oovernor General in Council is satisfied, after such inquiry u 
he thinks necessary that articles chargeable with duty under 
Par!-VII of the ~e d, ~edule are bei ~ i ~ ed into British 
IndIa at such 110 ,prIce' 1108 18 likely to render melfectlve the protection 
intended to be afforded by such duty to similar articles manufactured 
in dia~ he may, by notification in the Gazette of India incrello8e such 
duty to such extent as he thinks, necessary.' .. ' 

The Assembly"divided:" 

AYJ:8-56. 

Abdul Latif Saheb Farookhi, Mr. 

Acharya, Mr. M. K. 

Aiyangar, 'Mr. C. Duraiawam,.. 

,.Alley, Mr. M.S. 

Ayyangar, Mr. K. V. Ranguwami. 

Ayyangar, Mr. M. S. Seah&. 

Badi.uz.Zaman, Mauivi. 

Beivi, Mr. D. V. 

Bhargava, P.:ndit.Tbakur Du. 

Birla, Mr. Ghanshyam Du. 

Chaman Lall, Mr. 

Chatty, Mr. R. K. Sbanmukham. 

Chunder, Mr. Nirmal Ohunder. 

nu, Mr. B. 
Du, Pudit Nilakantha. 

Dutt, Mr. Amar Nath. 

Dutta, Mr. Brish Chmara. 

GOHwami, Mr. T. C. 

Gour, Sir Hari Singh. 

Gulab Singh, -aardar. 

Haji, Mr. Sarabh&i N. 

Iyengar, Mr. A. RIulguwami. 

Iyengar, Mr. S. SriniVQ8&. 

Jayakar, Mr. M. R. 

JogiGh, Mr. Varahagiri 

.:roehi, Mr. N. M.' 

Kelkar, Mr. N: C. 

Venkat.&. 

. ' 
Kidwai, Mr. R&fi .Ahmad. 

Lahiri Chaudhury, Mr. DhireDdra 
Kanta. 

Lajpat Rai, Lala. 

MaIniya, Pandit Madan ?dahill. 

Mehta, Mr. Jamnadaa M. 

Misra, Mr. DwarkaPraaad. 

Moonje, Dr. B. S. 

Murtum Saheb Bahadur, M"ri 
Sayyid. 

Naidu, Mr. B. P. 

Nehru, Pandit MntilaI. 

Neogy, Ilr. K. C. 

Pandya, Mr. Vidya S/War", 

Prakasam, Mr. T. 

Bananjaya Singli,' Kumar. 

Rang Bebari LaI, Lala. 

Ranga lY'Ir, Mr. C. S. 

Roy, Mr. Bliabendra Chandra. 

Roy, Rai Bahadur Tarit Bhusan. ' 

Sarda, Rai Sahib M. Harbilaa. 

Shafee, 1\raulvi Muhammad. 

Bhervani, Mr. T. A. K. 

Singh, Mr. Gaya Prllo8ad. 

Singh, Mr. Narayan Pr.sad. 

Singh. Mr. Ram Narayan. 

,Sinha, ~ar all ll lld • 

Sinha, Mr. Siddheliwar . 

Tirloki Nath, L~la  

" Kunzru, Pandit Hirday Nath. ~  'ImAm,lIr. 
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Abgul Aziz, Khan Bahadur Mian. 
Alftiul Ha'e, l4l:. . 
Abuu! MaLin Uhaudhury, llalllvi. 
.Abdul Qa.iyum, Nawab ::ill' Suhibzada. 
Abuullab HaJi Kasim, Khan Bahadur, 
Haji. 

Ahmed, Mr. K. 
Akram Hussain Bahadur, Prince 

A. M. M . 
Albion, Mr. F. W. 
Anwar·ul-Aziln, Mr. 
Ashrafuddin Ahmad, Khan Bahatlur 
Nawllbzada Sayid. 

Ayangar, Mr. V. K. A. Aravamudha. 
Ayyangar, Rao Bahadur Narasimha 
Gopalaswami. 

Dhore, Mr. J. W. 
Bhuto, Mr. W.  W. D1ahibakhsh. 
Blackett, The Honourable Sir Basil. 
'C1ow, Mr. A. G. 
Coatman, Mr_ J. 
Cocke, Mr. H. G. 
Crawford, Colonel J. D. 
'Donovan, Mr. J. T. 
Dunnett, Mr_ J. M. 
E'jaz Rasul Khan, Raja Muhammad. 
. Gavin-Jones, Mr. T. 
'Ghulam Kadir Klian Dakban, Hr. 

W. M. P. 
Ohuznavi. Mr. A. H. 
Gidney, Lieut.-Golonel H. A. J. 
Graham. Mr, L. 
Oreenfield. Mr. H. C. 
'RaiR'h. Mr. P. B. 
JTIl¥mlln, Mr. A. M. 
JJf!zlett, Mr .• T. 
JJnwell, 'Mr. 4E. B. 
'Hussain Shah. Sayyed. 

• 
The motion  was' negatived. 

Hyder, Dr. L. K. 
llweB, ',the .I:ionourable Su' Chari ... 
lsmau Khan, Mr. 
JillIlah, Mr. M. A . 
Jowahir Smgll" IiIlII'dar BalAdur. 
lSardar. ' 

Kabul Singh 'Bahadur, Riaaldar·Major 
and Hunorary Captain. • 

Keane, Mr. 14 
Lamb, Mr. W. ~ 

Lindsay, Sir Darcy. • 
Macphaft, The Ret. Dr. E. M. , 
Mitra, The Honourable Sir Bhupendra 
Nath. 

Mohammad Ismail Khan, Haji 
Ohaudhury. 

Moore, Mr. Arthur. 
Muddiman, The Honourable Sir 
Alexander. . 

Muhammad Nawaz Khan, Lieut.· 
Sardar. 

Nasir·ud-din Ahmad, Khan Bahadur, 
Natique, Maulana A. H. 
Paddison, Sir George. 
Parsons, Mr. A. A. L. 
Rahimtulla, Mr. Fazal Ibrahim. 
Rajah, Rao Bahadur Y. C . 
Roy, Mr. K. C. 
Ruthnaswamy L.. Mr. M. 
Bassoon, Sir victor. 
Singh, Rai Bahadur S. N. 
Suhrawardy; Dr. A. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
Willson, Sir Walter. 
V"kub, Maulvi Muhammad. 
Young, Mr. G. M. 
Zulfiqar Ali Klian, Nawab Bir . 

The Assembly then adjourned for Lunch till Twenty-Five Minutes to 
'Threo of the Clock. 

The Assembly re-assembled after Lunch at Twenty-Five Minutes to 
'Three b'f the l ~ ,  Mr. President in the Chair. 

:Mr. Mukhtar Singh (Meerut Division: Non-Muhammadan Rural): Sir, 
I beg ~  mo,ve. . 

• 
, '!'he BODOUrabllt, Sir «thades Innes: I riRe to It point of order 8.9 to 
Whether two clee.tda.,Vs' notice was given in regard tb this amendment; 

~r  President: ~ the Honourable el b~r given two days' clear 
notIce? '. . 

• , 

J) 2 
• 
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1Ir. L. Graham: i ~ WHS recei'Ved. il} the office at 1-30 P.M. on Satur· 
day. ~ 

1Ir. President: The Honourable l\:!ember must resume his e~ when 
another Ml'mber rises. 

~ '.the ofIice receivod not.ice of tho Honourable Member's amondment at 
. ,1.80, and therefore it eould not be in time. 

IIr. M:ukhtar B1pgh: Notiee of ~ l{esolntion, Sir, that I wunt to move 
was ivl~  II.mI thut has Illl',\udy been printed. 

Mr. Presideat: The ~  thai, the amendment has been printe:1 does not 
entitle the HonournbleMembr'r to move it if it is found thE4t proper 
notice waR not given. 

1Ir. Jamnadas 14, Mehta: This is dat.ed the 12th Fl'bruury, and it can-
not be on Saturday 'lust. 

JIr. P.resident: TIle Honourable Member is re erri ~ to amendment 
No. 8 on the list. 

The Honourable Sir Oha.ries Innes: There is no objection to No.8, 
Sir. 

Mr. Preatdent: I take it that, tho Honourable Member drops all &.mend-
ments of which he gave not.ice only the da~ be re yesterday. He is entitled 
to move amendment No.8. 

*JIr. KUkhtar ~ : Sir, I beg to move: 

. "Toot in sub.clause(l) of clauae 2 of the Bill after the provi80 tothll proposed, 
tub·section (Ii) the followmg further provi80 be iuserted : 

• 
• Provided further that small articles such &8 bolta, nuts, to1'l, utW\Bih, cutlery, 

etc., manufactured by b()ftQ fidt Indian manufacturerB oat of steel Q( non-
Indian origin purch&8ed in the market will be given a rebate of the duty 
charged under the Act.''' • 

Sir, I have the good fortune of moving this ResolutioJ at this veryoppor-
tune time when all are aJree~ not only to take measures for the protec· 
tion of the steel industry in India but also when we are tr.ying to prottlOt. 
the British steel industr.v as well. Sir, by passing this Bill as it is, the 
result will be that a good many industries of the country will come to grief. 
In order to illustrate my point, Sir, I toRke nl'St the bolts and nuts industry. 
The importance of this. industry will be quite cleAr from t,1,e fpct t.hllot, in 
'1925 we imported bolts a.nd nuts worth Rs, 27,58,580. That shows that 
the country is importing a very large qua.ntity of bolts and nuts. It is 
practically in every city flbat bolts and nuts a.re manufp('t.llTf'rl. Ther!' is 
a finn, Messl'S. Kirloskar Bros., Limited. Tbey have purchased a plant 
worth Rs. 11 lakhs . 
• KODour&ble Sir Ohme. InDe.: It mi!lht shorten the Ronnurahle 

l{QIllber's arguments if I am pennitted to point ont. t.hflt the ·oT1plic"t;nn 
'for protection for bolts and nuta is now being considered by the Tariff 
Board. 

e e~~ 'Honour4ble M'embera: "Withdraw, withdraw. ") 
~~---- ----------------------------------
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Kr. Jlukhtar SlDgh: That does not mean that this is not the proper, 
time tb move this Resolution. That is all the more reason, Sir, why pro-
teotiun for the bolts and nuts industry is necessary and this is the tiMe 
to consider that point. • 

J r~ Prul8.ent.: Is the Honourabie Member not satisfied with the state-
ment made by the Honourable the Commerce Member? 

Kr. Jlukhtar Sinah: No, Sir. My amendment concel,1ls not only the 
bolts and nuts industry hut also a good many other articles to which I shall 
refer just now. No protective or prohibitive duty is levied for bolts and, 
Jluts whioh are imported from outside the country, while a prohibitive duty, 
practica.lly spe:king, has been levied on ,the raw material from wpich bolta 
and nuts a.re manufactured. It means, Sir, that w~ are u ~i  the manufac-
turers to a. great loss when we levy a duty on the raw matt!rial IIdld when 
we do not levy 0. duty on the imported article. I may say, Sir, tor the 
information of the House that the British trade is not much affected as 
regards bolts and nuts. 'l'he House will be pleased to notice that in 1921 
import of British Empire bolts and nuts was 19,54,400 and this has been 
~e rea ed by 11,79,125. So. practically Rpeaking, the British manufacturer 
is not able to compete in the Indian market as regard!! bolts and nuts. The 
result of the duty, Sir, would be that, we sha.ll be levying a duty of about 
Rs. 2 per cwt. on mild barR which are needed for the manufacture Ilf bolts 
and nuts. If we take other cases, Sir, we find this. Take thp, CBse of t.oys. 
Delhi is noted for t,he manufActure of metal toys. 'rhey Bre made out of 
~i J re  kinds of tin-plat.e!'! and the result would be that they would be 
hit very hard. Then. tIlere is the manufacture of huc.kets of tin !ir galva· 
niRed iron. They are also manufactured, Sir, in practicnlly every city. 
There is domeRtlc hardwRre which is manufactured Ilt different plneeR. If 
we raise the dllty, the result, would be t,hat the rn.w mn.terial would become 
very ('ost,ly. If' we take the caRe of safeR, we find t.lmt in Hl21 WI' werE< 
importing Rafes worth Rs. 1'>,]8,012. 

~ 

The Honourable Sir Oharles Innes: 011 a point of order. hir. t,here is 
Dn e i ~ of\afeR in the Honournble Member'R amendment, 

Mr. Mukhtar -Singh: 1 n1n.v point out to my Honourable friend that 
I have used the word, " etc.". (Laughter.) The main point if! whether 
we flre going to. give protection t.o those manU£H.ctnrorH who use different 
kinds of steel fiS the THW material for the manufacture of small industries. 
There are various other artieles, Sir. which are manufactured in the oountry. 
Take the caRe of lockR, lnnternf!, sheet, metal utenf'illl. There are so man:r 
articles that. lire manllfact.llred out. of ContinAnt.al ste!'!l and if we do not, 
propoRe t,o give anv rebat.e t.o these manufa.cturer>', t,hev will be really n.t 1\ 
lOBR' to Imm';· how t'o make their Jiving. There. ,",ouM h .. :, ~  "n lY, Dl'(:c!lsitv 
for moving t.hiR ReRolution if all those art,ideR were not imported from other 
!10UJ'lt,ries. They have not only to cc'Jmpete wit.h manufactureJ"A in the 
country hut thl'i manufact.url'lFB have to compete with ",11 the forei,en manu-
fA.ctllrel'R, and this is why this Bill Rt least should nQt put tilem to a IORR 
while a i ~ care to prot,ect f,he steel induRtry. The onlv ohjc('tion thBt 
'r,an be taken to my Resolution might be> .  .  .  .  .  .  • 

1Ir. President: Will the Honourahle Memher sPeRk of hiR am!1nOOtent 
1tS an am-endment, and not BR a Resolution. 

'llf. Kukhtit Singh: There is only one objection that can be taken to 
my' ameDdment and that' is thia. It' will be verT diftiou1t tn praCtice to 

• • 
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know how to give this rebate to these people. I would submit that there 
are two ways in which this rebate can be given. We must satisfy ourselves 
as to how much raw material has beep used and on the paaia of that we 
can calculate the amount of duty that has been charged by Govelitlment 
over and ahove the revenue duty and in that case we can very -easily give 
a l'ebtJ.te to the manufacturer. Or there might be other rules made under 
ih'a Act which might be worked out as to how the rebate "honid he given. 
So I beg to submit that it is very necessary that we should give protection 
"to theRe small industries that deserve it. The small manufacturer has B 
very small capital aftd every pie to him is very precious. We should not. 
only e0nsider the caBe of a big manufacturer who can very ~e  IOSA a few 
rupees, but heree.the AmMl manufacturer has 8 very small capital Rnd has 
very little to tose, and therefore we should try our best not to put him to 
a loss by enacting this Bil1. 

With these few words I commend my amendment to the favourable 
consideration of this House. 

The BODourable Sir Oharlea !DDea: The HonQurable Member was mis. 
taken in BUying that there is only one objection to be taken to his amend-
ment. r will mention only two. First, the amendment is so vague as to 
be entirely unworkable. How can we give 0. rebate on an " et cetera "?, 
What is meant by " toys, utensils"? The suggestion is quite unworkable. 
Are we to ha"e Il special staff to give back thousands of rupees to small mo.nu-
a ure~ for duty paid on small amounts of imported steel? How are we 
to prove that the imported steel is not Indian steel? Who is to decide 
whether a. mAnufacturer is a bona fide Indian manufacturer? I must there· 
fore oppose the amendment as being altogether vague and entirely un-
workA:ble. 

Kr. President: The question is: 

.. That in sub·c1aUlle (1) of clause 2 of the Bill after the r vi~ )' to ine propoHed 
sub-section (5) the following furt.her proviso be ill~er ed : 

• Provided further that smllll articleR such DS holts, lluts, toys. utensils, cutlery, 
etc .• mallufac\,urea by b07IQ fide Indian manufact,urers out of steel of nOli' 
Tndian origin purchased in the market will be given a rebau. of the duty 
charged under the Act.' " . 

The motion was negatived. 

IIr. President: Mr. Das. 

The Honourable Sir Ollarle. !DDts: Sir, I _rise to a point of order. I 
object to Mr. Das's amendment on the ground that it is outside the scope 
of the Bill, which deals with the increase of import duties in order to pro. 
vide for the continuanoe of the protection of the steel industry. 

Mr. B. Dis (Orisss Division: Non·Muhammadan): I have adopted this 
ssfeguard as I think that we cannot accept this Bill without introducing 
this sub-clause in clauRe 2 of the Bill. It merely amplifies the matter and 
binds. down the GO'\l'emment to give effect to the l'eootnmendationa of 'the 
Tariff Board as a whole. I think I am justified in my amendment. 

Mr. Presldent: The difficulty of the Chair in regl1M: to this amendment 
is not the one. pointed out by the Honourable the COQ:lmeree Member. 'l'htt 
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• 
real. difficulty is in regard to the words .. Municipal and Local Boards" in' 
the amendment. The question is whether  this Legislature is entitled to 
legislate on t>rovincialsubjects-without the sanction of the Governor General. 

h. Honourable Sir Oharlu Innes: On a provincial transferred suoject. 
Mr. B. DI8: In the Government of India there ure no transferred spb. 

jects, and 'although the trans£elTed subjects are under the Provincial Gov-
ernments, the Government engineers rule the whole show that has been 
transferred to the Municipal and District Boards, and for that reason I have 
brought it into my amendment. • . 
Mr. Pres\dent: The question the Honourab(e Member has to antlwer is 

whether this Legislature is entitled to' make or take intrJ cons.ideration 8ny 
loss regulating a provincial subject without the sanction of the Governor 
General. 

Xr. B. Das: I beg to submit that this Legislature being the Central 
Government are quite competent to advise Provincial Governments and 
the transferred departments of Provinuial Gc)vernments. 

IIr. President: Will the Honourable Member read section 67? 

Xr. B. Du: I am SOlTY, Sir, I have not got a cop;y of the Act . . 
Mr. President: I must rule the amendment as it stands out of order 

under section 67 of the Government of India Act. But I do not wish to 
be harsh with the Honourable Member. If he is prepared to drop the • 
words" Municipal And Local Boards ", I will allow the remRining part to 
stand. 

IIr. B. Dan, I thank you, Sir, and bow to your ruling, find consent to 
drop the words" Municipal and Local Boards ". I hope, however, that 
~e pro\rinClial Legislature will take B note of t.he observationA we make 
flere. ' 

• 
I beg to move the fimendment that stands in my name, nnmely: 

" That lifter sub-claus!' (1) of clause 2 of the Bill the foHowing nt'VI' 8uh-c1ausl' be 
inserted: 

• (2) The Governor General in Council may, by notifica,tion in the Gazette 
of India and in the local official Gazettes, declare tha't til. purchasIl of 
Ateel of Indian origin shaH be giY8n preference to by all the GO\'erlllllont 
e r ell ,~, Railway Board. State·aldt'd Railways. tht' Militl,ry ~ ar -
ment nnd the Indian Stofe!! Dl'partment, in India.' "  , 

Sir. in OUI' diAouBBion of t,hiB Rill we have often quoted llhe recommenda-
tions of the Tariff Board, 1{}26, BB the gospel to be followed. I find, how-• 
ever, that the Bill is dro.fted so that it only gives effect to half of t,hose 
recommendations, that, is, redu i ~ arid levying n certain Ilmount 'of taritl' 
r~ e  On steel to give protection t.o the steel industry. But it. does not 
give effect to the other half of the rccommendation!l of the Taritt Board 
which Bre described in p8l'agJ'apli 1M on page Q7 : 

.. Our proposals may be oonaiderei not a~ fleparate recomlnendation8 aR to t,be 
duty appropriate for each la~  qf lteel, but. as a considered and conne('ted ~ e e 
fl!f the grant of protection to the Steel industry 88 a whole...· • 
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'That scheme is referred to on page 741 paragraph 184: 

.. The SUcceSII of the policy of protection will largely depend upon the. co.op .. i~ l 
",lich fAa Gtlril'1tme1lt rseei"" from railway., tAa large"tfJUie!l.a,e" of Jed i" TlldtR, 
and it j, of the utmost imp07tance tll.at they should ofttr e,'u'y po"ibfe encou1agement 
··to tAt ~e f)f India" 1JUlterial. All we have emphasized in a previous Chapter, it .Il 
8II*tial that the railways should arrange to l'urchase the whole of their requirement. 
of rail' in India 80 far as they can be prOduced in the count!'y. The disposal rJ. 
Al'1lCItural. sectio.ns at present is ,?f 18118 imp,ortance, since the Steel Company haa no 
·Ati1Iiculty In selhng the whole of Ita output .• 

• 
"Further.on it says: 

.. The expansion 01 the indutry will be largely affected by ita abfii.,. to diepoae 
'Of an increasing output of structural material and within II few YOIll'S thill question. will 
constitute II serious problem. It is thereforo important that the railway~ should now 
undertake the revision of their designs for bridsell, buildings and other works 80 1&8 
to facilitate the use of a larger proportion of J ndlan stl'uctural sections in the future." 

Sir, I may here jU&t refer to another quotation from the first Report 
of the Tarift Board in 1924, where they say : , 
.. The object of protection is to Becure the l'tldian market "for the Indian producer, 

IIdId the Government purchases of iran and steel constitute a large part of the effective 
demlldld," 

Sir, in 1924, in tlw deb ~~e  some of us tried to imprlJss on the Gov-
~r e  that the Govoli!rnment should give us· an undertaking tha.t the 
Government departments would purchase, as ff.Nl' as they could and 80S far 
as are available, all their requirements of iron und steel in India.. But no 
such undert.aking ~a  given, Imd as far as I re ' lle ~, the Honourable the 
Commerce Member said they could not give a guarantee to carry out every 
part of the recommcndat.iom: of Uw 1'nriff Board. But wo are luekier this 
year and the Honourable the Commeree Member hit" told \HI that the 
Ta1'ifi a d'~ recommend"ticm8 should lIe given effect to as . a whole 
and the ']'ariff Board themselves have sa.:d a~ their recommendations 
tdlould be given effect 1,0 I:IS n whole. One part of their re ~ da i l  

is that (L duty should bp put Oil step I RO thut the ske! eindus.:.ry should 
rf'ceive fldequat.e protection, but tho r )du ~r of steel musj, find purchasers. 
In I ndiu it is the Gov6J"nrneut DepartmentR that purchase the largest 
amount of Rte(!l and iron, and we know the IndillIl Htor{)s Department is 
contro1l8d by the Honourable Sir Bhupendra Nuth ~r  and the Railway 
Department is controlled by t.hl' ·.Honoumble the Commerce Member. 

~ We know the IncliA.n Stores Department has made some rules, by which 
+\1"" Rubordina.te e a rb e ~ J ~ lI>lkfld. if tlte.y ~a , to buy articles of • 
lIkiian manufacture, but they do not put their whole heart into it and 
-do not buy ur~i l '  of Indian Qrigin. If HonolU'ahle MemberR who were 
in thf' last A!<semblv reooJ]ec1; aria-ht., we once di>lcussed with the Honour-
able ME'mber for HllilwA.vS tht, quest.iim t,hat the St.ores Departments of 
the RfIIilwllvR should makp Rome effort ,~  bu'v certain article!! of Indian 
. l)roouCfJ. The Honourable Member for Commerce quoted certa;in rules 
tywhiC'h the R i wa~'R were Rsked that they may purohase preferentially 
goods 0tlndian ~ iJl  'rhere was no ~ ~ r ~ the v~r e  
·to buy goods and Iron Rnd steel of Indian ·oMgm. SIr, those kinds of 
pious hpressions found in the TAriff Both1Ci'8 recommendation in 1924 or 
expressed bv the Honourable Government Members on the 1IoO'l' 

.()f"this House . will not giTe .us any assurance that Gov-
a •• 11: 'fl'rnqlf>nt al'ij .• goi.Dg tofulfll that part,. of be ~~a i a, 
sncMhis Bill will not give effect to the recommendation of the 
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'TaJPiff Board in all its aspects if Government do Dot incorpora.te 
iD the Statute the other half of the recommendation which is that 
'Governmen1i departments mUst make their purchases of steel of Indian 
. origin. 1 do not want to go into the det¥-ils of the rail purchases 
now; I will do that subsequently .in a )~er amendment. But there ad.80 
the Taritl Board have recommended that the railways should buy all their 
rails from the Indian steel fiml to give full protectJqn to that i du~ry  

We have .too new schemes for 6,000 miles of ra:iwa.ys, which were men-
tioned in the speech by His Excellency the VJceroy in Simla last year. 
We are Boon to have 6,000 additional miles of rai~ay  Immense quim-
t.ities of rails will be purchased for them and structural steel for station 
yards, buildings and bridges wjlJ be required, und unless tho "Government 
fulfil a ~ part of the obligation, simply fixing· the tariil duty aod express-
ing a p:ous wish to give protection to the steel industry in IndJ,a will be 
of no avail. Tata.s manufacture standard steel and why should it not be 
purchased by the Stores Departmcnt and the Government departments? 
I hope the Military Department also will take a. iesson from them and 
in their strategic raJlway lines or in buildiugstructures thoy will use sa 
far as poss'ble iron ond steel of Indian origin. Of course the miW.inry 
contracts we cannot discuss on the floor of t.his RouBe, but we hope His 
Excellency the Commander-in.Chief and ~ e MJilitary Department will 
see that their e ar e ~ gives preference to stefll of Indian manufac-
ture. I do not suggest that, by introducing this clause into the B;ll, we 
are giving a premium to the Ta.to. steel i du ~ry  'l'he price of steel is 
re~ul ed and iB well known to the Government, because tho Customs 
Department of t.he Government knows the prices from the invoices of the 
i r~, ril a.nd the Tltta pr'ce can be regulated, und even if the price of-
Ta.tn iron iR a few per cent, higher, ill order to give protection to steel of 
Indian manufnci ure, the State being t.he largcsi; purchaser, ought to 
confine t.heir llrl~ a e  first .':0 the Indian steel and only later take steel 
from outside. It ma:v be said the public eRn buy Tata. steel, but the 
ll~li  are very Rmnll users of steel and the,v ordinarily use fabricated 
', i l~ bffl'S, rods, (·tc.,for their buildings, hut usually Continental l- ~eel 

being chenTler, t.hey give preference to that. I may mention that the public 
purchnFws nre ·very small compared with those of' the Government. An-
o4,her thing iR thn.t in India the stnlctural ell~i) eeri  industry is not 
~e , i  orders from the Government a.nd the Railwll.ys and the military 
Denartmflnt,s, T do not Agree with the 'l'ariff Board when they say 
IndiRn engineering firms cannot fabricatA more than 15 ot 20 thouSBnd 
t.ons; thev ('all mn.nufllt'ltllro even 100,000 tons of stl'uc.itural and fabri-
Mted e~  if thev get the orders. In another amendment of mine I will 
go int,o this in detll;l later on. There are vllrious engineering finns all 
·over India who will be glad to manufacture st.nlCtural steel provided they 
lire given ~, e (lhance. 'l'h(\:v do not get t.ho chance. Firmll like BumR. 
JesBops, RiehR.rdfion and CnldBfI and many lesR6r engineering finns to-dR.Y 
find no work from t.h" RRilwavR and are starv;ing for ordel'll, Yl't ordera 
go outR'ide to Brit,ish finn! B.nd Tl1diBD enginf\f\ring firmA Rufff'1' fwd Indian" 
workmen find no e l :v l~  

• 
If we had suspicion of this Government to-dR.Y, I am not t,Htlkinj;{ of 

that suspicion on the floor of this House. I believe in your bona fido8. 
'{livc us a guarantee of your honesty of purpose Ilnd g.lV{l us statutor,y 
l'll~ra ee  Wby do you not ~ r ra e i.4,; . in the Statute? 
air Charles Innes will not be here .iter two months an4 tbereafW.I do 
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not know who will be the Honourable Member who will sit there 8B Com-· 
merce Member. He ma.y say "I have forgotten; I did not give an under-
taking of la ~ kind." I wiH just illustrate my observations by' citinglttltl' 
incident how Government memory after all is very short. The other day I· 
Bsked m)' Honourable friend Mr. Parsons why no local advisO'1')' com-
rmtvee for t,he Bengal Nagpur Railway had been set up at Nllgpur as was· 
88sured us bv Mr. Siro on the floor of the House and he said he did not 
knew what Mr. Sim ;4;old us on the floor of the HouFle two years ago. 
Well, Sir, the new Ccmmeree Member may not know what Sir Charles 
Innes wanted to do or that Sir Bhupendra Nnth Mitra told us that it is-
the definite policy pf Govel'Zlment ,~, a  all ve e~  purchases should 
be primarily and preferentiaHy confined to articles of Indian origin. Well; 
Sir, I hope I have not brought in any heat into my spMch. I am speak-
ing in the most conciliatory spirit.. I hope the Government will under.: 
stand ~, e spirit of Buspicion, the growing spirit of suspicion that is at the 
back of our minds vear after year, ond wHI be honest Rnd fair with us. 
We are not asking you to-day anything that will lower the TlTeRtige of the 
Government. I ask t.he Government, to fulfil their bli a ~i  which have 
been undertaken on the floor of this House. Let them give effect to the 
recommends.tions qf the Tariff Board in full, nnd if they do not do so we 
shall u e ~ in our minds that the Government are not going to fulfi'l the 
other half of the bl~a i  The 'l'reRsury Benohes who !lit t.here live 
in Simla, and Delhi. They hav£' very little time to Sf'e that the depart-
ments under them ~ lrr'y out the orders ~ a  have been iSfllled by them 
for purchases of articles of Indian steel. The Railway Department, the 
Agents of the various rai.lwIlYB, the store-keepers and the head st,ore-
keepers of ra.ilways, as also tlw store-keepers of ~ e Provincial Govern-
ment.s in the various departments, and the vllrious underlings of the 
lndian Storf's DepAortment all try to evade this order and interpret. rules 
framed t,o li,~ their own t.HRt.e. That is why W~  want it deClared on ,+.he 
Statute-hook, and I ~ ) e d my amendment to \.he Government Rnd to 
tbls House. '., " C 

Kr. Il. S. Aney (Ber(l.r Representative): Sir, I would 'like to support 
this a.mendment. on So di er ~  ~ll d ,~  the ont' which Mr. Das made 
out just now. His o.mendrnentseelu; to create a l~ u ry obligation on 
the Government to make PUl't'lhIlRCFI of st,eel of Indian manufa.cture, I 
mean India.n a u ~l r 'd steel. I believe the Rueoess of the very scheme 
for w ~  the Honourable Member pleaded so eloquently and haR been 
pleading so eloquently for the lost few days requires that therE' should be· 
an oblil.(ution like thnt on the Statute-book. If we turn to clause (4)· 
of ee~i  2, we find that thjs Bill contemplates the possibilit,.v of the 
protection that is given by us at present proving ineffective some time 
·hel'eafter. In t,hat ease power iR given to the Governor General in Coullcil 
to Q.1tHr the duty in Ruch a way itS :4;0 make it effective. The question is 
whet.her at that particular moment the Governor General in Oouncil· will 
do jt or not, leaving the fate of .the IndiAn industry t.o ohanee. If this; 
House is really serious, flS I think it is, that these powers RhouId be exer-. 
oised at the proper moment Rnd the Indian industry's fate should not be ' 
left to· tremble in the balance at a ~ critical hour, t,hen itjsneoessary 
that whate'Ver disad\'antageFl are likely to accrue to Indian oOnl'lUmers in . 
this country on account of the protec.4:lion proving ineffective must ,,190, 
ir uJ ~e ui lJ' accrue. to the Government. If we put a statutor;v obliga. 
tion,'upon the Government by compelling them ,4;0 make purclia.seS Of: 



THE STEEL, ~ J ll  .(PROTEO';1'ION) BILL. '1093.' 
, 

Indian steel, then they wiH be co-sufferers along with the India,1l people 
at'that time and the necessity for mIlking those al erll ~i  for which we 
have made provis;ion in ~ law 'will be more ea.sily appreciated. From 
that point ~  view, from the point of view of making this scheme genuinely 
u~ e ui-a desire which the Honourable ,the C6mmerce Member has 
himself expressed-I would urge on this House to accept the amendment 
which my Honourable friend has just moved. • , 
The BODOur-.ble Sir Oharle. Innes: ~r, I do not complain of any heat 

in Mr. Das's speech: my ollly complaint is that he spent the last twenty 
minutes in flogging what I might, call a very detld horse. HesuggeRts, 
8S Mr. Aney put it, that we should lay a statut.ory obligati"n upon Gov-• 
ernment M give preference to Indian steel., I may. point out that the· 
amendment itself does Dot 'lay any obLigation of any sort or kind on the 
Government. It merely says that "the Governor General in Council may 
by notification in the Gazette of India and in the local official Gal!lettes" 
declare that the purchase of steel of Indian origin shaH be given preference". 
Now, Sir, what is the use of requiring Government by a clause in this· 
Bill to issue a notifioation of that kind when Govemment have already 
issue.d a notifica,tion 1;0 t.hat effect. The Stores Rulcs say periectly definitely 
that .. all articles which a.re produced in India' '-I pause here to point 
out that that covers ~  and st,eel articles-" shall in preference to articles 
not manufactured in India or wholly or' partly manuiaet,ured in India, for' 
Government purposes be purchased locally." We have aJready iuued 
orders in tho s(mse in which Mr. Das asks and I do suggest thai it is 
quite unnecessary to add ,this clause t.o the Bill. I may add, for Mr. 
Das's infonnation Bnd for the infonnation of this HouRe, t.hat these Rules. 
are now under' revision by my Honouruble collcague Sir Bhupendra Nath 
Mit,ra. 

Mr. Das sugg('sted that the Rl i l~y 'Deparhnl'llt were no.t buying 
enough structurals-I think he sltid-from thC' Tnta Tron and StPM Com-
patJy; but I think Mr. Das must have overlook I'd what the Tariff Board 
say in -r>nragraph 34 of ,their Heport. They point out that at re ~  the 
~l a Iron and Steel Company iR not in a very good pORition to make-
stnlctural e ~  becauRe it has to make them jn its old mHls. When 
it has got itR npw mills running it w!J1 be Vf'ry much eRRier to make ~ru

.turulR of all kind!!. The difficulty flt the present t,ime is that the Tate., Iron 
and Steel Company only roll ceTtRin sec.:ionR and those sections do not 
always fit our rn.ilwB'y bridges. We have just started in the Railway De-
partment to carry out the recommendation made by the Tariff Board in 
paragraph 34, that is, to make revised standardised designs for bridges on . 
;the railwavs. As soon as these standardised designs a.re out thev will be 
flent to the Ta,ta Tron and Stetil Company in oraer that Tat;as' may know 
what lsections to roll. In lthElse circum5tll,nccs I hope my Honourable 
friend wHl not prCSR his amendment. 

Kr. President: The question is: 

.. That after Rub-dauae (1) of claulle 2 of the Bill thfl f.ollowing new s'i!h.clause be. 
i!"serted : 

I (2) The Governcrt General in Council may by notificatioD in the Gazette of 
IDdia and in the local official Gazettes declare that thepurl!baae of 
~ eel of Indian o,rigin shall he rciv8n preference to by all ~~ Gov8rnm8llt 
Departments, RaIlway Board. S'tate-aided Railways. tho Mlhtary Jlepari-
ment MId the Indian Stores Department in India.''' • 

• 
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The ASlembly di"ricled: 

AYES-38. 

Abdul Latif Bah.,b Farookhi, Mr. Lahiri Chaudhury, Mr. D!irencira, 
Abdul Matin Chaudhury, Maulvl. Kanta. ." 
Acbarya, Mr. M. K. La.jpat Rai, Lala. 
iy ~u, Mr. C. Duraiswau:ay. Mehta, Mr. Jau:auadas )(. 
Jt.iaey, Mr. M. S. Misra, Mr. Dwarka Prasad. 
Ayyangar, Mr .. M. 8. Beall.. Moonje, Dr. B. 8. 
~adi-u a a , Maulvi. Mukhtar Singh, Mr. 
~elvi, Mr. D. V. Murtttza Bah.,b Babadur, Malll", 
Bbargava, Pandit Thakdr Daa. Sayyid. 
Birla, Mr .. Ghan-hyau:a Du. Naidll, Mr. B. P. 
Chaman Lall, Mr. Neagy, Mr. K. C. 
DaB, Mr. B. j&. fA Prak86am, Mr. T. 
Haji. Mr. Sarabhai Nemcband. Rananjaya Singh, Kumar. 
Iyengar, Mr. A. Rangaswami. R&o, Mr. G. Sarvotham. 
Iyengar, Mr. B. Srinivan. Roy, Mr. Rhabendra Chandra. 
Jayakar, Mr. M. R. Shafee, Maulvi Muhammad. 
JOlCiah, Mr. Varahllgiri Venkata. Shervani, Mr. T. A. K. 
Kelkar, Mr. N. C. Singh, Mr. Narayan Prasad. 
Kidwa'. Mr. Rafl Ahmad. Sinha. Mr. Siddheswar. 
Kunlllru, Pandit Hirday Nath. Yusuf Imam, .Mr. 

NOES-46. 

Abdul Aziz, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab SiI-Sahibzada. 
Ahmad, Mr. K. 
Akram ,Hussain Bahadur, Prince 

A. M.  M. 
AU:son, Mr. F. W. 
Anwar-ul-Azim, Mr. 
Ashrafuddin Ahmad, Kban Bahadur 
Nawabzada. Sayid. . 

. AyangRI', Mr. V. K. A. Aravamudha . 

. Ayyangar, Rao .Bahadur Narasimha 
GopalasWhrni. 
BhoTe, Mr .• T. W. 
Hlackett., Tho Honourable Sir Basil. 
Clow, Mr. A. O. 
Caatman, Mr. J. 
DOllovan. Mr. J. T. 
DunnCltt, Mr. ,T. M. 
~' jaz ~ul Khan, Raja Muhammad. 
f'lhnznavi. Mr. A. H. 
f'lirln"y, Veut.-Colonel H. A. J. 
ra ~  Mr. L. 
Gre8nflcld. MI'. H. C. 
Haigh. Mr. P. B. 
Ha,VYnan. Mr. A. M. 
Jl:ezlett, Mr. J. 
trowell. Mr. E. R. 
lnnl!fl. The HOllonrable Sir Charlflll. 

The motion WAt-; negatived. 

Jinnah, Mr. M. A. 
Jowahir Singh, Sardar BaIi'adur 

Sal·dar. 
Kabul SiRgh Dahadur, Rilaldar-Major 
and HonlJrary Captain. 

Keane, Mr. M. 
Mitra, The Honourable Sir Bhupendra 
Nath. 

Mohnmmad I!lJllaiJ Khan, _fuji 
Chaudhury . 

Moore, Mr. Arthol. 
Muddiman, The Honourable Slp. 

~e a der  

Muhammad Nawaz Khan, Lieut.-
Sardal'. 

a~ir ud di  Ahmad. <-Khan Bahad1H'. 
Paddison. Sir George. 
Parsons, Mr. A. A. L. 
Rajah. Rno Bahadur M. C. 
Roy, Mr. K. C 
Uuthnaswamv. Mr. M. 
Singh, Rai Bahadur 8. N. 
Suhrawardy, Dr. A. 
!'lykes, Mr. Fl F. 
Tonkinson. Mr. R. 
Tnkub, Maulvi Muhammad. 
Young, Mr. O. M. 

.';, 

IIr. Presl4ent.: The next amendment, that I propose to take is amend-
ment No.,,10 on the fil"Rt list, by Mr. Joshi. 

'!'he ,Honourable Sir Oharles Inn .. : i~, I rise td a. point of order. I 
. 'SUbmit. that this amendme!lt comes within the mischief of sect,;on 6'7(2) (II) 
Of' the . Govetnment of India. .Act in tha.t it is a. measure which imposes a. 
c1i$.rge on the re~e ue  of India aud,haa .nat obtained theaaDction of the 
-Governor Gener&!.. . . 



THE STEEL INDUSTRY (paOTBCTION) BILL. , 1091)· 
" 

Itr. N. It. Joeh1 (Nominated: Labour Interests): Sir, my amendment 
does not, "lace any burden OWpOll the generul revenues. 

, Mr. Jh'eBldent: What does it do? 

Mr. :N ••• JOIhi: My amendment is that the proceeds from the duty 
shall not be carried to the general reve·nues. We are levying an import 
duty, and I want that the income realised ·from this, protective 'duty.shall 
not u(> carried to' the genoral revenues. I therefore think, Sir, that mr' 
amendment is in order. . 

Mr. President: Is not the revenue derived from 'the protective duties part 
of the general revenues? • 

• J 

Mr. N. M . .Joshi: J do not think, Sir, thll.t should be carried to the 
general revenues. 

Mr. Oha.man LaIl (West I'unjab: Non-Mubammadan): May I point out, 
Sir, that so far as the Bill is concerned, it already affects public revenues, 
and this being merely an amendment no previous Rlmetion of the 
Governor Oeneral in Council is necessary. Already the :Bill is before us 
and the amendment only affects the principle of the Bill. Therefore, Sir, 
no further sanction is necessary under section 67(2) (a). 

Mr. T. Pra.kasa.m (East Godavari and West Godavari cura Kistna: Non-
Muha.mmadan Rural): May I also point out, Sir, tha.t the amendment deals 
with monics that have yet to bA collected, and which 'have not yet come 
into the possesRion of Government. The whole thing is to come into . 
existence in future. . • 

:Mr. Prel3ident: Does the Honourable Member suggest that the word 
.. revenue .. in the section does not apply to future revenues? 

• :Mr. T. Prali:asa.m: :Because the whole Bill itself relates to what is .to 
eome into existence in future in regard to bounties and protection. 
The ionour&ble Sir Baall Blackett: I submit, Sir, that if this is not re-

venue, it is ¥lonies, and no proposal for the appropriation of anv monie'!for 
any purpose Rball be made except with the recommendation of the Govemor 
Genera) in Council. 

1Ir. Jtresldent: That is perhaps more appropriate. 
The Honourable Sir Baail Blackett: That is appropriation. 

:Mr. O. DU1'8iswamy Aty&Dgar (Madras ceded districts and Chittoor; 
'Non-Muhammadan Hural): Sir, the amendment proposed by Mr, Joshi 
'Ilays that the fund which if'! collected by protective duties, if in excess of 
what is realisable by ordinary revenue duties. may be spent by the Governor 
-Genera\. Unless it says that the amount 8hall be spent,it cannot be a faiT 
'charge on the fund. It can become a charge upon that item only when the 
amendment says "it 8hall be spent". • 

:Mr. Preiddent.: I am inclined to think that the amen"ment of Mr. Joshi 
is clearly e. proposal for the appropriation of the ,revenue or Plonies for a 
certn.in purpose. I do not think the Honourable Member from Bombay 
will contest that position. In that view I am of opini0n thAt ~e amend-
ment is out of order. It is. therefore. not necessarv to decide whether the 
amAndment comes within the mischief of section 67(2) (a) of the Govem-
ment of India Act. •  • 

The next amendment to olause 2 i. amendment No.2 on *he e ~ d Ii .. , 



10!)6 LEGISLATIVE A.SSEMBLY. [21ST FEB. 1927. 

Lala Rang Behari Lall (Delhi : General) : Sir, my amendment is to 
clause 3 and not to clause 2. 

Mr. President: Is it not to clause 2? 

Lala Rang Behari Lall: No, Sir; it is to clause 3. 

Mr. President: Then I take it that there is no other amendment to 
clause 2. 

The question is� 
" That clause 2 do stand part of the Bill." 

'l'he motion was adopted. 

C1ause 2 was added to the Bill. 
Mr. Pre,sident: The question is: 

" That clause 3 do stand part of the Bill." 

Lala Rang Behari Lall: Sir, I propose: 
" That in clause 3 of the Bill after the word ' shall ', the following be inserted : 

' not earlier than the 31st day of March, 1933, except on a representation by the 
Indian steel industry complaining of the insufficiency of protection given 
by this Act and '." 

Sir, in proposing this amendment I had two objects in view. The firs5 
,one was to keep the industry a.lert so that it might be on the lookout if iti 
interests were properly watched and guarded. The next object was to pro­
v�de for an early inquiry at the instance of parties who have some interest 
against the industry. I submit, Sir, that in the original Bill the words 
" not earlier than the 31st day of March, 1933 " existed, but in the Select 
Committee they were deleted on account of the reason that there might be 

. circumstances which were desirable to have an earlier inquiry. I subm:t, 
Sir, that an early inquiry should be only in the interests of the Indian 

, industry and on their complaint on account of want of protection. With 
these remarks, I move my amendment. 

The Honourable Sir Charles Innes: Sir, the Honourable Member ha.,i 
been very brief and I shall try to follow his example. The Honourable 
Member is perfectly correct in saying that in the original Bill we did have
the provision that he suggested, and I may say that that provision was 
suggested by the Tariff Board. But, on thinking the matter over again, we
decided that it was wrong to have the Bill so rigid and inelastic and that it
was wrong for us to bind our successors in that way. Vie thought it would
be much better, and much sounder to leave the matter elastic, as has been
done in the revised Bill. That was also, I may say, the unanimous opinion
of the Select Comm.ittee, and I hope the Honourable Member will allow the 
present words to stand. 

The motion was negatived. 

Mr. President: The next amendment I propose to take is the one stand­
ing in the name of Mr. Chaman Lall. 

Mr. Chaman Lall: Sir, the amendment that stands in my name reads 
thus: 

" That after clause 3 of the Bill the following new clause be inserted and the 
subsequent clauses be re-numbered accordingly , • • . " 

'THE STEEL INDUSTRY 

The Honourable Sir Charles Innes 
might perhaps be put fi'rst, before the 

· taken up because it comes after clause
Mr. President:�t is not a sub-clam
Mr. Chaman Lall: It is a separate
Mr. President: If it is a separate cl

have put it down as 4. 
Mr. Chaman Lall : I hav.e a1,ked

.re-numbered. 

Mr. President: Quite right; un1ess
·cuannot ask that the other clauses shou 
Member has not put down 4 against b

Mr. Chaman Lall: It is a verbal c
Mr. President: The question is:

... That clause 3 do stand part of the Bi,U 
'The motion was adopted. 
1 'Clause 3 was added to the Bill. 
Mr. Chaman Lall: Sir, the new cl

" After clause 3 of the Bill the followini-clauses be re-numbered accordingly : 

. •· The Governor General 'in Council shall m !espect of such steel companies operati, _notified by the Governor General in Council -of such companies :
(a) which would be set aside from ti

be used only for providing aga
(;b) which should be set aside for tht 

maternity benefits for workers . 
salaries amount to one hundred 

Now, Sir, my amendment arises out 
Board itself in one particular. On 
Members will find the recommendati, 
fund is to be created, provision mus 
fund: 

" For. �his reason we think that the sche·by. an obligatory provision that. a sufficientaside annual.ly and that the depreciation fposes for which it is intended."
Then again. Sir, on page 96, a simi
graph 165:

" _The future of the steel industry lergeuffic1ent not only to provide against the to enable the m�st modern machinery to besums are s�t aside for depreciation and tito other obJects, power should be taken ushould be set aside from time to time and expended. Although no immediate exerciseto us. expe�ient for GovernUJ.ent to arm it,
<>eca.s1on arise . ., 
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(.Mr. Cbaman Lall.] .. 
NoW, Sir, I understand from the Honourable the Commerce Member, in 
various tlloquent SPtltlcl..iCI:! that he has delivered on the livor ~ this 'House 
in oonnection with the t)teel .LHll, that tDe frumers of the 'J. aritI ):kport are 
great experts and that their word .is ulmost equivulent to luw. Now, if iht-y 
are exp\lrts and if their word is to be judged 011 the mer.ts of an expert's 
opfuion,then 1 fail to realise why thIS particular recommen::.ation whicil 
goes to the very root of the llIutter under dil:!eul:>sion has not been accepted 
·by the Goverwnent and why some provision has not been made in the Bi.! 
itself giving effect to tftlat rcconunendution by t!Je Tariff Board. Now, as • 

c. I understand the Htlport, I understand it to mean this, that the whore 
·!lcheme of protecti/in will b4'l nullified if powf'r is not taken to· see that the 
'depreciation fund i~ properly used for the purposes of depreciation or for the 
renewal of plant and the Tariff Board recommend that the Goverrime:t 
should take such power into their own hands. The protel,.tun that the 
Tariff Board want to extend is protection to shareholders themselves against 
their own generosity to themselves. 'fhey want to see that the depreciation 
fund is not frittered away in the shape of dividends paid out in !I. generous . 
moment by shareholders. Now, Sir, that is one of the grounds on which I 
would recommend this amendment of mine, We have hlld a very illUTni-
nating debate. One Honourable Member:in the lobby told me thnt it was 
a profitless d~' a e, M:v 1U1H'ndment is not profit.less since it relates to the 
profits of the Tats Iron and Steel Company and I want aome of .the profits 
that the Tata Company are making for the plU'Pose of making provision for 
the renewal of plant and machinery. 
Now, Sir, the second part of my amendment relates to anoth\lr matt(f 

which unfortunately under the rules had to be ruled out when my friend 
M-r. Joshi moved his amendment. He wanted to achieve his aiin by means 
of the Rums that would be rea.lised out of the protective duties to be i 11-
posed under the Bill. Hut under my amendment we do not touch thL 
geaeral revenues, All we say is that power should be taken under the").. ct. 
itself in order to get hold of Rome of the profits made by the· Swel Com-
panies and ea.rmark these profits for the purposes of maternity benefits, fbr 
the purpose of sickness benefits, and for housing. Sir, 'in the origina, 
debates that were held in Hl24. Honourable Members will remember thilt 
We laid a grea.t dea.l of stress upon the condition of the workers and tha.t we 
also inRisted that power should be taken in order to safeguard the interests 
df the workers in India, not only to pro teet the steel industry but to proteo: 
the workers in the steel industry, Unfortunately, on that occa ion we were 
ruled out of order. But I submit, Sir, that this amendment is in order IIno • 
we have every right to call upon Bny steel company operating in IndiB Sf' 
,to use its profits BS to ensu1'e that decent conditions are provid£'d for tl.r 
workers e a~ed in the steel industry, Now, in view I')f that, the Tariff 
.Board themselves after the debates that took pJl\ee in 1924 have vone CRre-

~ fully into the mat.ter find have examined the lAbour condit,ions (which tapy 
failed to do on the first occBBion) at Jllmshedpur, ,and they S8em to h 
sBtisfied that the condition of the workers there is of such B nRtuN tl.ai 
Tats. al1!! tlIupposed by the Board to he doinst everything in tl1eir power f,., 
!tbe wtlrkers. Well. Sir, I best to differ from these experts 8S fnr AS thAt 
'questio!l is conc.emed just as I defer from them rel7aming the n£'ceasityfor 
protectIon. Ihav8 had il e dva~e with my Honou1'Ilb'e friendovpl' 
~ of i ~ visited J &mfllhedpul', not once but sewrat times. :r hqv,. 

BeElrl the !abour conditions there with my own ey~  Bnd I may sa.y that, 



although the r~ r  is optimistic in regard to schemes relating to housi.!lg •. 
etc.; no sptisfe.ctory housing arrangements are provided for the Workers at 
. Je,mshedpttt. No doubt they. &re (better 'than ;they were before, ,but ~ill 

er~ is Ii. good deal ,to be done. Nearly Jh&lf ,the ;population are without 
any de e :~ or adf,lqtiate noullingto.day. lAs iar a8 maternity benefits are 
concerned, we a ~e it on the authority <l)f people there on the spot thAt .. 
large number of women are employed·'by the TataOompany on 1;10 more 
than five to six annas a day. Now what sort of provision can you makelfor 
them in the case of B necessity such as is contemplated by. my amendment ~ 
There can be no provision made, there is no provision made; and is it im· 
proper, is it unjust to aRk the Tata Company to devote some of their profits 
to helping tb.esc workc1'8-men and women-engaged in the stt.el industry? 
,Now, Sir, I do not wish to be long in relating fbe story "f the labour condi-
tions in Ja.mshedpur. All that I want is to leave it to the good e ~ of 
'this House to see to it that some provision is made in the Bill, for the 
protection of steel workers as well as for the protection of the steet 
industry, against the vagaries of shareholders. 

. fte HOIleur&bIe·Sir Oharles Inn .. : Sir, my HonourQ.ble friend oppcmik 
did not state my position quite corrcctly-I mean my position in regurd 
to the Tariff Board'R neport. I have always taken up the Hallie pORition 
in regard to a report by an Indian 'l'arifi Board, namely, that, we IIIURt 
treat that report with the greatest respect but that we need not treat it as 
sl\crosanct--or every recommendation in it 8S sacrosanct. The Tariff 
Bpa.rd can only advise: the responsibility of having t.o decide on 'til!' 
Tariff Board's recommendation must rest with the Government·. I think 
my Honourable friend will bear me out that I have always taken up. 
t·hat position. Now, Sir, I quite realise the importance of providing for 
proper provision being made for depreciation and we have considered 
most carefully whether we could not include ih the Bill ~ e rule-making 
power or provision On the lines recommended by the Tariff Board. w.hat 
tha-TElriff Bonrd u ~e ed was that we should take w~r to see tha.t proper 
r vi i~ w.s made for depreciation each year, the reason being, I suppose, 
that -they were afraid lest the sbareholders might  demand· dividends to the 
detriment of dlpreciation. Our difficulty in the mstter was that we could 
net see how we could include 11 provision of that kind in the Bill and 
Inake it effective. The Honourablp Member opposite propm;es to continI' 
hiE provision to notified steel companies. Well, sllPPoRing' you have gol 
a notified steel company and you SBY that it must put aRide RO much for 

• depreciation. Bupposing it does not, do so, what is your remedy going to 
he? Are you going to .say, we will withdraw that proteet,ion? And if 
80, would that be ~:lir to the other steel companies who had provided for 
depreciation? That was the difficulty. And for that reason we tlJOugl II 
that the WiROSt. bi ~ to do would be to leave the mnj-.ter t.o the good 
e~ e of the Directors of the Company. After all, Diwan Clllunlln LaJl 

S9.YS that the whol!' scheme will go wrong if proper proviRion i~ Dot, mad!' , 
fC')r depreciation. The real point I think ill that, if the Tata Tron Ilnd Akt'l 
Oompany do not cQrry out that scheme of the Tariff Roarn j.o whi('h r('-
{erenee is made in Ohapter 3 of their Report, I think then they, ~i l fineT 
i.hat the protection we are giving them under this Bill will beoome, inndf.'-
quate and this is the best way of dealing with the matter. 

The same remarks ,apply to the propOSA) regarding the provision .of 
housing, sickness benefits, matemity benefit., 8lId the li~e  We c:Ir\ Dot .0 
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. [Sir Charles Innes.] 
'lee what sanotion we could have for .. • prov181on of that kind and we 
think that if measures of that kind are to be taken up, they should be 
taken up by all the industries &8 .. general ur~ i  concefns my 
friend Sir Bhupendra. Na.th Mitra.-a.nd they should not be oonfined to 
partiQular companies whom we may happen to proteot. Sir, I oppose the 
motion. 

Mr. Prea1dent: The question is: 
.. That the following amendment. be made, namelf : 

After cl"use 3 of the Bill the following new claUH be inaerted and the lubHquen' 
-clauses be re.numbrred accorcpngly: ' 
• The Governor General in Council shall have power to lrame rules under the A.oL 

in respect of such steel companies ~era i  in India al may from time to time be 
notified by the Gov.rnor General in Council, pr8lCribing the amountl out of the profit. 
.of such compani811 : 

(a) which would be set. aside from time to time to form a depreciation lund to 
be used only for providing against the depreciation of existing plant; 

tb) which should be set aside for t.he proviaion of housing, sickness benefit. ud 
maternity benefits for workers employed by notified steel companies, WhOM 
salaries amount to one hundred rupees or leu per mellHm.' .. 

The motion was nega.tived . 

.clause 4 was added to the Bill. 
The Schedule was added to the Bill. 

Xl. PreI1dut: The question ia: 

.. That this be the Title and Preamble of the Bill." 

Mr. oTamnadu X. Xehta: Sir, I beg to move: 

.. That in the Preamble of the Bill 
-the words • the imeorttl of British ateel 
protection to' be inserted." 

after the word. 'fostering and developing' 
into Briiah IDdia under the guiae of gima, 

" 
Sir, .' 
Mr. PresideDt: Order, order. 1& the Honourable MeDloiber really Beriou. 

in moving this amendmclDt? 

Kr. oTamnadaa X. Xehta: I am most seriousj,how oan I be otherwise? 
,his Bill is the thin end of the wedge. The whole purpose of this Bill is 
,under the guise' of giving ,protection to the Tata steel industry to give 
1l1'eference to British goods. • 

Mr. PresideDt: The Honourable Member has already failed in his 
f,ttempt to convince the Houlle. 

Kr. oTamnadaa II. Xehta: I thought I should make another attempt, 
:Sir, with your permission. -

Xr. President: I would ask the Honourable Member to be more serious 
1tnd not to make any further attempt. 
JIr.< .Jamn&daa II. lIehta: I bow to your decision, Sir. 
lIr. B. DII: Sir, I beg to move: 

.. That in the Preamble of the Bill after the words • and developing the steel industry 
in British India' the worda • and whereas it il expedient that an State parcbuol 
of steel shan be preferentially of Indian origin' be inurtod." 

.sb, I do not wish to make a speech .... 
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;'fhe lloDo1l1'able Sir Charles 11m .. : Sir, the amendment isoonsequen-
1Sial on amendment No.9 wllloh has been lost. . . 
lb. Pr •• ident: Does the Honourable Member agree that this is merely 

- e ue ~ial to the amendment which has already been lost? 

JIr. B. Daa: I eto not agree to that. • 
JIr. President: Whether the Honourable Member agrees or not, the 

Chair thinks that it is consequential to the amendment which hae already 
/been loat. 

The que'ition is: • 
" That this be the Title and Preamble of the Bill.' 

"rhe motion was adopted. 

The Title and Preamble were added to the Bill. 

The Bonourable Sir Oharlea Inn .. : Sir, I move that the Bill be passed, 
.and in doing so I do not propose to make any speeoh. We have had, I 
thlDk, a very long and severe debate and if I have said anything which 
my Honourable friends opposite may think to be too strong I hope they 
will accept my assurance that it was not made in that spirit. I hope, 
SIr, the House will now pass this Bill and that they will remember that 
they have now come to the point where they have got to choose between 
the Government Bill, which is the Bill 80 far approved by the Hous'e, and 
an industry which oomprises 21 crores of Indian money and which, as my , 
Honourable friend Mr. Jamnadas Mehta told us this mornins, has spent 
in the last few years Rs. 425 lakhs in wages. Sir, I move. 

JIr. President: Motion moved: 

"«'hat the Bill to provide for the continuance of the protection of the steel industn', 
,as re r~, by. the Select Committee, be passed." • 

• JIr. S. SriDivasa Iyengar (Madras City: Non·:tv.fuhammadan Urban): 
'Sir, I think tha\ at this last stage I should express my emphatic dissent 
'from the Bill as put forward by Government. It is my misfortune to have 
to differ from my Honoura.ble friend, Mr. Jinnah, and others of hi&' way of 
thinking, but I have not the slightest doubt, after listening most anxiously 
to the debate and to the va.rious arguments put forward by those who havfl 
• taken that view, tha.t it is impossible for us to support thiS' Bill. Of 
(lourse care should be taken to express that the real objection is not against 
protection. On the other hand we are for protection to such a. key industry 
as this steel industry. But at the same time the methods adopted 
by this Bill are so hopelessly at variance with the principle upon which 
protection should be agreed to that I feel bound to express my di ~  I 
,shall do so in the briefest pos!;ible way. In the first place, so far a,s the 
preference is concerned, thero can be very little doubt that it is British 
preference. I should not like to use the word Imperial r~ ere l e, but 
there is undoubtedly British preference, and I underst,ood tbe Hono1p'able 
'Member for Commerce, Sir Charles Innes, to concede that position. He 
did say that there was preference so far as regards the country of origin. 
I Clo not know what the course of t,pe debate wouId have been if he hlld 
made that statement at an earlier ' i~e before ~ ~  to refe: ~~ 
11m to the Select Committee was lost. 'My :Honourable fnand MlP. Jlnniili 

a2 
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argued subtly. too subtly I think-and it reininded. me of a cburt of law-
that it wu not British preference. I was not able to see it .• I cQli only 
look at the· plain language of the Bill and it appee.rs to me to be as much 
preferenoe as it possibly oan be, and if there oan bi any doubt about it,. 
tltere 1\ the proviso to clause 2 which says: 
.. Provided that the duty leviable 9n anr such article shall in no case ue It's! thall' 

tJae dut,y leviable on a like ftrticle of BritIsh manufacture." 

snd which makes it perfectly clear that it it> British preference and nothing· 
but Britist. preference. There is also this further fact. It was agreed, 1 
think, that this re ere ~ should not be introduced at all without the 
consent of the Legislature. Now, the only question is w e l~er it is right 
for the elected Members of the Legislature, who represent the popular 
view, to vote in favour of a Bill like the present one which does indicate 
clearly and in unmistakable language British preference. I Bay we cannot. 
A great deal of disoussion took place as to whether our objection was', 
eoonomical or political, but I think it is both political and economical and 
I oannot see the slightest distinction between the·se two aspects. They 
are phases of the same fundllwental truth, that self-government, for which 
we all long. So far as I can see, it is said by the Tariff Board in their 
Report-otherwise an admirahle report, I do not like to lack in pRyment 
of that courtesy that it is otherwise an admirable report-t.here is not the 
1:llightest doubt that this is British preference. Only they wa.nt to mark a 
dia:.tinction between the econonlic aspect and the political aspect. It ca.nnot, 
be open to us at this stage after the Imperial Conference Resolution and 
after what' Sir Charles Innes said at that Imperial Conference, to go back 
upon it and to say, "What was then objected to was a. technioal kind of 
Imperial Preference; what is now introduced h; 11 substantial kind of 
Imperial that i~ British preference. W 0 I1re only against the technioolity; 
we are for the substantial preference." Of course adv a ~  ~  make 
black white, We have. 1 think. learD.t during these last six years that \ve 
cannot be subtle in matters of this description and it ill my great regret 
that the soft steel of Indiltn brains and hearts has Bot become the hard 
Hteel, that kind of steel which is according to the British standard specifica-
tions. If we had bOecome steel of that type I have not the &lightest doubt 
. that a great deal of talk wbich took place that it is not British preference 
would never have taken place. I recognise that men like me will have to 
wait till that soft steel' becomes the steel of British standard sppcificso• 
tioDs. 

Then I come to the next objection which soems to me to be equally 
formidable. Afi has been pointed out by so many speakers, this: is certainly 
a Bill by which the Government seeks to raise revenue directly-mucb 
morc revenue than is needed for the protection whicb is to be given to 
the steel industry. At this stage I do not propose to quote, but merely 
to rofcr to, the speech which .Bir Chsrles Innes made on the 26th January 
1925, ""hen, tbis excellent Tariff Board made a report tha.t tbe protective 
dutyo&hould be increased Bnd Sir Charles Innes turned down that proposal 
using the very same argument which my Honourable friend Mr. Jamnadas 
MehtR put forward. namely, that y l~ should not give a protection.that is 
u~ of r r i ~ to ~ pro.teotion. that ,is f. equired for the steel industry 
'a.li<l you IIhotHd ilbt unpole, .. heavIer burden talUl neeess8l"YOD the' con-
snmer. 'Then apparently the Tariff Board WB&' not the expert body that it 
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!has. suddenly cieveloped into. Sir Charles Innea ~ ur ~ down ~eir 
'proposal. He advocated, and he carried the House with him that protec-
tion lay not-in action in" that-direction, increase of protective: duty but in 
,the1manner proposed in his Resolution, namely, the grant of b ~ ie  I 
.tbirik the gounty system that has now been proposed is not iii bounty system 
open to the economic objections which were raised as to the demoralising 
nature of bounties, because the system proposed was a. combined pl'Otecijon 
and bounty system that haE.' been pursued in the last three years and which 
has been tried with some measure of success. There is no reaSOn why 
Government should have suddenly taken a de ar ~e i! this direation and 
brought forward this; Bill, unless they wanted in the guise of protective 
duties, in !he guise of protecting the steel industry upon ""hich this: 
House had set its heart, an enormous sum &f moneY, much more than 
would be raised if it carne as a revenue duty. And I have got a constitu-
tional objection, I have got a standing objection to put into the exchequer 
more money than is needed by way of raising revenue. and the ordinary 
-customs revenue must, therefore suffice. If they want revenue in the way 
-of pr.otective duties, t,ha,t must be utilised for the payment of bounties. 
Then', an extravagant argument was urged the other day by the Commerce 
Member-and it was abandoned to-day-that Mr. Jamnada8' wanted to 
give two crores away by way of bounties. No such thing. According to 
Mr .. Tttmnadas Mehta's amendment.s all that would have gone is not 2 
·crores but much less than the sum required to be raised. Incidentally, 
if I underEotood the Honourable Member for Commerce aright, i£' was stated 
that Mr. Mehta wanted Rs. 19 for structural sections on the one side and 
ho wnntecl to give Rs. 4 by way of bounties on the other side. No such 
thing. The RR. 11 were to come out only of these Rs. 19 protective duties". 
Government was to get Rs'. 8 as revenue duty; Rs. 11 would come out of 
that RB. 19 and would be available for payment of bounties. I do not 
propose to enter into arguments as to theM figures. It may be that the 
amendments of my Honourable friend Mr. Jnmnadas might have 6een 
wordell. in .mother fonn, so os not to give rise to discussion of figures. In 
°a House like thiR it iR impossiblp. to diRCUSS figures in the first inr:.ta.nce. 
Unless tho\' were di u ~ed in Select Committee and unless' -the figures 
were there: it is open to o.nybody to challenge the accuracy of the figUres. 
"Those of us who have hestowed any attention upon this matter know that 
the figures which Mr .. Tamnadfl.B Mehta used, to use my Honourable friend 
Mr. Jinnah's words, were Rubst.llntially' correct. The amount that wa,R 
required by Wlty of bounties at presp.nt WAS only Rs. 2tS lakhs and it is 
clear from a paragraph in the &port of the Tariff Board that the total 
output of steel during the nAxt 7 years would not exceed 600,000 tons; 
and it was equally rointecl out by our leoder. 'Pandit MotHaI Nehru, that 
ten years was required to make steel available in t,he country. Therefore. 
it is idle to (lontend that the "YRtem of comhined protective duties and 
bounties is an impossible system. But I do not propose to discuss that. 
I only give that as a reason why I am bound' to oppose thil': motion that ~ e 
BiB do poss u~  now. It. is clenr that instead of pursuing the course whIch 
they have hitherto pursued wit.h SlIcecss this foudden departure has been 
taken by them for the purpose of raising duties. .  • 
Nor do I think that Wf' can overlook the third objection, w i ~ is 

equally formidable. The consumers of ContineI\tBI steel would er al~ly 
'6'. affected. I ao not lee why grea.t play should have been madeWlth 
the word "miaa!eman". MiddlemeD are, India,ns ad tlley are alP. much 
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entitled to live in this, country ~d I suppose they ~e got to i,et r i ~ 
It does not matter to me whether they are consumers, traders· or middle-
men; all of tb:em are entitled to justice. I brUBh aside that argum'ent with. 
the ide~a i  it deserves, and it deserves no consideration. But all 
that 1 ~ urging I,lpon the HouEie is to realise that really what we are 
doing is to kill the Continental steel imports into India, because that is. 
what would happen. Afterwards British merchants would lower or put 
up tAleir prices as mi8ht be suita.ble and we do not know what would happen 
a.nd Tata's steel work&' would have to switch on to one kind of steel or 

, . ." P.lI 
andher kind of steel as the case may. be and I do not know what 
the u ure~ ay br~  I hope those who have voted with the 

Government on this matter will not live to regret the fatal mistake they 
have committed by adopting this British preference and voting in the way 
they have done. I do not propose to say more. As 1 b'aid, it is a very 
melancholy thing that on  on issue of this first class importance we should 
have lost sight of the principle which required that we should keep our-
fielves stiff and finn in our ottitude of uncompromising opposition to ·'any 
introduction of this British preference, that we shoUld have slackened 
ourselves and in our partiality for the steel," as though any side of the-
House was really divided in its opinion as to the nece&'8ity for protection 
of the a~l works, that we should have really forgotten our paramount duty. 
That is my opinion, and I have got the misfortune to differ from those 
who have taken another view. It may be they are right. But I ha.ve-
not the slightest doubt after giving the mo&t conscientioUB, the most anxious 
consideration to this subject and after having looked at the figures with 
every care, that this is 0. Bill which should be most emphatically dissented 
from and which should not be allowed to be pasS'ea. There is, I do consi-
der, great danger not only to the consumers but also to the steel works 
of Tatas. That is how I read it. There have been a great many congratN-
lations offered to the Commerce Member. I am not accustomed to c..Q,ngra-
tulate the Government. Sir Bhupendra. Nath Mitra very rightly, if'1 was . 
disposed to eongratulate Members' on the other side, Sir ~ e dra N ath 
Mitra administered a lesson to us the other day in saying that all these 
congratulations imply an admission of the infallibility of the Government 
Benchl's, and therefore I do not propose to congratula.te anybody, except 
of courbe to make ironical congratulations if they become necessary. The 
Jess we congratulate the Members of Government the better. That is my 
personal view. I certainly think from the way in ~ i  the debate has 
proceeded it appears clear that we have not been able to keep thnt stiff" 
front which it was our duty to have kept. With these words I oppose. 
and oppose most emphaticnlly and in an unqualified fashion. this Steel 
Bill. • 

Mr. A. B.aqaawami IyeDgar (Tanjore cum Trichinopoly: Non-Muham· 
madan Rural): Sir, I desire to join with my leader Mr. Srinivasa Iyengar 
in opposing the passage of this Bill, not because I feel that the Tata in-
dustry shotlld not be protected, but because I, feel that the Bill as now 
bp.ing pa.sed ought not to be passed and that it ?hould be a~ ed in ~e 
fonn in which Mr. Jamnadas Mehta would have cast it or at least m 
the form in which my friend Mr. Shanmukbam Chetty would have edt 
it. Six:, there is no disguising the fact th8:t this Bill specifically and 
delibeiately pves'preferenoe to ~ri d ' and in 80 far as that if! COD· 
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6ernM Sir Ch.irles Innes frankly admitted that it does give preferenc& 
snd all that J;le was prepared to add was that they \Vere not going to em-
bark.on a poUcy of Imperial Preferenoe afterwards. So far as this British· 
~r~ere e is concerned, I cannot take the airy view that it is merely inci· 
aental to the protection which is sought to be given to the TatOo steel' 
works; on the ,other hand I feel that this British preference is P8;rt of 9 
pdicy which has been adopted for the past few years deliberately to give-' 
protection to British industry and to British Labour, if necessary, and in 
IJJany ways to resuscitate British exploitation of India.. 'Sir; at the 
• Imperial Economic Conference at which my friend Si'r Charles Innes was Q 
valiant ~i  of Indian interests this question of giving. preference-
to British industries and British products' wa1 consid0.l"ed, and he very 
fTankly said at that Conference, and I pin him' to those wordl'!: 

.. I have already said that without preference British goods enjoy the largest share-
of India's market and India is Britain's best customer. I must leave the matter 
at that. The Government of India mU8t continue to rllsllrve freedom of action in i~ 
matter." 

Sir, he has not left it at tha.t. He has now gone further and he is 
making the tax-payer of this country give preference to British goods at 
(.ur expense, and I think it is absolutely unjustifiable that a poor country 
like India should be taxed for the benefit of a rich country like England. 

Sir, so far as this aspeet is concerned, I have to refer to another 
matter which appears also deliberately designed to give preference or pro-
tection to British products. I refer to the case of the wagon manufac-
turers. On this question, I do feel that after all that has been said th&-
Honourable Sir Charles Innes has not dealt with the House or with the 
felect Committee fairly in regard to the real position in this matter. I 
would desire to draw attention to the fact that when the matter of pro-
tecting the wagon industry was before the Tariff Board, the Tariff Board 
repofted that as regards railway wagons the future requirements of Indian 
Railwa:v"'arew still -under the consideration of the Government. The cost 
of tho 'bounty to be given on these 'Rrticles is necessarily dependent on th& 
output and in ttJ.e absence of definite information of the probable future 
uflmand it was impossible for the ;Soard to frame any recommendation. 
On this state of things, the matter went before the Select Committee 
and my friend, Mr. Jinnah, very pertinently raised this matter and baf; 
made a note in his separate minute, in which he Bays that: 

• .. the Honourable Sir Charles Innes haa also stated that the question of wagon 
bounties would be considered by the Tariff Board and the Tariff Board's fe-port would 
come up for oonsideration in S'rptember. Tn the meantime the amount of money 
available for hountiE's undef th" ~l Act was sufficient for the orders that w_ 
plnC'ed in th" (1urrent year." 

What are the facts? The facts are, as Sir Clement Hindlt,,}' and the • 
HODourable Sir Charles Innes told the House when the Railway Budget 
l\'a.s introduced, that this Government had ordered wagons fllr in excess 
of the requirements of this country, and the largest pRrt of ~ orders 
Wfre placed in England; and we are now told categorically by Sir Clement 
Hindley that wagons would not be wanted for railways either next year 
or the year after next. . 

'.rhe Bonoarable ali Oharlea Inn.: Weare already plapiDg ordena. for 
wagobs of non-standard type. • 
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iii. A ...... ~a ,  lJ'enpr::. r &in tatkiDa' (11' the IDdtan&;aJhttri 
W~ Company1s wagons. I ~a : to put· it toi/l1e House ... Whether • 
~ as fair td ~ to say that the qtlestiOI1' of· giving ·bo1U1ms to the weffOD 
:manufacturers in this country woUld. be considered in September and .in 
the meanwhile the bounties would go on, wHim no wagon orders were 
.intended to be placed in this country for several y&a.rs to cOlDe . 

• fte Boaourabl. Sir Oharl.. lDDu: Weare placing orders for nearly 
1 j800 wagons this ye8k'. 

'l 

Mr. A. BaDplynmi IyfllPP: That is not the point. Th6 question is 
Vl-hether under the Tariff noard's Report, when the Wagon Compsny 
wanted protection for wagon manufacture, after they had put down plant, 
machinery and capital for II steady supply of wagons to the railways in 
this country, the Government should turn round and say, "We shall ~ 

he wanting wagons for five years" and then to tell the Select Oommittee 
.at the same time when the question will arise in September when you 
had already filled your requirements and will not w,unt wagons for some 
~ ears. If that is the position, it is not treating the House fairly when 
you say that the wagon question will be considered later. What is the 
reason for this, that so far as we are concerned, these wagon orders 88 
well Il8 matly other orders for British steel goods were placed in England 
in eXCBBS of re uire e ~ I OBn al80 instanc(' the question of locomo-
tiVes. The whole position is that British industries were speeifica.lly 
favoured, I understlind, by meaJlt! of demi-official oorrespondence, not 
only &s to the actual re uire e ~ ill this country but also as regards 
antioipated requirements, and in th(\ CIISe of anticipated requirements 
orders were placed far in exoess of real requirements with the result that 
we find that wagons are very much in excess, and we are told that this 
has been a new disoovpry, a. disoovery whioh has been brought to nf'tice 
by special enquiries made by the Railway Board. We ha-ve aho been 
told that workshop improvements have been made which have resulted 
in so many quantities of excess stores being found to-do.y. I say that 
huge qunntities of materials have been im.ported into this country out of 
proportion to all requirements. I say that  that is a direot Bet of prefer-
-ence to British goods. I therefore say that this Bill has gone further 
and given fl. preferential treatment to British steel and we say that this 
is a very wrong thing, and we cannot Ilssociate ourselves with /lny matter 
:)f this sort. If it is true that the wagon industry is not going to get • 
bounties, if t.he Government are aware of that, then what is the reason 
again of putting an import duty on wagons imported into this country 
il'· onl,r 10 per cent. instead of 17 per cent. as on other similar classes of 
goods? The po!'.ition thl'lreforo is that the IndiRn Standard Wagon Com-
pany Qlld other companies will not get bounties because there are no 
<CIders. On thre other hand, wagons .produced in England win be brought 
into ~ country at 1\ ratEi of duty lower than it should be. Apart from 
·Ilnything. else, the symmetry of the Act re uir~  that steel products in-
-('1uded.in wa~  ought to be put tinder the Rame category as other stand. 
!lTd stee1. Therefore, I fpcl that this Act ~ enacted is undesirable. 
It is fl. deliberate sttt'mpt to give preference to BritiSh goods, to place 
Britisb manufacturtlrs in full supply of orders from this country through 
ibeJ~ ve e  I say we cannot aflsooi&te ourselves with such a policy 
by psssing thiA Bill in its preAent f01'lTl.. . 
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'Mr. X. ,A;' JiDDah: Sir, I feel I must say a few words before this Bill 
,tenel thia. House. I can e-ssUNl my Honourable friends who di1Ier f.r:om 
mt!· that I have, to the utmost of my abilities and my judgment. eJ(I!.IDi.JJ-
.(.o(l this Sill and I have olearly come to the conclusion tha.t this Bill is in 
tlie beat 'interests of India. (An Honourable M6mber: "No.") Thai; is 
~ opinion. I assert it, and repeat it again" that in my opiniqn it is in 
the best interests of India as compared with the other two schemes pBHleci 
before the House. Sill, that being my conviction I have supported this 
Bill. My Honourable friend, Mr. Srinivasa Iyengar, at least had .. the 
grace to say this, t.hat he may be wrong and we Iday be tight. Time will 
show that, 'and the verdict of time will either condemn him or condemn 0 
me. 

lt has been said that it is not Imperial Preference but nevertheless it 
is British preference. It has been said, that Sir Charles Innes admitted, 
but I even would not admit, that it was British preferenel'. ,That is 
the allegation against nw. I do not know that Sir Charles made any 
such admission, but, as I understand British preference, it means that 
you give a. distinct advantage to Britain for her sake. Here er~, is no 
such idea if this differential or this discriminative duty which we are 
IPl:Oposing is in our own interests, then it is not British preference, and 
it is economically in the interests of India, Ilnd therefore I ha.ve no hesi· 
tation in supporting this Bill. 

'I.'here has been a great deal of talk as if we were making II. great gift 
to England. I am not holding a brief for English manufacturers. I do 
[,ot hold a brief for Government. I hold a brief for India, and I sa;}' 
this, if Honoumble Members have looked into the figures, the so-oalled 
preference which is sought to be given to Brita.in or British steel is a mere 
hifle in monl'Y value. 'l'he total British steel imported into India is 
eoo,ooo tons, twelve and a half crores of rupees worth and the so-called 
gilt which T am charged with being a party to making is with regard to 
",only ~,  t·ons of British steel worth l'S crores that is to say hardly 
10 per cent. of the total British steel that is import,ed into India comes 
under t.he clilterent,inl dut,iel-l. Sir, if Honourablfl Members will take the 
trouble as I have, R greRt deal of trouble, the money value of this gift is 
nt-t even ten lnkhs of rupees as ugainst the balunce of 500,000 tons of 
13ritish steel worth 12! crores of rupees, and the total export of British 
steel is 4 millions. Do you think that you are encouruging British trade 
by thiR trifling difference whioh is made? I say that trifling ditlerence is 
being made purely for the purpose of protecting our homEl steel whielJ hUB 
got to compete bulf and half against the British Continental steel. Sir, 
I assure the Honol1rabl(· Members here, that it hilS given me no ple/l.sure to 
differ from them. It hilS given me great anixety before J dceided to 
dIffer from my Honourable colleagl1<fl with whom I a.m in g()noral agree· 
ment on the ma.jority of questions, but I have differed on thif! questioH 
and I think you will give me the credit, itS you have alrl'ttdy so expressed 
which I acknowledge, that I have done so hecause I h0Ji,·VC it iF! in the 
interests of India. ' 

Dr. B. B. MOOD!e (Nagpur Division: Non-Muhammadan): Sir, "the ques-
tion has been dealt with from the expert and technical points of view. I 
shall ort ~' fljl"'l' k of it from the political point of view. It looks as !f, parti-
oularly when Mr. Jinnah has been supporting the GoveJlllment But, from 
tile Government point of view we are in a most unenviable poaition. • Hertl 
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in their consuming anxiety the Government feel that they have pqt forward 
a Bill for promoting. the best economic interests ·of the steel trade and at 
India, and here we are on this side, crooked-minded people &s if \t were,. 
giving all sorte of opposition to them, putting forth all our protest. and 
ignoring their desire for promoting the best economic interests of the .country. 
The ~i  is heightened WhBll our colleague in the position of Mr. Jinnah. 
is supporting them. What is it? Is it really & fnot that there is some-
thing'" behind the movement for giving protection to the steel industry? Sir 
Charles e~ in his speech pointed out in a sentence, which clearly .ought 
\0 have indicBK1d the motive that was inspiring him. He said: • 
.. Ou the one ha'nd we' have the:e powerful, mature. efficient steel firms in England,. 

Scotland and on the (',ontinent fighting fol' theil" vilry existence in a contracted market 
and cutting their prices in the struggle. On the other hand you have the Tata Irun 
and Steel (',ompany passing through. as I have said, the most difficult stage of its 
existence. " 

We unfortunately, leaping with joy because Government were making an· 
effort to give protection to Indian steel, entirely forgot what the motive 
behind that movement was. Three years ago it was protection to Indian 
steel, three years after it is protection to Indian steel and £ritish steel along 
wi ~ it, because it is in the economic interests of the country. Who know. 
three years hence it may be in the economie iJitereiits of the country to give 
preference to Continental steel also. In 1924 preference to Indian steel, 
in 1927 preference to Indian and British steel, perhaps in 1980 it will be 
Indian preference and Imperial preference. All along we were protesting 
tl.at the whole Bill was bQ8ed (JD the one idea of preference, and equally_ 
my Honourable friend Mr. Jinnah was protesting that it was not. All 
.along our Honoura.ble friend over there, the Member for Industry, kept 
gracefully mum and never spoke or said whether it was preference or not. 
But when Mr. Jamnadas Mehta's motion was put ttl the vote and lost 
tben be did speak. Then he spoke out and admitted that there wilt 
British preference. My friend tbere, tbe Honourable 'Mr. Ji a , a~bee  

a long-standing Nationalist working for India. He ought now to see whether 
he lias not been captured and caught in the meshes of Britisll diplomaoy. 
If that is so there is time yet f('lr him. The motive of this Bill iR more 
than we can conceive of. I will make a quotation from the North Eastern 
'Daily Gazette of Middlesborough about the position of the British steel trade: 

.. It is a tale of almost unrelieved /Cloom. After four years of industrial depression 
of Inob sevArity as to shake the financial credit and stability of even the most powerful 
of the British steel combines. there were indications of a gradual emerll;ence into tht' 
sunshine of rp,turning prosperity, when the Minin/C Federation delivl'red its devastating 
blow. It was ~ crowning disaster to the British iron and steel industry and th" 
ba!an('e ~ ee  of the various companieR recently published afford eloquent testimony· 
to the lossell of the non·combatants. Of oourse the iron and st.eel indust,ry was not, 
the ol1)Y lIufferer. The devastat.ing blight of a stoppage of the fuel supply from the 
British coalfields permeated with baneful effect almost every branch of industry. 
B'ut without, exception iron and ate,,! manufacture has been the most seriously cripplM' 
industry. It was numbered amon/Cst the first of the casu&lties, and its recovery will 
be t.he ) e~  delayed. Falling just short of 2,500,000 tons this year our pig-iron 
production . will be considerably less than half last year's modest total, and rathtlr 
lABS than one !fourth the 10,250,000 tons in 1913." 

Here ls a clear indication, and the thing has been going on for many 
years after the war, and the HonoU1'&ble Sir Charles Innes gave us a clear· 
indication in his speech when he introduoed the first scheme of preferenoe 
in Brititfh India in. the shape in which it was introduoed, and we leapt with' 
joy an8 said, here is a change in the heart of the Government whieh is: 



now.coming forWard to give protection to our Indian industrieS. I say it 
is not 1;00 late; mistakes everybody commits, and if my friend Mr. Jinnall 
over there thinks he has been caught in the meshes of British diplomacy, 
SUbtle as it.is, there is yet time for him when the Bill goes to the vote, and 
I hope he will add his strength to our voting side. I oppose the Bill. 

Kr. T. A. E. Shervani (Cities of the United Provinces: Muharrlmarum 
Urban): Sir, I rise to raise my voice at this stage simply to warn certain 
Muhammadan Members, who in season and out of sooson harp on tqe 
• safeguarding of Muslim interests, t1;lat by passing thii Bill they are hitting 
hard at 10,000 artizans in my Province alone, who make steel trunks and 
locks. The final stage has just been reached; they have not" committed 
themselves. I have warned them privately, and now I warn them on the-
floor of this House that they are hitting hard at these interests that they 
r~ e  to protect. 

Pandit Dwarka Prasad Misra (Central Provinces Hindi Divisions: Non-
Muhammadan): Sir, as on It former occasion I rise only to make a few' 
observations and do not propose to place figures before the House at this-
last stage of the Bill. My Honourable friend Mr. Jamnadas Mehta has 
been attacked from all sides. Sir Cnarles Innes accused biro of exuber-
ance; my Honourabh' friend Mr. Jinnah ruso accused him of poSing SA a 
grt::at economist. The Anglo-Indian Press is accusing him.... .  .  .  . 

Xr. PresideDt: '1'he Honourable Mr. Jamnadas Mehta can well take· 
care of hirmwlf. Please come to the point. 

Pandlt Dwa.rka Pruad ltDara: I am not beside the point, Sir. He hag: 
been accused by the Anglo-Indian Press of having let his embittered sense 
of politics run away with his sense of economics. But, Sir, I want to point 
out on the floor of this House with all the emphasis that I can command 
that it is our embittered sense of economics t)lat is responsible for our' 
embft;tered Hense of politics and not vice versa. , . 
• As regards the Bill itself to me, Sir, the whole question appears to be-
very simple. WUl are out to protect our steel industry which is in its infanoy. 
We know that, if we want to give protection to our steel the consumers and 
thp tax-puvers must suffer more or less. We are prepared to go back to 
thf' count.ry nod aRk the consumers to suffer ungrudgingly. But, Sir, the 
Rill that iR before us and t,hat claims to embody our sense of sacrifice and 
pat,riotiRm betrays t,he i 'r~  of both the ronsumer and of the steel 
-industry. 

The ot.her day, Sir, I was much amused t,o hear my Honourable friend 
Sir Bhupendra Nath Mitra say that formerly t,he Tariff Board has been 
many times complimented on its findings and so why not this time also· 
accept the new proposals of the Tariff BOII,rd as the result of i ~ now 
experience? For mv Honourable friend's enlightenment nnd for the mform. 
ation of the House t will just read a paragraph from an Anglo-India .poper· 
which let,s the cat out of the bag. The Englillh,m.an. writeR in II recC'llt IFIRUP : 

.. It is unfortunate that these considerations are only I now, 3 years after th& event, 
beltinning to fl.nd a place in Tatiff Board Reports. PrecISely the same arltl1ments w,ere 
used repeatedly at tlie time of the first enquiry by ourselves and by our e :a~:i  
tho StatMman and "the PiOfteef'. Sir George Rainy and i~ cO!leagues ;:ere b.' t by' 
time suffering ver'fleVerely from a Tata complex, and, until gIven a  s .ong ~ ia 
Lord Reading durmll; one of his Calcutta visits. oontinued bent on eJtceecling an ",. -
reading Ute teJ'llll of their reference. II • 
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',Til., Sir,. we lee olearly that the. present po\iey is tihereault,.)lOt. of aDY, 
Jl$w ezpenenee gamed by the Tariff Board, but of a strong hifit given by 
no less a penon than Lord Reading. I may be permitted toe say, Sir, 
that We nOll-official Members, at least the Members on this side of tlie 
House, tre still suffering from a Tata complex whioh circumstances have 
alntost made a natiunal complex with us and that we are not prepared to 
take the hint of Lord Reading. 
'It has been suggested that it is of the highest importance for the 

industrial deve~ e  of this country ·that steel of the highest  quality • 
• should be used in India's enterprises, Now, Sir, this is the old old story 
again, Our masten are nlrVer tired of prescribing efficiency Qnd quality 
for us. Not content with having impOlted the Lloyd.Georgian steel-frame 
thllY want that every Indian house should have this steel frame. 1 do not 
know, Sir, how long we are going to be the field for England's outdoor 
relief and dumping ground for England's superfluouEI st'eel and superfluous 
SODS over there. It was said by my Honourable friend Mr, Chetty the 
-other day that Belgian and German bridges have not collapsed by using 
German and Belgian steel. I will not travel beyond the limits of my own 
province and would ask' Sir Charles -rnneR whether the bridges that were 
washed away in the Nerbudda floods in my province in the last monsoon 
wp.re made of Continental steel or British steel? 
The most remarkable thing is that the Government Members. are 

anxious to rush this Bill through this House as soon as possible. I should 
have been very glad had I seen them showing the same anxiety in the 
',case of the Currency Bill with which, I submit, this question is not alto-
gether unconnected, Had we been in 11 position to know the prices of 
Continental and British steel on the one hand, and of Indian steel on the 
other, we would have been able to Bolve this question very easily. But 80 
long a8 the ratio question r(,mains um;ettled t,his can not be done fith 
any amount of certainty. The Government are Inore anxious to tu"BS this 
Bill than to give us a stable currency. I strongly oppose ~ passing of 
this Bill on this as on other grounds. 
The other side of the House have succeeded in capturfng some of our 

friends, and the Honourable Air Charles Innes on the strength of that said 
the other day that he could aflord to enjoy our criticism. Sir, that shows 
the high sense of responsibility that the Government Members pos&ess. I 
want to emphasise that if they persist in this sort of thing-calling the 
Members of the Select Committee amateurs a'bd ridiculin,g Mr. Jamnadas " 
Mehta on having produced his scheme within two hours-this sort of 
thing cannot go on. I want the Honourable Members opposite to enter-
tain a greater sense of regard for the opinions and feelings of Members on 
tpi& side of the House. I request my Honourable friend Sir Charles Innes 
1lhat when he getB up next time to replv he will not show t,he same spirit 

o again. t have noticed that when my Honourable, friend Sir Basil Blackett 
is a.ttacked by Members from this side of the House and Sir Charles gets 
, up to support him he makes a very conciliatory speech; but when!te 
himself rs exposed by Members on this side he frets and fumes. The other 
da.y he lost his temper and said that Mr. JB.Il].Jlada.s Mehta. ou!\'ht to be 
flshamed to read the reprJrt of his speech at night, Perhaps the Rouse 
and mYself certainly would be interested to know which one of the two 
was .8-shamed of hie performance. With these words, Sir, I 0PP. the 
pa.stege of the bill. 
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• Mr. o. Durmwamy AlyaDgar: Sir, in 1924, my HODourablefriend Sir-' 
Ohsries ~e  thought mOIle of this COtUltry than of his own COWl.,. 
N!lw that he is nearing the shores of England he thinks more Of that 
eountry ftlan of this; and I am sure by this Bill he ilt paving the way for 
a great ovation when he reaches the : shores of England. Sir, that this-
Bill would sooner or later como on and thereby the policy of British pre-
ference established in thiR country was prophesied by me even wheh he 
brought the first Steel Protection Bill in 1924. Oh that occasion I asked 
for the amendment of the Preamble to that Bill by deleting the "Word 
"'liiscriminating" snd substituting for it "in pumuBnce' of the declared 
future poliey of protection." On that occasion, Sir, my HOt'ourable rie d~ 

Mr. Jamnadas Mehta told me that I did .not :~ English. Now hee 

realises with a 'fengeance what English means. Let me congratulate the 
other side on having taught him ver~r impressively what English means 
and what India mcans in this Bill. 

Sir, on that ocol1sion I uRed the following 'words: 
.. 'l'he word • discriminating' in the, Preamble is, absolutely unnecessary in !\,Ill 

independent country, but in a dependent country where the policy of the country 
and its Legislature bas to be shaped according to the interests not of its own but 
according to Imperial interest,s, then alone the question of discriminating protection 
comes in. 'l'herefore I see in this wOl'd • discriminating' consequences of a far-reach· 
ing nature." 

Sir, I hope the House will have now realised what tho prophecy that I 
made was and how well it. has Leen. fulfilled. But at any rate, Sir, things. 
having become almost a settled fact by this Bill, I am inclined to take a 
philosophic view of these things rather than a ptactical view or to tak3 
into QCcount the practical inconveniences which loom ahea.d in the eyes 
of others. Sir, I feel that what we had in the Mughal period and in the 
ante-Mughal period, we Bre now getting back in 1927. In that period, Sir, 
British commercial interests madE' solicita.tions, 'made cajoling roquesta 
to the t,hen Emperors; and the then Bmporors in their broad-mindedness 
gave <"oho ;British 11 r-rderencc t.hen. Now by the force of authority they 
are tu.king it" not by l'('qtwst but by command, by power, by influence. 
Sir, if you ~l v t,rllce briefly to that, period the history of t.he tl1l'iff policy 
observed in India, you will find in the ancient period that the English 
were let off with II. payment of an annual sum of Rs. 10,000, whereas the 
Danes, the French and the Portuguese were asked to pay 21 per cent. 
import duty plus 6 annas discount per rupee on the value of articles 
imported. The Muhammadans were not more favoured than the British. 
They were. Rsked to pay 2! per ceni. and all ot,ber imposts including the 
inland transit dilLief'. The Annenians were asked to pay 8! per cent. 
and all other impost.s. Tho Hindus were asked to pay 5 per ('ont. and 
all other imposts, The most fnvourable concession given WIlR to the 
British-even in preference t.o the Muhammadans Bnd the Hindus of this 
country-under the rule of the ancient Emperors. Now, Sir. as a reward 
for that what is it that t,he British were doing in 1832 in levying import 
duties On articles that went from India to England? They levied 60. per 
cent., 70 per cent. Rnd in some cases even 200 per cent. UJlon artICles 
that were imported from this country into England, in order ~  promote 
their own industHes, wd when the question arose of what kirid ?f pre-
ference they could give to imports, the.v gave preference to their own 
Colonies ;and placed India and Indian impotts into ~ la d on the lame 
level with 'other nations. Sir, that is the reward which we bad Arom the 
British Government' for all ,the conces.ions which the old Emperoiswere 
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...thea showing; and now we are going baok to those anoiept ages and 
giving this preferenoe. I, therefore, Sir, attack this Bill on that one "and 
-only ground. , 
Secondly, Sir, you will aeethatthis Bill is described as Q 80rt of 

neotar qr sweet milk for this country and that the Honourable Sir Charles 
ln4es is never tired of waiving the sword over this Assembly by sa.ying 
"Either take this Bill or nothing a.t all." I thought. Sir, he had left 
this sword behind in the old Assembly Chamber; but I now find that he 
has brought it·a.lOllg with him even to his seat over here. Now. Sir, ·we 

• ,are not afrwp of that. What I say and what I want to tell m;)O oountrymen 
• is that instead of ojwallowieg OIle pot of sweet milk which is mixed with 
an ounce of poiRon, rather discard the whole milk and be satisfied with 
the position which we already have. 
Sir, when the Honourable the Commerce Member commenced his 

speech at the consideration stage of this Bill. he sa.id, ovidently expecting 
a good deal of gratitude from this House, that very often from 1924 he 
had to approa.ch this Assembly for Borne kind of extension of protection 
in one way or another. Instead of viewing it with a. sense of pride, I 
· thought he should have seen in it a sad confesl!iori of how short·sighted, 
,how half·hearted was the protection which he introduced in the first Steel 
Protection Bill. As soon as the TRriff Board Report was first published 
in 1924, in April or May. I wrote an a.rticle to the Hindu of Madras, where_ 
in I stated: 

OJ The Tariff Board fixes a. short life of three yea.rs tor its own elaborate recom-
mendations a.nd suggests a fresh investigation in 1926-2'7. The Board concedes in one 
~ la e that if internal competition arises by the starting of new compa.nies, such new 
company will take five years to produce steel. If soon a.fter there is to be anotber 
to settle or unsettle a. policy of protection. on wlla.t founda.tion will the new compa.nv 
:build its hopes! So long as provision can be ma.de for oll-Ietting duties, I a.m una.ble 
to see why a period of fifteen yean should 1I0t be fixed a.t the outset for the working 
·of a rlicy now ina.ugurated in the country, Ina.dequa.te and nomina.l reforms lUust 
run a. least for ten yea.rs, but the tariff wa.ll must be demolished ~  <ter its 
conatruction leaving it to another a.rchitect to construct or not a similar wall aga.in," 

Sir, in the face of the Ta.riff Board's Report they fixed oLly three years 
· as the period of protection. Was it a Tata Bill or a. Steel Protection 
Bill. I ask once again? I 8.'lked this question then and I ask it once more. 
Very often pious hopes are expressed that new capital must Bow in and 
· that it is for the Bake of developing that policy of inducing new capital 
.Bowing into the steel industry that these protections are now and then 
..offered. Do you really expect'. Sir, that by these half· hearted and halting 
protecting Bills you are inducing new capital to Bow in? If at aU new 
(lapital will Bow in. it will be foreign capital which will perha.ps Bow into 
the Tata concern alone and no other new finn will be started with fresh 
.,Indian capital of any kind so long as you are not going to extend the period 
~-  protection, thereby sufficiently u~a eei  that those who put their 
:capital in the steel trade will have an oxpecta.tion that they will be support-
,ed. On the other hand. you first introduce three years;. and now you 
Me introducing seven years a.nd you are coming very near my 
expeatati06; probably you will have to add five years more at 
the end 'Of the period prescribed in this Bill.e Sir, any way I do 
not find an:v hope tha.t this Bill will be of any real good to this 
· country. Far from that. we are establishing a. dangerous principle, the 
princip1,e . of v~ , British preference in our trade. Englishmen .ar.e' the 
first to re~a  free trade and deliver us a. sennon upon it when it Buits 
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-"iJleir interetj;s; but whenever it does not suit their interests they come and 
:say "Give us prolerence. Support our industries a.nd get on with or with-
-out your\; but let your firAt concern be that our industries a.re protected. " 
gir, ,1 oppose this Bill. 

J1'awab 81r S&h1bs&d& Abdul Q&1yum (North-West Frontier Province: 
Nominated Non-Official): Sir, 1 should like to say just a few WGrds ill this 
,-oonnection. I have been hearing the eloquent speeches of the Honourable 
Members very patiently, but I am sorry that I ha.ve not yet oome to believe 
that the arguments put forward by the Honourable Members on the -Other 
side are really unbiassed. I will just refer to tte remarKS of my friend 
Mr. Shel"iani. These remarks have  induced me to say a f.tw words. MI 
friend was perhaps not present all the time when long speeches were being 
made in this House. My experieace of the debates in this House is a 
little difterent from his experience. _ I have -noticed that every now and then 
a cry is raised in this House on behalf of the poor tax-payer, but never 
with any great effect. The Honourable Members on' the opposite side say 
that they are the friends of the poor and that whatever they say is in the 
interests of those poor people. Similarly, the Honourable, Members on this 
'side press the same point and say that the measures that they propose are 
in the interests of the poor: and I have never been able to come to a 
,definite conclusion whether that side or this side is reaUy the friend of the 
poor. 
Coming to the question of the artisans and their being thrown out of 

. employment by this Bill, I think they will have to sufter to some extent 
even if the principle of our friend Mr. J amnadas Mehta; was introduoe!!. 
Mr. Mehta proposes a bounty as the means of protecting the Tata's COD-
. cern. Well, a bounty must come from the revenues of the country, and 
it means the same thing or almost the same thing-taxing the poor. If I may 
go back to the history of this steel protection measure, I think it originally 
started from thb opposite side. I do not know who particularly wanted 
~i  Ilrotection, which has given rise to the question of showing preference 

• to thil! or-that country. The scheme of protection as originaUystarted was 
at least praisid from the other side, and if it has brought almost the giving 
-()f preference to the British steel, I am one who will not oppose that. Pro-
tection to the Tatas in itself is a preference at the cost of the poor, whether 
by the grant of a bounty or Oy the imposition of a protective duty, and 
why should we grudge it to the British if it falls to their lot in the ordinary 
course? I have noticed that preference is already shown by the British 
to Indian exports in some cases. I am not quite sure of my figures, but 
I think I can mention the commodities on which preference is given, I 
mean tea and coffeo and some such things, on which preference is already 
given. Let us begin to give them preference from this side and put them 
under an obligation to us, so that we may expect the same preference from 
them to our exports. Somebody must start the preferenee. Why ul~ 
we not give this preference so as to claim a return of the RBme treatment 
from the other side? Well, I do not think I can say more on this subject, 
but even if it is a question of giving preference to the British, I should 
advise the House to avail themselves of this opportunity of -giving th!s 
trifling preference 80 tbpt we may establish B claim for a retuJ'n of thIS 
preference. 

Xr. 1. Ooatman (Director of Public Information): I 'P,0ve, Sir, ijtat the 
·question be now put. .. .. 
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1Ir. ·PRIId •• \: The question is that the question be now Rut. 
The motion WIWI adopted. 
lrr.Prllld6l1t: Does the Honourable Member in charge wish to say 

anything? 
"!'he lIOD01D'able 81r ,0haIh. !DD •• : I do not wish to say anything. 

lIf. ;!ristieDt: The question is: 
.. That the Bill to provide for the oontinuanee of the protection of the ateer '. 

industry in British India, as reported by the Select Committee, be paned." 

'the e b~ divid,p: 
AYE8-52. 
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bEMAND Foa. SU . L ~ 'i R  onANT. . 
Mr. PresidJDt: Order, order. The cry·' Shame" .has becQme.oso 

OQItlmon in tJ:i\s Chamber that the Chair has decIded to put. i.ts· foot down 
ip theinte.tests of· the d i ~ of this House . 

•. 
~  :FOR SUPIJLEMENTARY GRaN'r-cQ.ntd. 

• 
AVIATION-contd. 

Mr. PresideDt: The House will now resume further consiGleratioa 01 jlhe 
• followia, lll~i  moved by the Honourable tiir .l:3a:il Hle.clett oDthe gth 
l"ebl'Uaty, 1927: • 

.. That a sUflplementary sum·· ngt. exceedin" Rs. 0,98',000 be gfanted to the GOftl'ftOl' 
~L in QgUIWIIl t.o u.dray the expallses 1.&Iat will wme in course of paYDlent.dariaa 
the year .alii" t.lI.e 3bt day of Match, 1927, ilil l'eapect of 'Aviation·." 

1Ir.0 ...... LaU (West PlUljab : Non-Muhammadan): Sir, we are 
a i~ awal'e  in regard to this ruotion. But, since it lY DOW going to ·be 
.QlsOWJIed, 1 propo.se, tiir, to deal at length with this motion. 'l'be mot_ 
1iW', .. for ,. supplementary swn md we have been presented wlth,. blu .. : 
book entitled •. Note on the Policy proposed for the advancement of CiTil 
Aviation in India ". And I note, tiir, on page 1 of this memorandum. 
which has been circulated to Honourable Members, that it is stated in 
paragraph 2: 

.. I.a ~v ber laat, Uie Go.vetnmlnt of India published an importllollt rue~a u  

by, the Indilloll Air UOlU'd, a Hoa1d constltul.ed sOUle ye.u8 ago t.o adVise ver~ea' 
011 the varIOus aspects ot proposals cOllnected w1th CIVil aHation, which ConsliJU of • 
.. l:I_etu". te tlw Yoovemloeu' of Inu1& III the iJeparcment of J.ndustrles end l.alou 
III ,:P,NsiQllOt, 'NitA the Air Uttil:er eo"'Dl&Il<lmg in inaia, the Virectllr Uenua4. .l'eIUI 
&Ad l'elegra,p4i. the Direct.or Ueneral of ULII.ervatones, aud two repreSIlJlI.&'lv" r4 
the Finance .1JepArt.ul.ent as Members." .. 

• • 

NQ.w, Sir, 1 eo not know what sort of Board this is, whether it is coDlJ'ClIid 
o£ '1Dr experts in regard to aviation or not. ~l ' lere is apparently QQe g,utJa.. 
JIWIe ~ tt1ts BQaot'd., the Air Officer Commandlllg in India, who O\lgAt ~ 
know somethini about tbia 8ubject. The others, 1 take it, are aba9ll". 
~ e l' , ~i my Honourable friend over there, the head· ~  t.bt. I 
lacluatl'lel and Labour e ar e ~ ('l'ke Honourable tilT lJh.up.ndrCl N4i. .. 
Mib'a: "Hit ia:not on jt".) ilIe is not. The Secretary tQ ~ ' ~' 

e l~ of India in the Department of IndUBtri6S and LaboW'. ' u~ Beare-
tary » OD it. I take it, Sir, that he is not an expert. Now, ~ iIB ... e ~ 

• of people who are not experts in charge of this Department. an4ll it.is beJli 
pJ:qI\oaed that we ·should sanction the appointment of a. Director who would 
~all . expert Udwhose services should be borrowed from Grea.t Britaip 
U4l,who ahawd be brought over bere. Rs. 26,000 are being asked for from. tw. llouse toward& the remuneration of this gentleman. Now, Sir, we 
~ i i~ proposal that there is this Company, the Imperial Airways Coin-
paDy. wh.i,ch wanta ~  extend its airways transport te;> India. We are ~ei  
~ to ~y certain sums of money towards the furthernnce of that object . 
. B;t:. ·1 riM to oppOli\e the payment of 8 single pie towards this object ,and I 
~ d ail my. reasons presently. Now, what are the amount' that ~ J 
be~  ,AAa for? The amounts that are tieing 8sked for are as {oUows: 
(nonourahle Members win find them on page 6 of the memorandum). 

f'irStl" ,the, there is a site for an airship mOQring m&at at ~y
nt.· 8,25 ;000. l( ow, I do not know in whose lntera.tI .aDd'40rW'hoie ~u , 

• 'I 
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'this SIte is being opened up except merely to help a. private company whioh 
is being subsidised by the .British Government. Tne second iuem is a. site 
for an airship base at .Calcutt-a,-Rs. 1,41,000. That is, 1 take it, only a 
book entry. 1'he transfer of a site at l:l.angoon which is also going to be a. 
book entry, considering that the "land' is going to be taken over from the 
military" authorities and handed over for this purpose. Then, Sir, there is 
r.Dother item: 

~ Budget estimate for 1927·28: 
Bstablishment elf a civil air route across India.-Rs. 1,50,000. 
Establishment for office of Director of Civil A via i ~l,ll  26rOOO. 

Now, Sir, one of tile m&in-objects of my opposition to this grant is to be 
found on page 7, the reasons are to be found on page 7, paragraph 2, which 
I take the hberty of reading to Honourable Members of this HOUle I 
, .. Moreover, ,.part from this question of internal lervicel, it haa been reooiDiaed 
ever since commercial aviation became a practical propoaition, that India's aeographi.;J 
position marks hsr out a8 an all-important link in any air route between Great Driwn 
aild her Eastern Dominions. Any service between Europe and the lfar Ealt or 
~ua ra ia will, on its way, have to cro., India, and it II not improbable that the 
~~ l  of theae two rouLes which will almost inevitably be upon indian BOil, will, 
ultimately, figure aa une uf the mOlt vital points in the Empire chain." . 

This, Sir, in my opinion is a subsidy which we are giving to Great Britain 
6 in regard to her Imperia.l interests in the .!!'ar East and we have 
P.II:. had enough experience of the sort of support that Iud.a has 

been called upon to give to Great Britain in her Imperial adventures in 
the Far East and I do not think that a single elected Member of thil 
House will be found to give his support to Government in regard to thil 
particular measure. We have the latest and most repent example tefore 
us of Indian troops being sent off to China in order to support British 
adventures in China. Houourlible Memters opposite Me demanding from 
this House money, sums out of the publio exchequer in order to prop up 
the scheme in order to help in furthering the designs of British ImpetiairBm 
in the }<'ar East and for the securing of trade interests in the Fat Edit, and, 
ODe of the most important links in that scheme is aviation. 1'hey want 
, bases crented in India for the purpose of extension and sup\lort that they 
want for British Imperialism in the Far East. We say that there is no 
necessity, in spite of the fact toat some Honourable Members hers may 
have teen very anxious to go and have:a joy ride in an aer l~e  I do 
nOt think the public at large care two straws whether you have an aeroplane 
bale here or not. 
Now, Sir, I turn to another statement on page 7. I find that the 011. 

excuse given for the adoption of this scheme and for the founding of air 
bases in India is that there is a danger that foreign firms might come al1d 
explQit this particular service to the detriment of India. Now, I would 
:Hke, to know what this danger relates to. Foreign firms Bre wanting to 
connect lndia with Europe. Well, let them do so. Wbo will benefit by, 
i~  They say we shall benefit by It. Foreign firms ma, start their, 
operations but why should we be called upon to pay for thelt operationt1 
If they er~ so anxious to connect the Far Eust wi ~ :Europe i:J ~ir, )~  them. 
do it at their own e~ e e  Why should. Indl!1 pny? It lS stated on 
page 7: 
.. Under the Ihternational Air C onvllnti on, t<> which India in commOn w iL~  

of :tha 6th .... great 11)4.lon8 i. a lignatory, ho ru~ i i S"-k can refllle to b ~  
of andth ... the rillht of fUaht. over iii territor),." ' 
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We a.re not refusing the right of flight over our territory to any other 
nations. B\t why should we'facilitate the adventures of any other nntion, 
parlicularlJi of Great Britain, by voting for money and property for their 
\lib when we know perfectly well tha.t there is no benefit that will accrue, 
to us from it. The further statement is made that: 

• 
"Unless rndla is prepared to take her place among the I'ountriea whieh have intJe_t' 

MId are interllllting themselves in the advancement of this form of tranAJ)Ol't, tharlf' 
i, • realda ~r that the whole of aerial transportation in India will lall into Rnd. 
• b, concentrated in the hands of foreign flru.s and compan.jes, with. the result tlbt 
Jndian capital and enterprise will be ousipd, and effective I'ontrol in Indian interest08' 
over the terms. of the oontracta under which the services will ply will oPe difficult, if 
Dot impossible, to achieve." • • 
I say, Sir, this is pure eye-wash. What sort of interest is India going to 
ha:ve? We are told of the Company operating. in Indin-that you liN! 
going to ask them for facilities for the training of Indian pilots find mecha-' 
nics. Ha.ve you not got the Air services in India attnched to the military?' 
Why oannot you open up those services? Why cflnnot you ask them to 
gofoJ1lVard and give facilities for the trainiqg of Indian pilots and mecha-
nics. I see no reason why you should IlO in for an expenditure like this. 
Even if you want Indians trajned ns pilots and mechanics. you have got 
facilities now in India. Make use of all those 'facilities. Why do you try 
and. pretend this is only meant for the interests of'India nnd thnt no other 
companies would give you such fRvOllrnble terms 1\8 the Imperial AirwAyS 
is' ,givin'f at the present moment ?For I sny. Sir. this is eve-WAsh, Bnd 
I do think that the real reason is. as I said before. to be found in pnra.-
J;!'rImh 2, that you want bRses in Indin for your operAtions for strengthening 
British interests in the Far East. Now, Sir. the Memorandum prepared 
by the Air Board goes on to state in paragraph 5:' ' 

~e A;r Board h"n t.herpfore con.idpred it. thp;r dntv to rev;Aw the wh.,18 
ptlsit and to suhmit th'lir vipw. unon it. t,n t.hA OovP .. n""'''nt. of Til";". Tn t.hi. 
lTJ"mnrlln m lIhey nronose to rf'cAnitnl"t!> bl'ip.flv thl'! ~ ry of ~ vi  Avillt;on. II. "fYl'l!t-
iTflt ·India. UD to t,he oommenl'ement of the 1'1lrrent VeAl'. to l i,'~ thf'ir annrer;n.tjon .nf 
t.he nr .. seni ai.tu"tiqll anil t.n stMp I"pnernllv wh·t, atl'nR Rh''I11d. if' thpir v;pw. be taken 
w asdst and eDcoft'rage Civil Aviation both within and without the oountry." 

J ~  fC11' the life of me think of Pandit Motilal Nehru wanting to own 
Bn aeroplane ·and llOing up for jov riiles. nor cltn I imR('ine nny Meml:er 
exeeut ollr martial Members of this House. trying to emulAte the exploits.' 
• of ,the Duke of Pinedo. I elln Quite realise thllt the e e ~i  of I'ivil 
avia.tion BR contemnlated bv this scheme ifl merelv n mAAns towrrds the, 
sth\n'!1;heninQ of't,he militAry ann of the Rritish Government in Innia. 
ane. in the Far East. I am oeftnitely convinceo thnt there is no other 
bi~  hut this one obiect of the ext,pnsion of BritiRh power in thfl Enst 
Rtid In India. The Imperial Airship scheme is a. very curious schemel It 
IS ~ d in paragraph 18: 

""'1'1 I"'"Di!ri .. l Air.hiD Flrh"me cont.pmnlRt",s a 1'1'11111101' servi ... !' hv r~ l ) frora 
Ensrland tti K .. ae~i with " sinll'le ston in ElYV1\t ~  1'n"f •• th .. romn1rted ;n"rney t" b" 
a-conT'Dlisb .. d' i12 .bout. four dan. ~ , i ' .. "t h." voted "bont £1,1, milhnrP ,.terlinlt 
'''1' t.lIe .. cheme, of which 112m about £250,000 will be spent upon the Indian base at ' 
Karachi. " • 

",!,hey have a.lready spent £It millions out of which .£250000 nY'A int.entled 
to' be : spent Ut)011 the air bRae at Karachi. Why cannot th, British ~ v  

ernmentbe Bilked .to spend the money R~ you are comioll to us for at 1Ibe 
present moment? . Why cannot you 'ask ~  to spend all the money, not" '.J. 
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OIily a pari of the money, tint everYP13nny"of the money ~ded l  
tlMm, for the scheme? No argument, as far as I have been a!J)!e to di .. 
OtJVer, can be found in ftwour of Indi& being involved in: 'iiis ,dv~ d  
If any qtoney has been needed or is needed, that money sh4>uld ,~ "ouad l~ 
~J' :hulia. but by Great ~ri i  or by the Imperial Airw8]B CompallY. 'l''luu-e 
1. ~ Item" as laald, ~ the purposa of &tartiag, au. ..w l>aae not 
~  ln Bomhy b~  also ID Rangoon. In 1I.ongoon rth,EJYlll'e 'BOing 
~ take ~e r 8' ocr-tam" piece of laqd from themilitaty wthol'ities. 'W'hat 
11 the obJeot? They want an aeroplane service· betweell Calclltta8.D13. 
Rangoon. They soy that t.,hat service wi!! compete with the oni:JIiIlr; 
~ea el' .serv.ioe, but i.t will. not ~~e wi~  the railwa,Y service unJe88, 
D,libt Bymg IS made It practlOal propOSItIOn wIth that service. W.ho wants 
~ , l~vi e ~ Where .. there a demand from the public tor this service' 

~u~ y .talk about that, because there is a great .deal of money 9,vBilable 
lJ l ~dia whICh you can get hold of for the mere askmg from the Indian tID: , 
plU':er. Therefore, it is an adventure which, you oan indulge in. But I 
sa,}', Sir, that !:lny man who has<:come in here on the popular vote and who 
gi.ves his -consent to tho s'pendillg o.f B single anna on this adventure will 
not be doing his ,duty. to the average . elector. who elected him to this 
Chamber. Not ly a ~  Six, it will be a mete waste of money-not an 
ordinary wllflte of. mGmey-but /1, dangerous waste of money to allQw this 
ai~e ure to reach iruitiol1 on the hard earned money of the Indian tax-
payer. 1 Gan find in the, scheme that is before us nothin,g to recommend 
-it. I have only .,found this, ,that .the1'e will be facllities available to the 
Imperial Airways to la-rui their aeropllUles O1'their airships 8S the case may 
be on !ntHan soil nnd that turther facilities will be given to them in the 
shape of otservatories, etc., that arrangements in regard to 'that 'Will be 
brought up to date in order that theirpjlots may land in safety or may 
anive in s!1tety Rnd go Bcfoss the land ,ig safety. If it. ,is a ~'al 

proposition, as fllr ns the Imperial Airways Rl'e concerned, whY<'fsru;..uld the 
Indian Government be. asked to pay any money tow9Jl'ds this commerGial 
undertaking? iIf it is 1\ 00mmerciaiunnertaking on which i~i  of _pounds 
are going to be spent-and some millions I dare say have alrea.dy been 
~~ v '  ~dd 'not the tllitire ,IIChMle beJ a ~ ad oontrol16ah, 
the 1th'Periftl Attw"Y8 e,re9pting this, t.bat .the ' i~  to :tao use of .tAebaH 
~ 'india 8lltfuMbe rrtltmnste1v in 1Ihebailds ·of ,thfl ladian GOJlwnment.? 
YEm nan, lry [\'11". t'egulntillns thst 'You. aeeiYe.make l~ ur8llfement wherel;y ,db 'elfb'cdtl'bfot 'ttJeuse m these ~ di 'l~  ,After.all, ,!f ~ u are afraid 
tbtit 'ltoM J ~ IffttHtllrT 'pmnt ".at view 1& baee of. tlJ .. t deS(lrlfltIOJ). ~  !lOt 
tQ.'be u ~e l r~ to'imy 'J)m.me rconoenl, you Olm by regulatiQQ8 s(),cont1'o1 
tlte tise 161 'lIhol;le <t/JaseIiJ th&ll; \-ou ,8t'e their ,ul1rilna.iieowPoer. Why tbell 
slf6uld -yW lJay ~ ' 'the u l ~ ·or 1M t.be 'PurchAse ·Q.f theee sites? Why 
-shnuld ~ u make a present of it to the Imperial Airwaysq W,hat are ,1()u 

~ i l  t; do? It is Raid that you a.re J ' i ~ to chaJ;'ge them a ~er ai  rental. 
At :tbe 's-arne time '~ e 'Rtntl:YiJnmt 'is 'Mside tlmi! ill the earlier I))erolodthe resil&I 
will behWl3edbaek 'to them as It sot'{; of bonu!! 80 that ytl1lar ..... 1ly 'l~ 
to'1'I1Wlu\ .1'Nl!eot of ,it to them. 'On -page 2, ,p818grl1ph 1S ' ~), this -is 'Wb.wt 
is .tated: 

, '" fhe 'Yllllual ,' ~ 'roTC" 'Will. be lev,ied, ,btlm .the Imperial "Airways ~i ed !pr 
f.he ,or of '~~a~ r  The (IUf"atlC¥I (I'f wbetber In 'the ea~y ~ 'Of fbe ""'l'Ce. 

~  cba't,e' 's'1tou1\'f ben/lunaea (if thlA ~ ,'ftGt. ilane ~ ~, r y _,' __ ~r 
a~eW  '&bft e~ull  >MIa ' ' Jii eilr v ,bl a ) ~-  , ...... t, ,J ~  
I oOa1Ilerllt.. I1'he ~ ... cW ..aeot 'w.w in a¥ aveq,t. be ver;y ...... •  , . 
-, 
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• 
You have a sfatement here that if you do not reflolllli thet. 411aerg81 . '0 the 
Imperial A.irwlloys they .can elaim it from th8 ljritiall GOVEll'WU8at. Wbt' 
d ~y u wlm'\ to pay this money out of your own exchequer to them? :You 
~  to lBve the British Government the payment of this monf.\Y. Ii. 

trifling sum as you admit yourself. What is the principle underlying it? 
The principle is pure e er~i y ~d pbllliAthropy. 'When' .. etIIIl6 dewn 
and ask you for better wages for t.he railway workers or for the postal -pLm. 
or for the telegraph peons, what we,~ told ia tbat there.i.ano r:DIfae'1. 
but there is always money available to al ~ .. & present oi to the l.mJ>ecial 
Airways, or for any other British adventure that tneymay dasireto Bta.rtl 
in India and the :Far East. • 

• • 
Then, Sir, OD ~  8., paragraph 1B (vlij it is atlloted.: 

, 
.. The Government of India apee with t.be BGIIl'd 'Qaat i.... eoa.eroial \'11M. 

should be charged for messages sent in cOIUlection with the Aetial lel vi~' t.be ~ 
pointe rllillled Oy. thlml, namely, Whether these charges should be refunded during ~ 
earber year. of the aanicel and, if 80. how they should be debited, are, as in the 
case of the .hOWlina ohari88 ·alreaeb' .. efMrea to, It.iU UDder aonaideraU.'" ., . . . 

• • 

I su,ppose t.Jrere will be .& refund even of the ohlLrges levied for the e ~ 

S6Ilt in .aonnectioo with the aerial ,ilervk-e so that what you aye reaM,. 
atllemptmg t.Q do il t.lIat y.ou are making a preeeItt of thiB aum of _on.ey, 
00 your own statement, to the ImperiaJ Airways Compaoy and trying to 
hoodwink us ;by saying: "'1'l1i8 is a great acheme; iJt will help tmupt!ri 
in Indiasnd it will brillg IndiR iato the orbit of modern civilized ooun ..... 
of the wOl"ld which ar.e trying Ito develop aeria.l transport". Again, Sir,· 
in paragraph 18, it iaat;ated: 

.. The Giwernmeot of india CODcur in "the view taken 'by the 'BolII'd 'that tlhe pPO-
vision ·and dilseminatiOll of ~r l i a l informatwm i8 a naii4lRal ~ -tiL 
ii, ~believedJ 80 cQIIsidered in ev.ery countr.v) and sh6uld not be .claar"ed lor. ' 

• • 
~ ii  ill going to .be c"Qarged for. It seems to .me that ·w:bat YOll .. 
t'ryiJlg to do is.o ,sI:\Y, •• We wJll chlU'ge theseBUllls but far the .irilirial ~, 
we will refund these sums to the Imperial Airw,aYI fQr .they are &Q P00r. 
they ha.ve got no money, and we are so rich and so prosperous that it 
w.U1 not hurt WI '\0 Ill. this 'J'nDent:to ilbem but:it wm ·benefit -them a 
geod: deal." 1£ YOIil }-eaJI.v ·want R commeroia.\ 'L'lcihertW! pmoed 'on 'R sOumd 
o$QUMrcial baais,l1Un it J'$UIl'Self. But what you ~ 1Irying to do is to 
help someboeiY .else Ito :1'ttJ1 .& ·,commemial ,soheme and theft CO1m' to 'US 
.. tr;v to get -bur ·8\lppOrt ·hy 'M)Ving, • 'We an going u., 'get a. 'ClOJlilrllci; fl'Ol'l1 
them ill which it will b i )rr ra ~d i!hm; ]ndian 'pi1ots and. Indioo 
meebanic8will Iile ·trainl'ld bv 'this Company ~'  ![ ea.v, Sir, and IJ rPTleflt thirt. 
if ~ had 4Ilintention of· helping fudians Ibo 'be traine'll as m('ooBJ)ics 
BM ,piJ.Q.k ,OU -wo&lli M>,Ie ·dooe 80 ~e  :vour eJ i i ~ Air F()!'oe. ~ d  

you hll.ve not done it Bnd you ,d.fl not iuten.. tE>do fit. heeBul!e ·yau lkn.,...· 
perfectly well the dangers underlying such .1\ step. At iPlijle 4"paRgJIII(lh 
19. it is Illata·! . . • 

.. For the rea80nA given bt the Boarel it .ifI·MPtain that the necAssitv for a mooring 
mast at a b~ w ~  .arke 'M .tI<lpn ..as ... aiaMp...-vi •• ri'*CU.......... . 

. . 
Fer ,,,hose benefit? The ri ~ mast is going to cost It. ~' You 
r '~ _ 1Ut1let, ' .. ' ~e !;3onibay ~~e ,,~J ' b  Wile t.lle l.eplv 
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of the Bombay Government? To put it very vulgarly they aatrir "Go}o 
'J'imhuetuo" . 

" Now, you are giving 

~  Prelldent:' Why does Dot; the Honourable Meptber a.ddreBB the 
ChaIr? 

, Mr. Ohama LaU: It ia very c1ifticult, Sir, in theBe ir u a e~ to 
le~ l d~re i  the Ch.-ur, becauee I have' more respect for the Chair Lhltn 
for the Treasury Benches: . 
'; .. Hopes were originally entedained that the Local Government might themse\vC!s 
be prepared to acquire and reselye the necessary site i a reference was made to them 
on th" SUbject. but in reply they expressed their inability to meet the cost from their 
provincial revenues." 

They ere not able 'to Bee the tremendous civilising adva a e ~ Tll6Y do 
not !.&JJpre('iate the magnanimous gesture of the Airways Company in uiluw-
ll~ Judi;.lls to be trained as mechanics. Not the Bombay GO'lel'nment, 
but the Indian Government, see benefits, they Bee advantages where Pro-
vincial Governments do not sec them. Thev see as a matter of 
fact far beyond the possibilities that have been explained in this 
Memorandum. They are looking upon this with the eyes of Imperial-
ists, with the eyes of those. who want to establish securely tbe 
power of Great Britain in India and in the Far East. I say every exten-
sion of milita.ry power in India is a danger not only to the liberties of the 
people of this,oountry but a definite danger to the' people 0,£ the Far East. 
:::"hat is about all that I wish to say in connection with this. But I wa.nt 
Honourable Members to realise that the eeli ~ on this side of the House 
is really very r ~ in this matter, and I would request Honourable Mem-
hEIrs not to tre.e.t this matt.er &8 if it were merely an ordinary question of 
a Supplementary Grant. This is a matter of policy, of principle, wi ~ , 

and if any further debate is necessary on this question, I do hOPEi4 Sjl'\"thBt 
sufficient time will be allowed to this House to discuss the entire polic1' , 
tmderlving this scheme which I hope will not be rusbed tbroV.gh the House 
",;t·tlout·due consideration bei ~ given by or being' a.llowed to Honour\l-ble 
Members on this side of the ROllSO. 

The Honourable Sir AluUlder Kuddlman (Home Member): Sir, I do 
not often find any place for a!n"ecment ,,"itb the la.st Rneaker hut on this 
o('casion I 8!?'ree 'with something that fell from mv Honourahle mend 
opposite a.nd that was that this debate is of considerahle importance. It is 
B matter which it is e eedi ~'lv desirable t.hat. the BonAe should ~ ) e tJ) 
a rell ~ conclusion and sbould express itself at lenrrt.h as my Honour-
aMe friend· did. Jall~ er ) Cominll' a.fl it does at.t.be end of a l ~ 
dav devqted to st.e'el. I CRnnot hp.lp thinkinll' t.ha.t thp 'R'()11Re is not likelv 
t.o ~  a. verv RatiRfsetol'V concluAion on a matter of this importance,and 
I b ~  move, Sir, that this debate be ~ ed  

Mr. 'PrelideDt: The question is that. this deba.te he noW postponed .. 
The rnc?tion waB adopted. 

The BODo1l1'r.b1e 811' 1I1f11l Blackett (FinaDce Member): Sir I do not 
Ihove the motion· standing in my name. . .. ---. ,'--.. ..:-;, ..... ~ ..• ,------- _ ... _--_._ . 
... 'J1hlltth", Bin fDl'thu-to IMMJId the Jhdra8 Salt Aot. lR89. for,. ~ llr e  

all pUled by the CGmltll of State, be tabu luto OOI1lideratlou." 
, 
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··The BonJrable. Sir Aiezander d~au:: I may explain, 
do not r~ e to take any turther Government business. ' 

l![r. Pl88ldeDt: Am I to understand that it is· dropped? 

Sir, that we 

The Honourable Sir AleDnder lIuddlman: Yes, for to-day. We do not 
move, Sir, any of ijte Government motions. •  • 

The AS8embl'y then adjourned till Eleven of the Clock on Tuesday, ~ 
22nd February, 1927. ••• 
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